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__  COMPLIANCE REPORT ON BEHALF OF THE PROJECT

PROPONENT TO THE CONCERNS RAISED REGARDING
PROJECT PROPONENT PRACTICES IN THE REPORT
DATED 01.05.2023 OF THE JOINT COMMITTEE IN THE
MATTER OF OA NO. 619 OF 2022; MAST RAM & ANR. VS.
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¢ I STATE OF HP & ORS.
E { Most Respectfully Submitted:

Preliminary submissions and objections:
1. The Project Proponent, namely Morepen Laboratories Ltd., is

an Indian company incorporated under the provisions of the

£202-Hdy-g1
£2av8£9081 101

Companies Act, 1956, a pharmaceutical company engaged in

334 Lunoo IH130 J0 Lon

I

medicines and active

!/

° the manufacturing of wvarious

pharmaceutical ingredients, having its registered office at
Morepen Village, Malkumajra, Nalagarh Road, Baddi, Distt.

Solan (H.P.) 173205, India. The Project Proponent is a 37-
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year-old pharmaceutical company and with a strong global
presence, engaged in the manufacturing and marketing of
various Active Pharmaceutical Ingredients (APIs) and
exporting its products to more than 80 countries worldwide.
That the Project Proponent’s site located at Village
Masﬁlkhana, P.O. Parwanoo, Solan, Himachal Pradesh,
173220, India has been an integral part of the local village
community since 1985. The copy of the incorporation
certificate of Project Proponent is attached herewith as
ANNEXURE-1.

. That Mr. Satish Pandey is the duly authorized representative
of the Project Proponent who has been duly authorized to
represent the Project Proponent before this Hon’ble Tribunal
vide board resolution dated 05.05.2022. A copy of the said
board resolution dated 05.05.2022 is attached herewith as
ANNEXURE-2.

. The Project Proponent has been granted various accreditations
from the reputed agencies like United States Food and Drug
Administration (USFDA), japan Pharmaceuticals and
Medical Devices Agency (PMDA), ANVISA Brazil, TGA
Australia, EDQM Europe, EU-GMP, WHO GMP for its

quality systems and quality products. The copies of
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accreditations are attached herewith as ANNEXURE-3
(COLLY).

. The Project Proponent is also in the process to implement
environment and sustainability plans like ESG, Ecovadis in
the near future.

. The Project Proponent’s Masulkhana site has an export
turnover of 35 million US dollars for FY 2022-23, which
contributes 51% of the total salés of 68 million US dollars
contributing to the foreign exchange earnings to the country.

. There are more than 500 employees working at this plant and
most of them belongs to the nearby villages. The company is
engaged in various CSR activities in the field of health,
education, women empowerment, sports, and rural
development in the surrounding areas. The printouts of
photographs of CSR activity schemes are attached herewith
as ANNEXURE-4,

. The Project Proponent is running various social welfare
programs like organising medical camps, tree plantation,
sports events, and cultural programs from time to time in
collaboration of local functional bodies. Further, the company
is providing pension to 15 widows every month from more

than 20 years.

©,
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8. The Project Proponent has received a copy of the Report of
Joint Committee on May 3™, 2023, and appreciates the
concerns raised therein regarding its Project Proponent’s
practices. The Project Proponent further appreciates the
opportunity to address the matters in order to comply to the
findings of the Joint Committee constituted by the

Honourable National Green Tribunal.

9. That at the outset, it is stated that the Project Proponent is a
law-abiding company and is fully aware and compliant of all
the applicable rules and regulations. It is further stated that the
Application filed by the Applicant is patently Vexétious,
preposterous and contrary to the true facts and circumstances
of the present case.

10.That at the outset the Project Proponent denies that any
grievance has been caused to the Complainant due to its
factory operations. That it is strictly denied that any kind of
hazardous waste effluents are being discharged into nallah
and nearby agricultural land of village causigg any risk to the

health of the villagers and their animals or any damage to their
crops due to any activities of the Project Proponent

11.The Project Proponent has never faced such a grievance
before and there has been no litigation on account of any

environmental violation since last 20 vyears. The



93

environmental standard compliance is regularly monitored
and has been found satisfactory by the State Authorities from

time to time.

PARA WISE REPLY TO THE CONCLUSIONS AND

RECOMMENDATIONS

Recommendation No 1 and 2:

1. The industry is neither meeting the norms/conditions of Recycle
(ZLD) prescribed in the CTO issued by HPPCB and nor meetiﬁg
the inlet norms of CETP prescribed by the Himachal
Government/PPCB for sending the effluent to CETP, in violation
of the conditions of Consent to Operate.

2. According to HPPCB Member “though the ETP of the Industry
has been found to be non-operational by the Joint Committee,
the industry has been treating a part of effluent (10-15 m3/day)
and sending the remaining untreated effluent without
complying with the Inlet norms of CETP for the last 04 years,
in violation of conditions of CTO” The industry has been given
ETP Upgradation Schedule to HPPCB, with a deadline of July,
2023 for achieving Zero Liquid discharge (ZLD), which is being
monitored by HPPCB, which further confirm that ETP is not
adequate to treat the entire effluent and recycle it i.e. ZLD. It is

recommended that the validity period of the CTO granted to the
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industry by HPPCB, is linked with the deadline for the

achieving Zero Liquid Discharge (ZLD) given by the industry.

Response to recommendation No 1 and 2:

a)

That at the outset it is denied that the Project Proponent is
wilfully or deliberately not meeting the norms/condition of
Recycle (ZLD) prescribed in the Consent to Operate
(CTO) issued by HPPCB and is not meeting the inlet
norms of (Common Effluent Treatment Plant) CETP
prescribed by Department of Environment Science and
Technology for sending the effluent to CETP, in violation

of the conditions of CTO.

b) First and foremost, the Project Proponent assures the

Hon’ble Tribunal that it is committed to adhering to all
relevant regulations and standards. The Project Proponent
has never discharged any effluent into any nallah or
elsewhere. |

That it is important to mention here that the Project

Proponent has installed the full-fledged Effluent
Treatment Plant comprising of Multi Effect Evaporator

(MEE), Liquid and Solid Waste Incinerator, Activated
Sludge Process (ASP) in year 1999-2000 under the

guidance of CPCB’s Technical Committee headed by Dr
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D.D. Basu with complete recycling of water and have
attained Zero Liquid Discharge (ZLD). The ETP plant was
further modified from time to time for improvements.
Since then, industry was maintaining the ZLD and has
never discharged any effluent.

d) In year 2019, in order to carry out some major repair and
maintenance work in the ETP, the industry took a written
permission from the HPPCB to send its partially treated
effluent to the Common Effluent Treatment plant situated
at Baddi, Himachal Pradesh.

e) Unfortunately, due to the outbreak of global pandemic
Covid-19, the repair and maintenance job could not be
completed on time and Project Proponent continued to
send the effluent to the CETP. It is further stated that, with
the need of business requirements commitment towards
protection of environment, regular technical upgradation
of ETP is required and carried out from time to time.

f) Itis very important to mention here that the Incinerator is
a major component of our ETP which is being used to
incinerate concentrated liquid slurry containing high TDS

coming out of MEE.

g) With the introduction of Hazardous Waste Management

Rules 2016, the Project Proponent was forced to stop the
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incinerator operation in the absence of SOP to run the
incinerator.

The Project Proponent was left with no other option than
to send its effluent to the CETP to avoid any non-
compliance of discharging any effluent.

In the meantime, the Project Proponent has obtained the
membership from the Baddi Barotiwala Nalagarh
Industries Association (BBNIA) and have entered in the
agreement to send the effluent to CETP on regular basis.
The agreement dated 24.11.2020 to send the effluent to
CETP on regular basis is attached herewith as
ANNEXURE-5. The copies of invoices for availing CETP
services are attached herewith as ANNEXURE-6
(COLLY). The copy of the certificate of membership with
Baddi Barotiwala Nalagarh Industries Association is
attached herewith as ANNEXURE-7.

Further, with the guidance and directions form the
HPPCB, the Project Proponent had decided to modify and
upgrade the existing ETP to substitute the Incinerator with
other equipment to attain ZLD. The copy of the proposed
ETP is attached here with as ANNEXURE-S.

The Project Proponent has already implemented the

following modification/ upgradation in the existing ETP;

&
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1. Two systems of Primary treatment comprising of
neutralisation, coagulation, sedimentation and
settling.

2. Addition of 80 KL Activated Sludge Process (ASP)
to enhance the efficiency and capacity.

3. Replacement of air diffusers with micro air diffusers
in all three ASP tanks.

4. Addition of two Clarifiers to enhance tertiary
treatment capacity.

) ’l'“he Project Proponent has further ordered for complete
upgradation of Multi Effect Evaporator (MEE) and
Agitated Thin Film Drier (ATFD). The Project Proponent
has also ordered Reverse Osmosis (RO) Plant as part of
upgradation. Purchase Orders attached as ANNEXURE-
9.

m) The Project Proponent is expected to complete all the
activities by the end of September 2023 and will submit
the compliance report.

n) During this period of upgradation of ETP till September
2023, the Project Proponent will send the effluent to the
CETP.

o) Further, the Project Proponent has applied for the

amendment of Consent to Operate (valid up to March

@)
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2025) vide letter dated May 25%, 2023, to send effluent to
the CETP till upgradation of ETP is completed. The copy
of the CTO amendment letter dated 25.05.2023 is attached
here as ANNEXURE-10.

p) Moreover, the HPPCB have regular visits to the industry
and are continuously monitoring and guiding the industry
for continuous improvements. Periodical sampling of our
ETP is being done by HPPCB and all the results are in

order.

Recommendation No 3

As per record shared with the Joint Committee, the industry is
paying Rs. 60-80 lacs per month to CETP Baddi for the last 04
years, for the treatment of its effluent, despite having its own
ETP. This indicates that either the ETP installed by the industry

is not adequate or it is not operated efficiently. It is therefore
recommended that adequacy study of the ETP is done by some
reputed institute, so as to find out the shortcomings and

upgrade the same.

Response to recommendation No 3:

Following the recommendation of the Joint Committee, the

Project Proponent has approached IIT, Ropar and Punjab
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University to thoroughly evaluate the adequacy of its ETP and
recommend if there is any scope of improvements. The industry
will apprise the HPPCB with the finding and recommendation of
IIT, Ropar and Panjab University as soon as their report will be
received by the Project Proponent. The Copy of the email

correspondence dated May 25%, 2023 sent by the Panjab

University are attached herewith as ANNEXURE-11.

Recommendation No 4

In view of the fact that i) The industry has not obtained
permission of CPCB for incineration of hazardous waste and
therefore the incinerator installed by the Industry for incinerating
the concentrated effluent is not in operation, ii) Industry is
located at such a location without having any provision to contain
contaminated storm/rain water passing through the plant, the
discharge of untreated effluent is un-avoidable with the storm
water and may lead to the contamination water, It is therefore
recommended that Industry is directed by HPPCB to: a) Obtain
permission from CPCB for incineration of Hazardous waste; b)
make arrangements to contain the storm water contaminated
with industrial effluent while passing through the plant and
treat it before discharging in the nearby drain; b) to strictly

ollow the “Guidelines for using treated effluent for irrigation”
4 . 4
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regard to treated storm water (contaminated with

industrial effluent), prepared by CPCB under the directions of

Hon’ble NGT dated 24/5/2019 in the matter of OA No.

348/2017; Shailesh Singh Vs Al-Dua Food Processing Pvt. Ltd.

Response to recommendation No. 4.

a) The Project Proponent has installed the incinerator in year

b)

c)

d)

1999 on the recommendation of the Technical Committee
of CPCB. It is important to note that there were no specific
SOPs in place during the period for the incinerator.

That however, in the absence of any SOP the Project
Proponent has stopped using the incinerator and. closed it
down and had informed in writing to the HPPCB in
October 2022.

The Project Proponent has also applied for generation of
SOP for incinerator wide letter to HPSPCB dated
14.04.2023. The Project Proponent will not operate the
incinerator till the SOP will be received from HPPCB. The
copy of the letter for generation of SOP for incinerator
dated 14.04.2023 is attached herewith as ANNEXURE -
12.

It is pertinent to appreciate that the site of the Project
Proponent lies at a natural slope of the hill and there is no

manner in which there can be mixing of effluent with the

®
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rainwater as the Project Proponent has installed an isolated
dedicated pipeline from the road to the nallah without
interfering with industry.

A separate storm water drain is connected to the ETP for
the collection of storm/rain water within the industry

premises and which is further treated along with the

process effluent.

Moreover, the downstream and upstream monitoring is
done by the HPPCB, regular sampling of ETP/STP of the
industry is being done and results thereof are found
satisfactory. The sampling records of the last 2 years shows
that the Project Proponent meets the prescribed limits, and
in case of any deviation immediate compliance measures
are taken by the Project Proponent. Moreover, effluent is
being sent to CETP which indicates that there is no
contamination with the industry effluent to the nearby
nallah and agriculture fields. The sampling records of the

last 2 years are attached herewith as Annexure — 13.

Recommendation No §

The bio-magnification study conducted by the Joint
Committee on the soil and two crop growing in the area

during period indicates that:

@)
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The concentration of Nickel and Zinc in the soil

samples collected firom downstream locations were

Sfound to be exceeding the limits specified by WHO.

The high concentration of heavy metals (Zn and Ni)
in the soil in the down stream locations despite low
heavy metal concentration in the effluent samples
collected by the Joint Committee, is an aera of
concern and indicates discharge to concentrated
waste, although no discharge was observed by the
Joint Committee at the time of visit.

The transfer Factor and Health Risk Index was also
determined by the Joint Committee. The values of
HRI less than [(<1), as determined by the Joint
Committee, is considered safe for intake of
food/vegetables. However, it Iis necessary to
conduct similar exercise for the other staple crops
in that area since the absorption of heavy metal
varies for crop to crop, to avoid the values of HRI
exceeding I (>1) over a passage of time, in the

interest of public health.

Response to recommendation No. 5:

y/
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That the Project Proponent submits that neither zinc nor
nickel is used in any of its manufacturing processes. These
metals are not part of its raw materials or materials of
constl'uc.tion of equipment. On the other hand, it is
common knowledge that usage of zinc and nickel in
fertilizing plants and crops is a regular practice in
agriculture.

Trace amounts of zinc nor nickel are contained in some
commonly applied fertilizers. Where zinc nor nickel
fertilizers are needed to address a crop deficiency, it is
most often applied as a foliar spray. Nickel salts (e.g.,
sulfates and nitrate) are effective foliar fertilizers.

That neither zinc nor nickel are used in any of the
manufacturing processes of the Project Proponent and the
use of fertilizers containing zinc nor nickel must be taken
into account for the increased levels of the metals.

That it is not out of place to mention that such fertilizers
may have been used by the general public. The high nickel
content may also originate, from the soil.

That it is common knowledge that the fertilizers flow
downstream through water sources and may play a role in
increasing the zinc and nickel content in the soil and plants.

Further soil erosion plays a key role in transporting the zinc
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and nickel content in the soil and plants which are present
downstream.

f) The Joint Committee has even concluded that no discharge
was observed by the Joint Committee at the time of visit.

g) The Project Proponent agrees that it is necessary to
conduct similar exercise for the other staple crops in that
area since the absorption of heavy metal varies for crop to
crop, to avoid the values of HRI exceeding 1 (>1) over a

passage of time, in the interest of public health.

Recommendation No 6

It was observed during the site visit that industry has taken
water connection from surface water supply meant for nearby
villagers for irrigation, without obtaining any permission. Iz
is recommended that Industry be directed to immediately
disconnect this water connection till permission is obtained

from the concerned authority.

Response to recommendation No. 6:

a) The Project Proponent is taking surface water from the
nallah with the consent of villagers. The industry has
obtained a No Objection Certificate (INOC) from the Gram

Panchayat in 1995, to take the water for the industry. The
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copy of the No Objection Certificate is attached herewith
as ANNEXURE-14,

b) The Project Proponent wants to highlight that there is no
water supply in any form from the government in that area.

¢} The accessibility to water to the villagers is the priority of
the Project Proponent. Priority is given to the irrigation of
fields and land, following which water is used by the
Project Proponent. The villagers are free to divert the water
connection from the Project Proponents site to their lands.

d) To meet the daily water requirements of the industry, the
Project Proponent relies on commercial water tankers
supply from outside and don’t totally dependent on the

surface water from the nallah.

PRAYER
a) That the Project Proponent prays that the matter be re
assessed keeping in view the facts and circumstances as
submitted by the Project Proponent.

b) Allow the Project proponent to implement the upgradation

of ETP.
c) Allow the Project Proponent to send effluent to the CETP

till the time proposed ETP is fully functional.




106

d) Allow the Project Proponent to produce further documents

as and when required.

.-
TR 4
Feo

Coharisen Sion

FOR PROJECT PROPONENT

AUTHORIZED SIGNATORY

(\\}‘%
QY
& THROUGH

COUNSEL FOR THE PROJECT PROPONENT
406, 4th Floor, Antriksh Bhawan,

22 K. G. Marg, New Delhi — 110001

Email; officeofsrijantiwari@gmail.com

Mobile: 9899966225
PLACE: NEW DELHI

DATED: 62 .06.2023
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, DELHI
ORIGINAL APPLICATION NO.619/2022

IN THE MATTER OF

MAST RAM & ANR. ...APPLICANT

I
VERSBENOD

~7 e \
STATE OF HIMACHAL PRAD 4 0\ & ‘Z.?...RESPONDENT
\ Ry 037
. \
\\Q\J\)E
AFFIDAVIT

I, Satish Pandey, S/o Late Shri B.D. Pandey aged about 46 years,
authorized representative of The Project Proponent, having its office at
409, 4" Floor, Antriksh Bhawan, K G Marg, New Delhi-110001 do hereby

solemnly affirm as under.

I. That I am the Authorized Representative of the Project Proponent
and well conversant with the facts and circumstances of the present
case as such and also fully competent to swear and affirm the present
affidavit.

. That I have read the Compliance submitted on behalf of the Project

Proponent to the concerns raised regarding project proponent

()
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practices in the report dated 01.05.2023, the contents of the

submissions have been read to me in my vernacular language.

(%]

. That the contents thereof are believed to be true upon my knowledge
received from the record maintained by the Project Proponent in the
normal course of business. The legal advice received by me is

believed to be true. I say nothing material is concealed therefrom.

-

DEPONENT

VERIFICATION

@@Q\sﬁ [, Satish Pandey, the authorized representative of The Project Proponent ,
state on solemn affirmation that whatever contained in submissions in the
application and compliance submitted on behalf of the Project Proponent
is true to my own knowledge and is based on information received and

believed to be true by me.

g 1 Jub 2013

Signed and verified this day of 2003 at NEW DELNY

b
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Li MOREPEN

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE
MEETING OF THE BOARD OF DIRECTORS (MLIL/BM/01/2022-23)
MOREPEN LABORATORIES LIMITED HELD ON THURSDAY, 5™ MAY
2022 AT 10.00 A.M. AT 28D FLOOR, TOWER C, DLF CYBER PARK, UDYOG
VIHAR-IIL, SECTOR 20, GURUGRAM, HARYANA - 122 016

“RESOLVED THAT pursuant to applicable provision of the Companies Act,
2013 including any statutory modification or re-enactments thereof, or any other
law, for time being in force, the below mentioned officials of the Company be
and are hereby severally authorized and empowered to do all such acts, deeds
and things as may be necessary to institute, defend, pursue any legal or arbitral
proceeding in all courts/tribunals or other judicial or quasi-judicial authorities in
India including appellate courts and consumer redressal forum/commissions on
behalf of the Company; to sign, verify, institute and present plaints, petitions,
complaints, applications, appeals, revisions, reviews, representations, etc.; to
engage and appoint lawyers/advocate(s), sign vakalatnamas and power of
attorney in their favour; to sign, affirm and declare affidavits; to appear,
represent and defend the interest of the Company and to do all acts and deeds as
may be necessary and incidental to any legal or arbitral proceedings in India
initiated by or against the Company and also take all necessary steps to do or
cause to be done all acts, deeds and things, excluding the withdrawal of the legal
matters, for the due implementation/execution of the legal orders:

Mr. Rajiv Jain

Mr. Manoj Sharma
Mr. Sumit Bhatnagar
Mr. Deepak Talwar
Mr. Vikas Verma
Mr. Gaurav Pandey
Mr. Satish Pandey
Mr. Tara Chand
Mrs. Roshni Raghuvanshi
Mr. Jayendra Singh
Mr. Vijay Jha

W ®NAR PN

=
= e

RESOLVED FURTHER THAT the above mentioned officials of the Company be
and are also hereby severally authorized to file modify, alter and withdraw
documents, pertaining to any legal matter, in and from the Courts and/or from
any other authority and also to deposit, draw and receive money, cheque, cash
and grant receipts thereof and do all other acts and things which may be
necessary to be done for the progress and in course of prosecution of all the legal
cases between the Company and other parties;

Morepen Laboratories Limited
CIN NO : L24231HP1984PLC006028
Corp. Off.: 2* Floor, Tower C, DLF Cyber Park, Udyog Vihar-lll, Sector 20, Gurugram, Haryana - 122016, INDIA
TEL .- +91 124 4892000, E-mail : corporate@morepen.com, Website www.morepen.com

Regd. Office : Morepen Vilage, Malkumaijra, Nalagarh Road, Baddi, Distt, Solan {(H.R) -173205, INDIA

TEL: +91 1795 266401-03, 244590, Fax : +91 1795 244591, E-mail : plants@morepen.com
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FURTHER RESOLVED THAT the above-mentioned officials of the Company be

and are hereby severally appointed as the Authorized Representative of the
Company to represent Company in terms of Sec. 305 Cr.P.C. before the Court

where the Company has been sued and summoned as accused.

RESOLVED FURTHER THAT Mr. Sushil Suri, Chairman and Managing
Director and Mr. Sanjay Suri, Whole-Time Director, be and are hereby severally
authorized to nominate and / or authorize any person(s) by way of power of
Attorney or letter of authority on their behalf, who shall perform various
functions as the Authorised Representative of the Company, as mentioned in the
aforesaid paragraphs and delegated to them by way of this resolution.

FURTHER RESOLVED THAT Mr. Sushil Suri, Chairman and Managing
Director, Mr. Sanjay Suri, Whole-Time Director and Mr. Ajay Kumar Sharma,
Chief Financial Officer of the Company be and are hereby severally authorized
and empowered to do all such acts, deeds and things as may be necessary to
institute, defend, pursue any legal or arbitral proceeding in all courts/tribunals
or other judicial or quasi-judicial authorities in India including appellate courts
and consumer redressal forum/ commissions on behalf of the Company; to sign,
verify, institute and present plaints, petitions, complaints, applications, appeals,
revisions, reviews, representations, etc; to engage and appoint lawyers/
advocate(s), sign vakalatnamas and power of attorney in their favour; to sign,
affirm and declare affidavits; to appear, represent and defend the interest of the
Company and to do all acts and deeds as may be necessary and incidental to any
legal or arbitral proceedings in India initiated by or against the Company and
also take all necessary steps to do or cause to be done all acts, deeds and things,
including the withdrawal of the legal matters, for the due implementation/
execution of the legal orders.

RESOLVED FURTHER THAT the Company do hereby undertake to ratify all
the lawful acts, deeds or things done by the above-mentioned officials, within the
powers delegated to them, for and on behalf of the Company.”

Vipul Kitmar Srivastga
Company Secretary \¥%

Morepen Laboratories Limited

CIN NO : L24231HP1984PLCO06028

Corp. Off.: 2™ Floor, Tower C, DLF Cyber Park, Udyog Vinar-lil, Sector 20, Gurugram, Haryana - 122016, INDIA
TEL .0 +91 124 4892000, E-mail : corporate@morepen.com, Website : www.morepen.com

Regd. Office : Morepen Vilage, Malkumaijra, Nalagarh Road, Badd, Distt. Solan (H.R) -173205, INDIA

TEL : +91 1795 266401-03, 244590, Fax : +91 1795 244591, E-mail : planis@morepen.com
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TGA Certificate




Department of Health
Therapeutic Goods Administration

2015/010471

R.K. Jain

VP - AP]

Morepen Laboratories Lid

Village Masulkhana, Parwanoo District, Solan
Himachal Pradesh 173220

India

Dear R.K. Jain.

Subject: Issue of GMP certificate MI-2014-CE-02981-1
Please find enclosed the GMP certificate for your manufacturing premises.

You may note its changed layout with new security provisions: blue and grey curved
dotted lines at the bottom half of each page. These provisions are intended to prevent
unauthorised cupying as part of a process to introduce issulng certificates electronically in
the near future. This will also include using electronic signatures only.

The certificate remains valid only if re-inspections are conducted when scheduled by the
Therapeutic Goods Administration. The inspection frequency is not a reflection of the

expiry date shown on the certificate but is consistent with the re-inspection frequency
applicable to Australian manufacturers of the sarhe class of products.

The Therapeutic Goods Administration will contact the relevant sponsor/s to arrange the
re-inspection of your facility.

Yours sincerely,

Robert Prestridge
Manufacturing Quality Branch

18 August 2015

Contact: David Rowhbury Phone:+ 61 26221 6857 E-mail: david.rowbury@tga.gov.au

Health Safety
Regulation

PO Box 100 Waden ACT 2606 ABN 40 939 468 804
Phane. 02 6232 8444 Fax 02 6203 1605 Email: info@!aa.qov.au l G
L/ .108.q0v.a




Australian Government

Department of Health
Therapeutic Goods Administration

Certificate of GMP Compliance of a Manufacturer
of Active Pharmaceutical Ingredients (APls)

Certificate Number:
MI-2014-CE-02981-1
Issued to;
Morepen Laboratories Ltd
Manufacturing Site Address:
Village Masulkhana, Parwanoo District, Solan

Himachal Pradesh 173220 India

The Therapeutic Goods Administration, the Competent Authority of Australia, confirms that this
manufacturer of Active Pharmaceutical Ingredients (APIs) has been inspected following
section/s 25(1)(g), 26(1)(g) and/or 26A(3) of the Therapeutic Goads Act 1989 in connection
with marketing authorisation/s listing AP! manufacturers located outside Australia,

From the knowledge gained during inspection of this manufacturer, the latest of which was
conducted on 13, 14, 16 and 17 April 2015, it is considered that the manufacturer complies with
the Good Manufacturing Practice requirements of the PIC/S Guide to Good Manufacturing
Practice for Medicinal Products - 15 January 2009.

This certificate reflects the status of the manuofacturing site at the time of the inspection noted
abave. This certificate remains valid until the expiry date provided that re-inspections are
canducted as determined by the Therapeutic Goods Administration as the issuing Authority.
This certificate should not be relied upon to reflect the compliance status after the expiry date.

EXPIRY DATE: 17 October 2017
ISSUE DATE: 18 August 2015

Name and signature of an authorised person of the Competent Authority of Australia:

Signed: Rl e
C fBA‘bert Prestridge
Manbfacturing Quality Branch

This certificate 15 valld anly If the security ravistons {blue and grey curved dotted lines on the bottom half of each page) ara vigihle.
This certificate remains valid only if re-mspections are conducted swhen scheduled by the Therapeutic Goods Administration
The authenticity of this certificate may ho verited with the Therapeutic Goods Admimistraton as the 1ssuing anthortty.

PD Box 100 Weden ACT 2605 ABN 40 533 406 804 l ( ; Health Safety
Phape 02 6232 R444 Fax: 02 6232 B505 Email Info@tga.gov.au www {aa.qov su Regulation

Page 1 of 2

.............




Austratian Government

Department of Health
Therapeutic Goods Administration

Certificate of GMP Compliance of a Manufacturer
of Active Pharmaceutical Ingredients (APIs)

Certificate Number:
MI1-2014-CE-02981-1

MANUFACTURING OPERATIONS
This certificate covers the following steps in the manufacture of APIs as therapeutic goods at the
manufacturing site address specified above,

Manufcturing Type Sterility Dasape Forny Product Catepory Manufacturing Step
Active Phatmacentical Noy Sterfle APl - Not Delined Registered Acuve material munnfacture
ingredient manufacture Therapeutic Good

The following limitations are applicable to these manufacturing operations:

No further limitations are applied.

ACTIVE SUBSTANCES MANUFACTURED

Loratadine.

Name and signature of an authorised person of the Competent Authority of Australia:

Signed: / ﬁ

obert Prestridge
Manufacturing Quality Branch

............. Teeseesvery

This certificate 1s vaticd only il the security provistons (blue and grey curved dotted lines au the bottom hall of each page) are visible.
This cerlificate remains valid anly If re<inspections are eonducted when scheduled by the Therapeutte Goods Administratinn
The authenticity of this certilicate mny be vorified with the Therapeutle Goods Administration as the issuing authority,

PO Box 100 Woden ACT 2606 ABN 40 939 406 804 I < ; Health Safety
Phans: 02 6232 8444 Fax 02 6232 8605 Email wio@tga.gov au vy lga.qov au Regulstion

Page2of2
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USFDA Certificate
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; - i fraile
DA RIEH FOOD & DRUG M s 5
¥ BB ADMINISTRATION lagusitoboi
' " 40425) | I01F .
wwikfdd,gov
Via UPS .

Return Receipt Requested
06/22/2018

Mr::Sanjay Suri, CEO ~ Technical
Morepen Laboratories Ltd,
Masulkhana Plant

Village Masulkhana

Parwanqo, Solan Disfrict
Himachal Pradesh 173 220 IN

Dear Mr. Suriz

The U.S; Food and Drug Administration (FDA) tondicted an inspection at Morepen Laboratories Ltd,,
FEJ:3002807612, located at Village Masulkhana, Parwanoo, Solan, 173220 IN from 04/16/2018 - 04/19/2018.FDA.
has determined that the inspection classification of this facility i "no action indicated” (NAT)". Based on this
inspection, this facility is considered to be in' an'receptable state of compliance with regards to current good
manufacturing practice (CGMP).

This letter is not intended as an endorsement: or certification of the facility.ifremains‘ your responsibilify to ensure
:continued compliance with CGMP. -

Ax inspection classification of NAI for CGMP compliance will not directly negatively impact FDA's assegsment of amy
pending matketing application referencing this facility. Please-note, howevgr, that application approval will depend on.
2 product- and application-specific facility assessment condcted by. CDER'z Office:of Pharmaceutical Quality. This
letter does not address or reflect FDA's decision making with respeet to any:potential non-CGMP compliance issues.

FDA has concluded that this inspection is "closed” under 21 CFR 20.64(d)(3), aud we are enclosing a copy of the
nanative portion of the Establishment Inspection Report (EIR). It mey reflect redactions made by FDA in accordarnce
with the Freedom of Information Act, (FOIA) and 21 CFR part 20, This, however, does not preclude you from
requesting additional information under FOIA.

If yéb bave any questions regarding; this letter, you may contect John Diehl via telephone at 214-253-5288 or email at
john.dichi@FDA HHS,GOV.

Sincerely,

by onecth [
a0 ol s et
» . wPeopts
u«uH[). e waaveimoomaressmonas
aVinent M. Wiisms -5
Dt 201ADETIDESA:TT DAY

Vincent M. Williams

GDUFA Supervisory Investigator
PHARMACEUTICAL QUALITY
INVESTIGATION BRANCH

! See Inspection Classification Definitions, at https://www.fda.gov/ICECHInspections/ucm223231 htm,



120

WHO-GMP Certificate
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Health and Family Welfare Department
Himachal Pradesh
Baddi, Distt. Solan

Certificate of Good Manufacturing Practices

This one page ccrtificate conforms to the format recommended by the World 1lcalth Organization
[General instructions and Explanatory Notes attached].

Certificate No. : HFW-I1 (Drugs) 93/91

On the basis of the inspection carried out on 10™ & 11™ March 2022. We certify that the site
indicates on this certificate complies with good Manufacturing Practices for the dosage forms,
categories and activities listed in Table I:

I. Names and Address of Site: M/s MOREPEN LABORATORIES LIMITED
Village Masulkhana, Parwanoo,
Distt. Solan [IL.P.] INDIA

2. Manufacturer’s License No : MNB/ 93-05 & MB/ 93-06
Valid upto 31.12.2027
3. Table-I :
Pharmaceutical produet([s]1 Category [ies] | Activily [ivs] K
Starting Material [s] - . . o
| Montelukast Sodium USP/EP/BP/IP/IP | Antiasthmatics | Synthesis, Purifications, Packing, Labeling
Destoratadine USP/ER/BP ___| Antihjstaminic | Synthesis, Purifications, Packing, Labeling
| Loratadine USP/EP/BP/IP_ _ Antihistaminic | Synthesis, Purifications, Packing, Labeling |
The responsibility for the quality of the individual batches of the pharmaceutical products
manufactured through this process lies with the manulacturer.
This certilicate now remains valid umil 11-05-2025. It becomes invalid if the activities and /or
categories certified herewith are changed or il the site is no longer considered 1o be in compliance with
GMP.
Addrzss of Certifying Authority: State Drugs Controller
Controlling cum Licensing Authority
Baddi,Distt.Solan, 11.P.-173205
01795-244288, sdchp@gmail.com
Name & FFunction of Navneet Marwaha
Responsible person : State Drugs Controller
Controlling Cum Licensing Authority
Telephone / F'ax No: 01795-244288
Date :
Signature: - B ?/g
e :\;,n'., - Stamp:
\’/ .‘f
[ o3 .
S

-
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Written Confirmation (EU)




.'

f8 COVERNMENT OF INDIA
41 MINISTRY OF HEALTH & FAMILY WELFARE WC-0060

-ever

Central Drugs Standard Control Organization CERTIFICATE NO. :

Written confirmation for active substances im i
ported into the European Union (EU i E
products for human use, in accordance with Article 46b(2)(b)pof Directive(ZO(%fZ!%?é%dwinal )>
1. Name and address of site: M/s Morepen Laboratories Ltd. )

Vill. Masulkhana, Parwanoo
Distt. Solan, HP, India

2. Manufacturer's licence number: MNB/33-05 & MB/93-06

Regarding the manufacturing plant under (1) of the following Active substance(s) exported to
the EU for medicinal products for human use

List of API(s):

S S ST

Sr. No. | Active substance (s) Activity(ies)
1. Loratadine USP/BP/EP Manufacturing & Packing
2. Montelukast Sedium USP/BP/EP Manufacturing & Packing
3. Desloratadine USP/BP/EP Manufacturing & Packing 5

T

The issuing Regulatory Authority hereby confirms that:

The standards of good manufacturing practice applicable to this manufacturing plant are at least
equivalent to those laid down in the EU (= GMP of WHO/ICH Q7);

The manufacturing plant is subject to regular, strict and transparent controls and to the effective
enforcement of good manufacturing practice, including repeated and unannounced inspections,
so as to ensure a protection of public health at least equivalent to that in the EU; and

=7

In the event of findings relating to non-compliance, information on such findings is supplied by
the exporting third country without delay to the EU.

Date of Inspection of the plant:  10.03.2022 & 11.03.2022
The Written Confirmation remains valid until: 02.07.2025

== X % Vi o7
SSEesSeesT

=

The authenticity of this written confirmation may be verified with the issuing regulatory authority.

W N,

=

This written confirmation is without prejudice to the responsibilities of the manufacturer to
ensure the quality of the medicinal product in accordance with Directive 2001/83/EC.

=

A
2

Address of the issuing regulatory authority: Central Drugs Standard Control Organisation
FDA Bhawan, Kotla Road,
New Delhi- 110 002, India

=R

==

Name and function of responsible person: Dr. V. G. Somani,
Drugs Controller General (India)

2,
O P ESZANS

E-mail: deci@nic.in,
Telephone no.: +91-11-23236965 )
+91-11-23236974 )

Fax no.:

Signature \'j"

023 "IN

= \v‘l@;.;f,@ AN S = %
A ' = =i S S S SR, EENSESEE =
ST SRS ENERES SIS
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EU-GMP Certificate
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L it LA

Agency for medicinal products and medical devices of the Republic of
Slovenia

CERTIFICATE NUMBER: 430-5/2014-2
CERTIFICATE OF GMP COMPLIANCE OF A MANUFACTURER '

Part 1

Issued following an inspection in accordance with .
Art. 1LI(3) of Directive 2001/83/EC as amended
Art, 80(3) of Directive 2001/82/EC as nmended

I'he competent awthority of Slovenia confirms the following:
The manufacturer: Moarepen Laborataries Limited
Site address: Village Masulkhana, Distt. Solan, Parwanavo, Himachal Pradesh, 173220, fndia

Is an active substance manufaciurer that has been inspected in accordance with Art. [11(1) of Directive
2001/83/EC and Art. 80(1) of Directive 2001/82/EC

From the knowledge gained during inspection of this manutacturer. the latest of which was conducted on

2013-10-#1 , it is considered that it complies with :

« The principles of GMP for active substances ' referred to in Article 47 of Dircctive 2001/83/EC and
Arucle 31 of Directive 2001/82/12C

This eertificate reflects the statug vl the manufacturing site a1 the time ol ihe inspection noted shove and
should not be relied upon 1o reflect the compliance status [ 'more than three years have ¢lapsed since the date
of that inspection. Hlowever, this peciad of validity may be reduced or extended using regulatory risk
management principles by an entry in the Restrictions or Clarifying remarks field, This certificate 1s valid
only when presemted with all pages and both Parts | and 2. The suthenticity of this certificale may be verificd
in EudraGMDP, 1€ does not appenr, please comtaet the {ssuing authority.

" The authoriration referved (0 1 paragraph 20(8) uf Diecnve 2001 BYEC auid 34t1) of Dieccsve 2001 SHEC a3 amended, simllalse be requared
Jor inporss contng front dived countries inig ¢ Member Sune.
? Guadonce st the interpretuion of i tewplate von ke fuwed o the Help nonn of EidmGADP dutaberse

! The Comptent Authartty & respansible for appropriare Unking of the anthorisatton wilt the manufactirer's applicatiun (4re 43t of Directive
2001 N3 EC and Arr 46ty of Dirvernve JODISEC ax amgnded)

Onling EudraGMDP, Rel key. 22643 l3suance Date: 2014-03-05 Signatary: Mr Teolil Zitek Pagy 101 2
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Part 2

Manufacture of active substanee, Nimes ol substances subject to inspection -
LORATADINE( en)

3. MANUFACTURING OPERATIONS - ACTIVE SUBSTANCES

Active Substance : LORATADINE

21| Buuginetore of Aclive Substatiee by Chemienl Synthesis

3.1.1  Manufacturee of active substance intermediates
3.1.2 Manufacture of crude active substance
3.1.3 Sali formation / Purification steps :
crystallization
* Guoern) Tinishing Stops

&
Uy

3.5.1 Physical processing steps :

milling, micronization, Wending
3.5.2 Primary Packaging (enclostng / sealing the active substance within a packaging material
which is in dirsct contact with the subslance)
3.5.3 Sccondary Packaging (placing the senled primary package within an outer packaging
material or container. This also includes any labelling of 1he material which could be used for
idemtification or traceability (lot numbering) of the actlve substance)
3.6 | Quality Control Testing

3.6.1  Physical / Chemical testing
3.6.2 Microbiological testing excluding sterility testing

2014-03-05 Name and signawre of the authorlsed person of'the
Competent Authority of Slovenia

Mr Teyfit Zigek .
Agency for medicinal products and medical devices of
the Republic of Stevenin

Tel: 4386 8 2000500

Fax +38G 8 2000510

Qnlina EvgraGMOP, Rat koy: 22643 Issuance Qate, 2014.03.03 Signatory: Mr Teolil 2zek Page 2of 2
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EIEAn SME GG EE R EL

Accreditation certificate of foreign drug manufacturer

Morepen Laboratories Limited

Morepen Laboratories Limited

Village Masulkhana, Parwanoo, Distt. :Solan-173220(H. P. ), India

EEL —i% (Non—sterile Drugs)

EEL, ERESREOMRE., FIEERUVZL2EORREICET2EEE 1340 3 0HREIC
IVREINEZERGIEREEETHD Z LEZH TS,
It is certified that the above manufacturer is certificated foreign drug manufacturer

pursuant to Article 13-3 of the Act on Securing Quality, Efficacy and Safety of

Pharmaceuticals,Medical Devices, Regenerative and Cellular Therapy Products, Gene Therapy

Products, and Cosmetics.

&Sf 4 &

(e
8 A 1 H =
2022 Year Month Day ?"

EAESEAE T2 HE 2 M((E
Minister of Health, Labour and Welfare = Goto Shig aij

Ebili 4f 4 & 8 A 6 B »b
Valid period From 2022 Year Month  Day

A4f1 9 ®& 8 H 5 H T

until 2027 Year Month  Day

5130408017926
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‘Morepen Laboratories Limited
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Certification of Substances Department

Certificate of suitability
No. R1-CEP 2014-302-Rev 00

Name of the substance:

DESLORATADINE
Milled, micronised

Name of holder:
MOREPEN LABORATORIES LIMITED

416-418, 4th Floor, Antriksh Bhawan
22 Kasturba Gandhi Marg
India-110 001 New Delhi

Site(s) of praduction.
SEE ANNEX 1

THIS CERTIFICATE SUPERSEDES THE PREVIOUS CERTIFICATE
RO-CEP 2014-302-REV 02

Catsa OF Flawt

)

W -
CensfiL DELET R F

After examination of the information provided on the manufacturing method and subsequent
processes (including purification) for this substance on the site(s) of production listed in annex, we
certify that the quality of the substance is suitably controlled by the current version of the
monograph DESLORATADINE no. 2570 of the European Pharmacopoeia, current edition
inciuding supplements, only if it is supplemented by the test(s) mentioned below, based on the

analytical procedure(s) given in annex.

— Test for residual solvents by gas chromatography
Methanol not more than 1500 ppm
Diisopropyl ether not more than 1500 ppm

In the last steps of the synthesis water is used as solvent.

A risk management summary for elemental impurities has been provided.

— Test for particle size by laser diffraction

Milled grade:

dso not more than 250 um
dso not more than 100 ym
Micronised grade:

dso not more than 60 um
dso not more than 25 ym
dy not more than 10 ym

Address: 7 Allée Kastner, CS 30026
F-67081 Strashourg (France)
Tel: +33 (0) 3 88 41 30 30 - Fax: +33 (0) 3 88 41 27 71 - e-mail: cepG-edgm.eu
Internet: hitp://vmw.edgm.eu

(Annex 2)

(Annex 3)
(Annex 4)
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The substance is packed In double polyethylene bags in aluminium foil bags, placed in
polyethylene drums.

.The holder of the certificate has declared the absence of use of material of human or animal
" origin in the manufacture of the substance.

“The submitted dossier must be updated after any significant change that may alter the quality,
safety or erﬁcacy of the substance.

Manufacture of the substance shall take place in accordance with the Good Manufacturing Practice
and In. accordance with the dossier submitted.

Fallure to comply with these provisions will render this certificate void.

This certificate is renewed from 3 November 2020 according to the provisions of Resolution

AP-CSP (07) 1, and of Directive 2001/83/EC and Directive 2001/82/EC and any subsequent
amendment, and the r‘ejated guidelines.

This certificate hasigour annexes, the first of 1 page, the second of 2 pages, the third and the
fourth of 1 page each. =~ - -

This certificate has:

lines. - ’

. é‘ On behalf of t
" Dlrector of ERQM

Strasbourg, 19 October 2020

DECLARATION OF ACCESS (to be filled In by the certificate holder under thelr own responsibility)

Acldress: 7 Allée Kastner, CS 30026
F-67081 Strasbouryg (Franca)
Tel; +33 (0) 3 88 41 30 30 - Fax; +33:(07,3 88 41 27 71 - e-mail: cepRedgm.eu
Internet: hitp:/femyr.edam.ey

Page 2 0F 2
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COUNCIL OF tUROPE
edom
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for the Quality  de Lo qualite
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Certification of Substances Department

Certificate of suitability
No. R1-CEP 2007-348 - Rev 03

Name bf t/)é substance:
LORATADINE
Milled, micronised

Name of holder:
MOREPEN LABORATORIES LIMITED

416-418, 4th Floor, Antriksh Bhawan
22 Kasturba Gandhi Marg
India-110 001 New Delhi

Site(s) of production:
SEE ANNEX 1

THIS CERTIFICATE SUPERSEDES THE PREVIOUS CERTIFICATE
R1-CEP 2007-348 - REV 02

After examination of the information provided on the manufacturing method and subsequent
processes (including purification) for this substance on the site(s) of production listed in annex, we
certify that the quality of the substanCe is suitably controlled by the current version of the
monograph LORATADINE no. 2124 of the European Pharmacopoeia, current edition including
supplements, only if it is supplemented by the test(s) mentioned below, based on the analytical
procedure(s) given in annex.

— Test for residual solvents by gas chromatographyi o (Annex 2)

Acetonitrile - not more than 100 ppm

Isopropyl ether ' not more than 100 ppm

Toluene ‘ n_ot mpr(e than 100 ppm

A risk management summary for elemental impurities hais beén’provided. (Annex 3)
— Test for particle size distribution by laser diffraction ) o (Annex 4)

Milled: SN .

Dsp not more'than 20.m

Do not more than 50.jim -

Micronised: BRI

Dio not more than 5 -

Dso not more than 10: |Jm° K

Dago not more than 20 gm -

The test for impurity H described in the monograph is not necessary since thlS ‘lmpunty cannot
be present with the route of synthesis used.

Address: 7 Allée Kastner, CS 30026
F-67081 Strasbourg (France)
Tel: +33 (0) 3 88 41 30 30 ~ e-mail: cep@edgm.eu
Internet: http://www.edgm.eu
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The re-test period of the substance is 48 months if stored in double polyethylene bags, placed
in polyethylene drums.

The holder of the certificate has declared the absence of use of material of human or animal
origin in the manufacture of the substance.

The submitted dossier must be updated after any significant change that may alter the quality,
safety or efficacy of the substance.

Manufacture of the substance shall take place in accordance with the Good Manufacturing Practice
and in accordance with the dossier submitted.

Failure to cc'>mply with these provisions will render this certificate void.

This certificate is renewed from 23 June 2014 according to the provisions of Resolution AP-CSP
(07) 1, and-of Directive 2001/83/EC and Directive 2001/82/EC and any subsequent amendment,
and the related guidelines.

This certificate has four annexes, the first of 1 page, the second of 2 pages, the third and the
fourth of 1 page each.

This certificate has:

lines.

On behglf '0f the
- Director jof EDQM

Strasbourg, 5 May 2022

DECLARATION OF ACCESS (to be filled in by the certificate holder under their own responsibility)
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ISSN 1677-7042 N2 6, segunda-feira, 9 de janeiro de 2023

RESOLUCAO-RE N2 49, DE 6 DE JANEIRO DE 2023

A Gerente-Geral de Inspegao e Fiscalizagio Sanitdria, no uso das atribuigdes que
the confere o art. 140, aliado ao art. 203, I, § 12 do Regimento Interno aprovado pela
Resolugdo de Diretoria Colegiada - RDC n®? 585, de 10 de dezembro de 2021, e

considerando a cumprimento dos requisitos dispostos no art. 39, da Resolugdo
RDC n2 497, de 20 de maio de 2021, resolve:

Art. 12 Conceder a(s) empresa(s) constante(s) no ANEXO, a Certificacdo de Boas
Priticas de Fabricagio de Insumos Farmacéuticos Ativos por meio de sua renovagio
automdtica.

Art. 22 A presente Certificagio tem validade de 2 {dois} anos a partir da sua
publicagdo.

Art. 32 Esta Resolugdo entra em vigor na data de sua publicagdo.

ANA CAROLINA MOREIRA MARINO ARAUIC
ANEXO

Fabricante: Hubei Yitai Pharmaceutical Co., Ltd.

Endereco: Feng Cheng Yuan, Suburban District of Tianmen City, Hubei Province

Pais: Republica Popular da China Codigo Unico: B.000296

Expediente(s): 4270603/22-4

Certificado de Boas Praticas de Fabricagdo de Insumos Farmacéuticos Ativos:
Intermedidrio obtido por sintese qufmica: diacetil aciclovir

Insumo Farmacéutico Ativo obtido por sintese quimica: aciclovir (todas as etapas de sintese
quimica).

Fabricante: Mylan Laboratories Limited - Unit Il

Enderego: Survey N2.10R42, Gaddapotharam Village, Kazipally Industrial Area, Jinnaram
Mandal, Sanga Reddy District, Telangana - 502319

Pafs: india Codigo Gnico: B.000010

Expediente(s): 4368986/22-9

Certificado de Boas Préticas de Fabricagdo de Insumos Farmacéuticos Ativos:

Insumo farmacéutico ativo obtidoe por sintese quimica: Lamivudina.

RESOLUCAO-RE N2 50, DE 6 DE JANEIRO DE 2023

A Gerente-Geral de Inspeg8o e Fiscalizag3o Sanitdria, no uso das atribuigGes que
lhe confere o art. 140, aliado ao art. 203, I, § 12 do Regimento Interno aprovado pela
Resolugdo de Diretoria Colegiada - RDC n? 585, de 10 de dezembro de 2021, e

considerando o cumprimento dos requisitos de Boas Prdticas de Fabricagdo
preconizados em legislagdo vigente, para a drea de Insumos Farmacéuticos, resolve:

Art. 12 Conceder a(s} empresa{s) constante{s) no anexo, a Certificagdo de Boas
Préticas de Fabricagiio de Insumos Farmacéuticos Ativos.

Art. 22 A presente Certificagio tem validade de 02 (dois) anos a partir da sua
publicagdo.

Art. 32 Esta Resolugdo entra em vigor na data de sua publicag3o.

ANA CAROLINA MOREIRA MARINO ARAUIO
ANEXQ

Fabricante: AstraZeneca Pharmaceuticals LP

Endereco: 633 Research Court, Frederick, Maryland (MD}) 21703

Pais: Estados Unidos da América Cédigo Unico: A.001047

Solicitante: Astrazeneca do Brasil Ltda. CNPJ: 60.318.757/0001-00

Expediente(s): 4318397/22-0

Certificado de Boas Praticas de Fabricagdo de Insumos Farmacéuticos Ativos:

Insumos farmacéuticos ativos biolégicos: anifrolumabe, benralizumabe e durvalumabe.

Fabricante: Biogen MA Inc.

Enderego: 5000 Davis Drive, Research Triangle Park, North Carolina (NC) 27709
Pals: Estados Unidos da Ameérica Cédigo Unico: A.000978

Solicitante: Biogen Brasil Produtos Farmacéuticos Ltda. CNPJ: 07.986.222/0001-74
Expediente(s): 3251670/22-1

Certificado de Boas Préticas de Fabricacao de Insumos Farmacéuticos Ativos:
Insumos farmacéuticos ativos biolégicos: betainterferona 1A e natalizumabe.

Fabricante: Eli Lilly Kinsale Limited

Enderego: Dunderrow, Kinsale, Co. Cork

Pais: Irlanda Codigo tnico: A.001053

Solicitante: Eli Lilly do Brasil Ltda. CNPJ: 43.940.618/0001-44

Expediente(s): 4318315/22-3

Certificado de Boas Préticas de Fabricagdo de Insumos Farmacéuticos Ativos:
Insumos farmacéuticos ativos bioldgicos: dulaglutida, ixequizumabe e ramucirumabe.

Fabricante: Janssen Biotech, inc

Enderego: 200 Great Valley Parkway, Malvern, Pennsylvanla (PA) 19355
Pals: Estados Unidos da América Codigo Unico: A.00094

Solicitante: Fundagdo Oswaldo Cruz CNPJ: 33.781. 055/0001 35
Expediente(s): 4302343/22-1

Certificado de Boas Préticas de Fabricagio de Insumos Farmacéuticos Ativos:
Insumos farmacéuticos ativos bioldgicos: infliximabe.

Fabricante: OM Pharma S.A.

Enderego: 22 Rue du Bois-du-Lan, 1217 Meyrin

Palis: Suiga Cédigo Gnico: A.000460

Solicitante: Apsen Farmacéutica S.A. CNPJ: 62.462.015/0001-29

Expediente(s): 4369561/22-1

Certificado de Boas Praticas de Fabricagdo de Insumos Farmacéuticos Ativos:

Insumos farmacéuticos ativos biolégicos: lisados bacterianos (Staphylococeus aureus,
Str cu Str 1s  mitis, Streptococcus pneumoniae, Klebsiella
pneumunlae, Branhamella catarrhalls, Haemophilus influenzae) e lisado bacteriano de
Escherichia coli.

Fabricante: Patheon Biologics LLC

Enderego: 4766 LaGuardia Drive, Saint Louis, Missouri (MO) 63134-3116

Pals: Estados Unidos da América Cédigo Unico: A.000146

Solicitante: Alexion Farmacgéutica Brasil Importagdo e Distribuigdo de Produtos e Servigos
de Administragdo CNPJ: 10.284.284/0001-49

Expediente{s): 4307436/22-9

Certificado de Boas Praticas de Fabricagdo de Insumos Farmacéuticos Ativos:

Insumos farmacéuticos ativos biolégicos: ravulizumabe.

RESOLUCAO-RE N¢ 51, DE 6 DE JANEIRO DE 2023

A Gerente-Gera! de Inspegdo e Fiscalizagdo Sanitdria, no uso das atribuigSes que
Ihe confere o art. 140, allado ao art. 203, |, § 12 do Regimento Interno aprovado pela
Resolugdo de Diretoria Coleglada - RDC n2 585, de 10 de dezembro de 2021, e

considerando o cumprimento dos requlsltos de Boas Préticas de Fabricagdo
preconizados em legislagdo vigente, para a drea de Insumos Farmacéuticos, resolve:

Art. 12 Conceder a(s) empresa(s) constante(s} no anexo, a Certificagio de Boas
Prdticas de Fabricacdo de Insumos Farmacéuticos Ativos.

Art. 22 A presente Certificagdo tem validade de 02 {dois) anos a partir da sua
publicagdo.

Art. 32 Esta Resolugdo entra em vigor na data de sua publicago.

ANA CAROLINA MOREIRA MARINO ARAUIO
ANEXO

Fabricante: Beecham Pharmaceuticals (PTE) Ltd

Enderego: 38 Quality Road, Jurong - 618809

Pais: Cingapura Cédigo tnico: B.000968

Expediente(s): 2971409/21-0

Certificado de Boas Prdticas de Fabricacdo de Insumos Farmacéuticos Ativos:
Insumos farmacéuticos ativos obtidos por semissintese: amoxicilina tri-hidratada

Fabricante: Fermion Oy - Oulu Site

Enderego: Lddketehtaantie 2 - Oulu, 90660

Pafs: Finlandia Codigo dnico: B.000030

Expediente(s): 4338736/22-4

Certificado de Boas Praticas de Fabricag3o de Insumos Farmacéuticos Ativos:

Insumos Farmacéuticos Ativos obtidos por sintese quimica: cloridrato de dexmedetomidina;
cloridrato de irinotecano; cloridrato de trazodona; fumarato de formoterol; xinafoato de
salmeterol; metotrexato (citotdxico).

Fabricante: Hetero Drugs Ltd. Unit IX

Enderego: Plot-No 1, Hetero Infrastructure Ltd - SEZ, n. Narasapuram (Vill.), Nakkapalli
{Mandal), 531 081 Andhra Pradesh

Pals: fndia Codigo Unico: B.000091

Expediente(s): 4758407/22-3

Certificado de Boas Préticas de Fabricagdo de Insumos Farmacéuticos Atives:

Insumos farmacéuticos ativos obtidos por sintese quimica: ritonavir

Fabricante: Jiangsu Welgida Pharmaceutical Co., Ltd.

Enderego: N2 1 Linjlang Avenue, Linjiang TDwn, Haimen, Nantong, Jiangsu - 226133

Pals: Reptiblica Popular da China Codigo Unico: B.000131

Expediente(s): 4406574/22-1

Certificado de Boas Préticas de Fabricagio de Insumos Farmacéuticos Ativas

Insumos farmacéuticos ativos obtidos por semissintese: azitromicina di-hidratada {etapas
de sintese quimica)

Fabricante: Morepen Laboratories Limited.

Enderego: Masulkhana, Parwanoo Distr. Solan, Himachal Pradesh - 173 220

Pals: [ndia Cédigo (inico: B.000376

Expediente(s): 1185694/22-6

Certificado de Boas Préticas de Fabricagio de Insumos Farmacéuticos Ativos:
Insumos farmacéuticos ativos obtidos por sintese quimica: montelucaste de sédio

Fabricante: Zhejiang Jiuzhou Pharmaceutical Co., Ltd. (Jiacjiang)

Enderego: Waisha Road 99, Jiaojlang District, Taizhou City, Zhejiang Province - 318000.
Pais: Republica Popular da China Codigo unico: B.000083

Expediente(s): 4482539/22-8

Certificado de Boas Prdticas de Fabricag¢do de Insumos Farmacéuticos Ativos:

Insumos farmacéuticos ativos obtidos por sintese quimica: cetoprofeno

Fabricante: Zhejiang Supor Pharmaceuticals Co., LTD.

Endereco: Yuedong Road, Pacjiang Industrial Zone, Shaoxing, Zhejiang - 312071

Pals: [ndia Cédigo Unico: B.000265

Expediente(s): 4483438/22-1

Certificado de Boas Préticas de Fabricacdo de Insumos Farmacéuticos Ativos:

Insumos farmacéuticos ativos obtidos por sintese quimica: hemifumarato de quetiapina

RESOLUGAO-RE N2 52, DE 6 DE JANEIRO DE 2023

A Gerente-Geral de Inspe¢do e Fiscalizagdo Sanitdria, no uso das atribuicSes
que the confere o art. 140, aliado ao art. 203, |, § 12 do Regimento Interno aprovado
pela Resolugdo de Diretoria Colegiada - RDC n2 585, de 10 de dezembro de 2021, e
o art. 6%, da Lel n? 9.782, de 26 de janeiro de 1999, resolve:

Art. 12 Adotar afs) medida(s) preventiva{s) constante{s) no ANEXO.

Art. 22 Esta Resolugio entra em vigor na data de sua publicagio.

ANA CAROLINA MOREIRA MARINO ARAUJO
ANEXO

1. Empresa: DESCONHECIDA - CNPJ: DESCONHECIDO

Produto - Apresentacdo {Lote): SAIZEN 20MG (LOTE: BA076246);

Tipo de Produto: Medicamento

Expediente n2: 0008874/23-9

Assunto: 70351 - Agdes de Fiscalizagdo em Vigilincia Sanitaria

Agbes de fiscalizagio: Apreensdo

Proibicdo - Comercializagao, Distribuigdo, Importagdo, Uso

Motivagdo: Comunicado da empresa Merck S/A., CNPJ 33.069.212/0001-84, informando
a identificacio no mercada brasileiro, de unidades falsificadas do lote BA076246 de
Saizen (somatropina), 20 mg (8 mg/ml solucdo injetivel, frasco ampola de 2,5 mL). Nas
unidades falsificadas do lote BAG76246 a data de fabricagio e validade descritas tanto
no cartucho como no frasco sdo respectivamente 07/2022 e 06/2024. Tratando-se,
portanto, de falsificagio, uma vez que que a data de fabricagio e validade sdo
diferentes da correspondente ao lote original de BA076246. Esta medida preventiva
esta fundamentada no artigo 62 da Lei 6.360/1976 e inciso XV do artigo 72 da lei
9.782/1999.

2. Empresa: DESCONHECIDA - CNPJ: DESCONHECIDO

Produto - Apresentacdo (Lote): DYSPORT {TOXINA BOTULINICA A) {LOTE: L25055 (Fab.
05/2021; val 02/2024));

Tipo de Produto: Medicamento

Expediente n2: 0010457/23-4

Assunto: 70351 - Acgbes de Fiscalizagdo em Vigilancia Sanitdria

Acdes de fiscalizaglo: Apreensio

Proibicdo - Comercializagdo, Distribuigdo, Uso

Motivagdo: Comunicado da empresa detentora do registro Beaufour Ipsen Farmacéutica
Ltda - CNPJ 07.718.721/0001-80, informando que nfio reconhece o lote L25055 (Fab.
05/2021; Val 02/2024) como original, se tratando, portanto, de falsificagio. Esta
medida preventiva estd fundamentada no artigo 62 da Lei 6.360/1976 e inciso XV do
artigo 72 da Lei 9.782/1999.

£ste documento poade ser verificado no enderego efetrénico
pi/ /s in.gov. html, pelo codigo

o

Documento assinado digitalmante conforme MP ne 2.200-2 de 24/08/2001, !cP
e institui a Infraestrutura de Chaves Publicas Brasilatra - ICP-Brasil.
que in: L I‘P
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Certification of Substances Department

Certificate of suitability
No. R1-CEP 2012-003 - Rev 01

Name of the substance:
MONTELUKAST SODIUM
Milled and micronised

Name of holder:
MOREPEN LABORATORIES LIMITED

416-418, 4th Floor, Antriksh Bhawan
22 Kasturba Gandhi Marg -
India-110 001 New Delhi

Site(s) of production:
SEE ANNEX 1

THIS CERTIFICATE SUPERSEDES THE PREVIOUS CERTIFICATE
R1-CEP2012-003 - REV 00

After examination of the information provided on the manufacturing method and subsequent
processes (including purification) for this.substance on the site(s) of production listed in annex, we
certify that the quality of the substance .is suitably controlled by the current version of the
monograph MONTELUKAST SODIUM no. 2583 'of the European Pharmacopoeia, current edition
including supplements, only if it is supplemented by the test(s) mentioned below, based on the
analytical procedure(s) given in annex.

— Test for residual solvents by gas chromatography (Annex 2)
Methanol not more than 3000 ppm
A risk management summary for elemental impurities has been provided. (Annex 3)
— Test for particle size by malvern particle size analyser (Annex 4)
Milled:
D90 not more than 250 ym
D50 not more than 100 ym
D10 not more than 20 pm
Micronised:
D90 not more than 60 um
D50 not more than 20 ym
D10 not more than 5 ym

The substance is packed in double polyethylene bags (outer black) in aluminium foil bags with
silica gel between each bag placed in polyethylene drums.

Address:; 7 Allée Kastner, CS 30026
F-67081 Strasbourg (France)
Tel: +33 (0) 3 88 41 30 30 ~ e-mail: cep@edgm.eu
Internet; https://www.edqm.eu
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The holder of the certificate has declared the absence of use of material of human or animal
origin in the manufacture of the substance.

The submitted dossier must be updated after any significant change that may alter the quality,
safety or efficacy of the substance.

Manufacture of the substance shall take place in accordance with the Good Manufacturing Practice
and in accordance with the dossier submitted.

Failure to comply with these provisions will render this certificate void.

This certificate is renewed from 19 December 2018 according to the provisions of Resolution
AP-CSP (07) 1, and of Directive 2001/83/EC and Directive 2001/82/EC and any subsequent
amendment, and the related guidelines.

This certificate has four annexes, the first of 1 page, the second and the third of 3 pages each, the
fourth of 2 pages.

This certificate has: .

lines. 7 : =Y

i e AC TP

On behalf of the
Director of EDQM

Strasbourg, 19 August 2022

DECLARATION OF ACCESS (to be filled in by the certificate holder under their own responsibility)
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AGREEMENT

g—t/hl—lt'[;ay of MoV ﬂ—@

THIS Agreement for CETP Baddi is made this

Among

i d under section 25 of the

STRUCTURE, a Company incorporate 5 5

o BA%?AC:NQEQ and having its registered office at # 0 Ef’lli Phqse 11 ,Jharmam,Teh;H
go(TdFi)aBist Soian H.P. State (hereinafter referred to as the"Bl ) which term or expreszlcin
ur?lesé exclﬁded by or repugnant to the context or the meaning thereof, ghall be deemed 10

include its successors and permitted assigns, OF THE ONE PART,
1|Page
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AND
M/s. BEIL Infrastructure Limited, a Company incorporated under the Corrfpanies Act, 1956
and having its registered office at Plot no.9701/16,GIDC Estate, Ankleshwar| 393002, District :
Bharuch,Gujarat State ( )which term or expression unless contrary,| excluded by or
repugnant to the context or the meaning thereof, shall be deemed to me#n and include its
successors and permitted assigns, OF THE SECOND PART,

AND

M/s. Morepen Laboratory Ltd. company incorporated under the Compapies Act, 1956/ a
Partnership Firm within the meaning of Indian Partnership Act, 1932/ a prgprietary concern/
any other form of business entity, having its office and works at Kh./Plot/Village—
Musulkhana, PO- Parwanoo ,Tehsil-Kasouli,Distt. - Solan (HP) , (here[nafter referred to
as the "Member Industry” or “MI") which term or expression unless excludef by or repugnant
to the context or the meaning thereof, shall be deemed to include its sucgessors, partners,
directors and permitted assigns, OF THE THIRD.

AND WHEREAs

i) In consideration of the industrial development in Baddi and Barotiw%‘a and Nalagarh,
and necessity to treat and dispose off the effluent and also reclaim water, the BI
invited bid for work comprising the following —

(a) Designing/Engineering, procuring, providing, constructing, instglling and
commissioning (EPC) and conducting 3 months successful trial rup and acceptance
of Common Effluent Treatment Plant of 25 MLD capacity (5 categories of effluent
streams) comprising of physico chemical, Activated sludge prodess with diffused
aeration system for Baddi & Barotiwala ‘area along with all related Mechanical and
Electrical equipment and accessories, Instrumentation including migcellaneous works

etc.

(b) Effluent conveyance system consisting of both piping network and tankers

(c) Providing miscellaneous works like approach road, central confrol room building,
staff quarters, internal roads, walkways, street lights, wafer and sanitary
arrangements, gates, etc. as required complete.

(d) Providing operation and maintenance services for the above enfire CETP works in
this campus and effluent conveyance system, as specified, for Thirty Years, after
commissioning the entire common effluent treatment plant and conpeyance system.

i) BEIL Infrastructure Limited has agreed to undertake the aboye work, as more
particularly defined under Contract No. BIL/Contract/2011-12/03 |dated 19.09.2011

and its addendum agreement dated 3" May 2017.

iii) Bl is sole agency nominated by the Government of Himachal Pradesh to collect,
deposit, process and dispose sewerage, municipal and industrial effluent in the
prescribed manner on payment of disposal fees.

iv) BEIL Infrastructure Limited by virtue of Agreement dated 19.09.2011and its
addendum dated 03.05.2017, is acting as a Concessionaire for the performance of
the scope as more particularly defined in the said Agreement.

v) That as per the mandate issued by the Government of Himachal Pradesh vide Letter
dated 27.10.2010 issued by the Additional Chief Secretary (Industries) to the
Government of Himachal Pradesh, each MI shall have to obtain membership of the..... /

2|Page o : |
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3]Page

Baddi [jjrastructm'e

Chief Ex

Maseden - oraton® |
Yive Officer™®’ : /
. signatory

in the prescnbed ‘Dec1aratton Form® annexed herewrth as Anfexure A. N

submit such Form to BEIL Infrastructure Limited on execution f these prasent. Mi
undertakes to pay charges for treatment of effluent as per formula|at 1 .a) below.

MI shall give one month prior notice of any change in load |with all supporting
documents to BEIL Infrastructure Limited. BEIL Infrastrugture Limited may
monitor such activity.

Ml at their own cost shall construct storage tank of adequate capacity.for storage and
transfer of effluent from their plant to CETP. MI shall ensure that all discharges like
factory sewage, trade effluent, washings, Boiler blow down efc. are channelized
through the storage tank for sending their effluent to CETP.

Ml shall in the event of requirement of segregation of effluent, construct two separate
storage tanks as per the design approved by BEIL Infrastructurg Limited.

MI shall furnish all relevant defalls to BEIL Infrastructure Limjted concerning any
pretreatment of effluent carried out by it. Ml shall furnish to BEIL Infrastructure
Limited all relevant details including the capacities of |various units and
characteristics of the final effluent to be sent for treatmemt to CETP. BEIL
Infrastructure Limited shall have the right to collect the samples of the effluents
from the MI units for verification.

MI shall obtain written consents from both, Bl and BEIL Infrastfucture Limited for
establishing a new ETP or any modification of the existing ETP.

MI shall provide a single point discharge for conveyance of Effjuent to the Effluent
Conveyance System.

MI shall provide a pumping station of suitable capacity at their ofvn cost for pumping
all effluent excluding storm water into the Effluent Conveyange System of BEIL
Infrastructure Limited, after obtaining approval for the design, scheme and the
location of the pumpling station from BEIL Infrastructure Limited.

.Ml shall install “Electro-mechanical flow meter® of ‘Rosemeunt’ make or any
equwalent make, which shal! elther be supplled by BEIL Inf astructure lelted-

......
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against payment or Ml shall obtain the same as per the specificatipns given by BEIL
Infrastructure Limited.

MI shall house such flow meter in a separate secured shed and fthe meter shall be
used for measurement of the flow quantity and for manitoring |the quality of the
effluent. Ml shall ensure that the shed contalning the flow meter shpuld be locked and
the flow meter is sealed and protected from tampering at all times.

12.

13. M! at all times, shall ensure proper functioning of flow meter including callbration at

regular intervals, periodical cleaning of sensors and taking required preventive
measures for maintenance, to the satisfaction of BEIL |nfrastructglre Limited.
14. In the event of the flow meter belng found tampered, or not functioning properly Mi
shall attract penalty/termination as more particularly defined herein| below:-

i) In the first instance of an event as specified herein above, Mi shall pay

treatment charges for 100% of the quantity of effluent, as statgéd by PCB in their
consent letter.

i) In the second instance of an event as specified herein gbove, Ml shall pay
treatment charges for 150% as stated by PCB in their consent letter of the quantity.

iii.) in case of third instance of such an event, MI's connedtion to the Effluent
Conveyance System shall be disconnected forthwith and the matier shall be referred
to Monitoring & Dispute Redressal Committee (herein after known as “Committee” for

the sake of brevity) for consideration. Decision of the Committee shall be final and
binding.

15. Any tampering of the conveyance system or with the discharge characteristics by Ml
shall attract penaity or termination as per the decision of tHe Committee. The
Committee may at its discretion, restore the connection of the Mi n the Ml complying
with its directions.

16. M shall give unrestricted entry in its premises to the inspector pominated by BEIL
Infrastructure Limited, who shall have access to entire plart area as also the
records required for verification of the quantity and quality of efflugnt.

17. MI shall abide by the policyfies and decision/s of the Committeg to ensure smooth
operation. )
18. MI shall pay the tanker charges for transportation of effluent.

i

B. Consideration and Financial Statements:

1.a) Ml shall pay the charges for treatment of the efffuent, as levied by BEIL Infrastructure Limited,
calculated on the basis of the formula given herein below:

Treatment Charges =
[0.02*S0+0.03*(C-2.5*S0) + 0.005*CSS+0.01*(C1- 2100)] x 1.10*[1 + R/100]{, Rs /KL

Where, So = BOD of sample, mgs/L

C = COD of sample, mgs/L

Css = Suspended solids of sample, mgs/L

C1 = TDS of sample, mgs/L

R = Appreciation in each year.

y = no. of years from immediate preceding year.

Any negative value in (C-2.5*So) and/or (C1-2100) shall be ignored.

The above treatment charges shall be levied only for stream LIl & I}, as desribed in the DPR of
CETP. For steam IV i.e. concentrated Dye effluent of Textile sector & stream)V i.e. electroplating
effluent, treatment charges shall be higher than raw effluent being treated unger stream |, Il & M.

4|Page

Baddi Infrastructyye

2

- raries Limited.
‘ o\ rvben Lz fatarnes
For 124 G
Chief Execturtive Officer
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Therefore, same has been fixed as Rs.27 for stream IV and Rs. 50 for stream V

view its small volume. This rate shall also have inflation multipler l.e. Rate * (1

147

(1+R/100)Y

R-factor shall be determined In April every year by determining the welghted va

Price index (WPI) [Source: Office of Economic Adviser, Govt, of India, Minist

per KL, keeping in
FR/100) i.e. Rate *

ation in Wholesale
of Commerce &

Industry, Department of Industrial Policy & Promotion] & Consumer Price Index (CP1) [Source: Labour

Bureau, Government of India] in the preceding twelve months by assigning welgh
and 25% to CP| respectively

1. b) Ml shall pay at the minimum the fee for treatment calculated at 50% of the

age of 75% to WPI

effluent quantity in

“Letter of Consent” or the actual flow whichever is higher, to be computed fpr fee and adjusted

half yearly.
MI shall deposit with BEIL Infrastructure Limited, an amount equal to
computed as per the formula given in Clause B(1.a) herein above, taking in
flow given in the “consent letter” of PCB and the effluent characteristics given
be furnished by the Member Industry or as verified by BEIL Infrastructure L
case of Industrial Units giving one MLD of more effluent the deposit shall be
fee computed as per the formula given in Clause B(1.a) herein above.

One month's fee
b consideration the
n the declaration to
mited . However in
worked for 21 days

3. Ml shall pay the deposit amount within two months from.the date of receipt of nptice from the BEIL

Infrastructure Limited intimating the probable date of commissioning of the f

use. Failure on the part of Ml to pay the deposit amount shall render it ing)

connection to the Effluent Conveyance System for conveying their effluent to ¢
Mi shall make payment of the bills to BEIL Infrastructure Limited for treat
monthly basis within a fortnight of receipt of bill. Any delayed payment shall at
per annum. In the event of such default exceeding 30 days or more, from tt
the bill, the same would be referred to the Committee for necessary action. In
continuing even after the intervention of the Committee, the Committee m
statutory authorities to cancel the Consent to Operate given earlier to Mi.

C. Constitution of Monitoring and Dispute Redressal Committee
The Committee shall consist of the following members.
a. One Member Government of Himachal Pradesh

b. Two Members from the BEIL.
¢. Two Members from the BI.

lant for commercial
igible to obtain the
LETP. '

ment of effluent, on
bract interest @24%
e date of receipt of
event of the default
ay recommend the

D. This Agreement is subjects to jurisdiction of Nalagarh Cotut.

IN WITNESS WHEREOF this Agreement is being duly signed and executed by their duly authorized

officers the day and year written first above.

Signed by for and on behalf of

Signed by for and on behalf of

Industry Badirrvrstiactwre
e e s 1A

A A e =
Signafiite & Designation £Mﬁs1gnatmn

Signed by for and on BeBAIf of
BEIL Infrastructure Limited

\/ 3.
Signature& Designation

In the prese
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Cad ’06
‘ : 67 — TAX INVOICE {ORIGINAL FOR RECIPIENT)
(N);“ - BEIL Infrastructure Ltd. Invoice No. Dated
’) Formerly Known As Bharuch EnviroInfrastruclure Ltd - 9106 31-Jul-2018
\w%___, Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment
;.-::.’I:xz?r::'a Tehsil Baddi, Distt-Solan-HP ¢ 15 DAYS
E;J,Lw GSTIN/UIN: O_ZAAACBBO75F1ZO' Supplier's Ref. Other Reference(s)
I State Name : Himachal Pradesh, Code : 02 - 910
CIN: U45300GJ1997PLC032696 : 6, :
Buyer T I Buyer's Order No. Dated
Morepen Laporatories Ltd (Parwanoo) ‘Bespatch Document No.  Delivery Note Date
/ GSTIN/UIN . 02AABCM1083B1ZA _
Staté Ndmg.  : Himachal Pradesh, Code : 02 Despatched through Destination

: Himachal Pradesh

Terms of Delivery

Sl Description of "HSN/SAC Quantity Rate  per  Amount
5 Not _ Servnces »
!1 Effluent Treatment Charges 999432 120,000 KI  1,143.13 Ki 1,37,176.00
SGST@6% 6 % 8,230.56
CGST@6% 6 % 8,230.56
Less ROUND OFF : (-)0.12
| |
| c
, |
L R < Y ETR § (RN E >0 N LA R SER N ..wr-A]

i

| e - Total 120.000 K| ¥ 1,53,637.00
Amount Chargeable (in words) E.&OE

INR One Lakh Fifty Three Thousand Six Hundred Thlrtv Seven Only

HSN/SAC ' Taxable - Central Tax State Tax Total
Value Rate Amount Rate =~ Amount  Tax Amount
1, 37 176 00 ....6%: . 8,230. 56 6% __ 823056 16,461.12
K : '8,230.56 '8,230.56  16,461.12
(ERE

rie and Twelve paise Only

Remarks: .
. Company's Bank Details
S%ﬁ.?HEgELJﬁ';‘gBTgATMENT CHARGESFORTHE  pank Name . BANK OF BARODA - PKL 24880200000762
: o Alc No. : 24880200000762
| Gompany's PAN : AAACBBO75F Branch& IFS Code : Sector - 11 Panchkula &
Declaration for BEIL !

: We declare that this invoice shows the actual-price of the
1goods described and that all particulars are true and
correct. A

This is a Computer Generated Invoice 4 nm
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TAX INVOICE (ORIGINAL FOR RECIPIENT)
—
. V™) BEIL Infrastructure Ltd. ,|Invoice No. Dated
L f\ii S Formerly Known As Bharuch Enviro Infrastrutiure Ltd | 9512 31-Aug-2019
s Viliage Kenduwal-Malpur, P.O. Bhud,, [Delivery Note Mode/Terms of Payment
mnlﬁ.«w Tehsil Baddi, Distt-Solan-HP
B ELL  GSTINIUIN: 02AAACB8075F1Z0 : 15 DAYS
State Name : Himachal Pradesh, Code : 02 | SuPPlier's Ref. Other Reference(s)
CIN: U45300GJ1997PLC032696 9512
Buyer Buyers Order No. Dated N
“Morepen Laboratories Ltd (Parwanoo) .
"VPO Masulkhana Tehsil Kasuli Distt Solan Despatch Document No. Delivery Note Date
19816013410
GSTIN/UIN . 02AABCM1083B1ZA Dessatshed Fironah Sestinat
State Name : Himachal Pradesh, Code : 02 espaiehed fhroug estination
Terms of Delivery
Il
S| 7 Description of THSN/SAC T Quantity Rate per | Disc. % Amount
iNog[™y . L Services
<“- 1 |Effluent Treatment Charges 998432 200.000 KI} 1,111.67] Ki 2,22,333.00
SGST@6% 6| % 13,339.98
CGST@6% } 6% 13,339.98
' ROUND OFF ’ 0.04
|
)
i
i
i
]
1
i
. v s PR <At " Lo
T Total 200.000 KI % 2,49,013.00,
Amount Chargeable (in words) T E.&OE
INR Two Lakh Forty Nine Thousand Thirteen Only
o HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
999432 1 2,22,333.00 6% 13,339.98 6% 13,339.98| 26,679.86
Total| 2,22,333.00 13,339.98 13,339.98 26,679.96

Tax Amount (inwords) : INR Twenty Six Thousand Six Hundred Seventy Nine and Ninety Six paise Only

Remarks: Company's Bank Details

BEING EFFLUENT TREATMENT CHARGES MONTHOF g1 'Name - BANK OF BARODA - PKL 24880200000762
AUGUST-2019 _ A Ne. : 243§0200000762

Compainy's PAN : AAACBBO7SF Brénch & IFS'Cade : -Sittor - 11-Panchkula & BARBOPANKAL
. Declaration ’ for BEIL Inf,

-We declare that this invoice shows the actual price of the
" goods described and that all particulars are true and correct.

v\ \§/
/Q @6\\/\49&

This is 2 Computer Generated: liivoice
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TAX INVOICE / (ORIGINAL FOR RECIPIENT)
BEIL Infrastructure Ltd. Invoice No. ~Dated
Formerly Known As Bharuch Enviro Infrastructure Ltd | 9987 30-Sep-2019
Village Kenduwal-Malpur, P.O. Bhud | Delivery Note Mode/Terms of Payment

Tehsil Baddi, Distt-Solan-HP
GSTIN/UIN: 02AAACBB075F1Z0
State Name : Himachal Pradesh, Code : 02
CIN: U45300GJ1997PLC032696

15 DAYS

Buyer

9816013410
GSTIN/UIN

Morepen Laboratories Ltd {(Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan

Supplier's Ref. Other Reference(s)
9987 L
Buyer's Order No. Dated ]

Despatch Document No.

Delivery Note Date

: 02AABCM1083B1ZA

Despatched through

Destination

' State Name . Himachal Pradesh, Code : 02

—
Terms of Delivery

'S o7 Description of HSN/SAC | Quantity Rate per |Disc. % Amount
o Services
oy~ = LOEDENES C—
1 ,Effluent Treatment Charges 999432 240.000 Ki| 1,108.43| Kl 2,66,024.00
|
! SGST@6% 6(% 15,961.44
| CGST@6% 6|% 15,961.44
| ROUND OFF 012
L
o
i
Lo
!
.
(I
[
|
i
&
T - T ; “'Tat‘a’iil 240.000 KI ¥ 2,97,947.00
" Amount Chargeable (in words} T ' E &OF
INR Two Lakh Ninety Seven Thousand Nine Hundred Forty Seven Only
O TTTUTTTHSNISAC T T T T Taxable Cenfral Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
999432 2,66,024.00 6%! 15,961.44 6% 15,961.44| 31,922.88
- Total| 2,66,024.00 15,961.44 15,961.44] _31,922.58

Tax Amount (in words) : INR Thirty One Thousand Nine Hundred Twenty Two and Eighty Eight paise Only

1

| Remarks: .. Company's Bank Details
| EE?T%SEE‘;QUEO'}LTREATMENT CHARGES MONTH OF  goni Name : BANK OF BARODA - PKL. 2480200000762
: Alc No. : 24880200000762
Company's PAN : AAACBBO75F Branch & IFS Code : Sector - 11 Panchkula & BARBIPANKAL
Declaration

i We declare that this invoice shows the actual price of the
1 goods described and that all particulars are true !

nd .
comect ¢ 1 Sy ,_cﬂ..‘{_gf]:"_‘"L -
\\JQ,HA’\ M %@k )’This is a Computer Generafed Invoice
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\ TAX INVOICE / (ORIGINAL FOR RECIPIENT)
! N BEIL Infrastructure Ltd. Invoice No. [Dated
' T Formerly Known As Bharuch Enviro Infrastructure Ltd { 10632 31-0ct-2019
- Village Kenduwal-Malpur, P.O. Bhud Deli Not S )
A4XZ. Tensil Baddi, Distt-Solan-HP e e ModefTerma of Payment g
GSTIN/UIN: 62AAACBB075F 120 __ |15 DAYS y :
State Name : Himachal Pradesh, Code : 02 | Supplier's Ref. Other Reference(s) i
L __ CIN: U45300GJ1997PLC032696 10632 !
rBuyer Buyer's Order No. Dated B
- Morepen Laboratories Ltd (Parwanoo) .
VPO Masulkhana Tehsil Kasuli Distt Solan Despatch Document No. Delivery Note Date
9816013410 ;
GSTIN/UIN : 02AABCM1083B1ZA Desnahed Trouah —F - ;
State Name : Himachal Pradesh, Code : 02 espatened foug Destination
Terms of Delivery
]
{
| ]
(ST Descripfion of ' HSN/SACT] Quantity ‘Rate per |[Disc. % Amount . e
No.. - Services ' ‘ i
1 ¢ luentTreatment Charges 999432  |240.000'KI| ~ 1,104.27{ KI 2,65,025.00 |
SGST@6% ) 6% 15,901.50 '
CGST@6% 6% 15,901.50
i
!
a‘
|
|
|
| B
. . ... - —— ——————— - e r,._v—.
.l S B ‘ T‘?f_a'__ ] 3"10_09_“ L1 1%296,828.00
_Amount Chargeable (in words) E. &O.E
INR Two Lakh Ninety Six Thousand Eight Hundred Twenty Eight Only
T HSNisACT Taxable Central Tax State Tax Total
Value Rate |  Amount Rate Amount__| Tax Amount
999432 2,65,025.00 6%' . 15,9014.50 6% 15,901.50f 31,803.00
o ) Total| 2,65,025.00 A5, 901 50} 15,901.50 31,803.00
Tax Amount (in words) : INR Thlrty One Thousand EightHundred Thr :‘e‘TOnly

Remarks: Company's Bank Details

BEING EFFLUENT TREATMENT CHARGES MONTH OF BankName + BANK OF BARODA - PKL 2480200000762
 OCT. 2013 AjeNo. - - - : 24880200000762

, Company's PAN : AAACBBO75F . Brarich &5 Gotle-: Sector.- 11 Panchkula & BARBOPANKAL
Declaration : for BEIL |

. We declare that this invoice shows the actual price of the
' goods described and that alf particulars are true-and correct.

This is a Computer Generated Invoice

< 10634
C.Me = gé«jaml chled = oS

42 02“7/129/?«
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TAX INVOICE A (ORIGINAL FOR RECIPIENT)
0‘ - \‘. .
%\’ R BEIL Infrastructure Ltd. Invoice No. Dated
{f 3 Formerly Known As Bharuch Enviro Infrastructure Ltd | 117196 30-Nov-2019
2 Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment
etz Tehsil Baddi, Distt-Solan-HP 15D
B E.1.L  GSTIN/UIN: 02AAACB8D75F 120 - 5 Days
State Name : Himachal Pradesh, Code : 02 | Supplier's Ref. Other Reference(s)
CIN: U45300GJ1997PLC032696 11196
Buyer Buyer's Order No. Dated
Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan Despatch Document No. Delivery Note Date
9816013410
.| GSTIN/UIN : 02AABCM1083B1ZA Despatched through Destination
‘) State Name : Himachal Pradesh, Code : 02
| Terms of Delivery N

!

|

|

[§l f Description of | HSN/SAC | Quentily © Rate ' per Dise, %1  Amaunt

Ny ) Services

L — —

[1.@fﬂuent Treatment Charges 999432 140.000 KI| 1,359.51) Kl 1,90,331.00

SGST@6% 6% 11,419.86
CGST@6% 6% 11,419.86

: ROUND OFF 0.28

i

|

" Impartant Note
| Shall Make Payment of This Bill
As Per TPA Clause B {4).Any Delayed Paymen:

I Shall Attract Irteres* @24% Per Annur

!

l

| |

i ) '

[

: Total 140.000 Ki ¥ 2,13,171.00
Amount Chargeable (in words) E. & G.E
INR Two Lakh Thirteen Thousand One Hundred Seventy One Only

HSN/SAC ’ Taxable " Central Tax State Tax ] Tofal
: Value Rate Amount Rate Amount | Tax Amount
999432 1,80,331.00 6% 11,419.86 6% 11,419.86 22,839.72
. -Total| 1,80,331.00 11,419.86 11,419.861 22,839.72
Tax Amount (in words) : INR Twenty Two Thousand Eight Hundred Thirty Nine and Seventy Two paise Only
:
f Remarks: Company's Bank Details
- Bank Name : BANK OF BARODA - PKL 24880200000762 |
BEING El:‘FLUENT TREATMENT CHARGES M/O NOV 2018 4 /. o - 24880200000762
Company's PAN : AAACBBO7SF Branch & IFS Code : Sector - 11 Panchkula & BARBOPANKAL
Declaration r for BEIL jnfedstrutture Ltd. |,
We declare that this invoice shows the actual price of the ' o el
goods described and that all particulars are true and correct. ' ,:'/ o RE
- Ll Ay Sighatory

ORI This is a Computer Generated Invoi ) \r\lz)
2 omputer Generated Invoice WP
3&/\(&{){: ‘HA }kv} | N \,1,\/\ “
AN 119 >
A Che-062YFD  Dals 24 Jan
b - Zo93¢ ] —
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t o T TAX INVOICE (ORIGINAL FOR RECIPIENT)
\ V .
N BEIL Infrastructure Ltd. Invoice No. Dated ,/ \
! f‘l i "3\ Formerty Known As Bharuch Enviro Infrastructure Ltd {11540 31-Dec-2019 )
N Village Kenduwal-Malpur, P.O. Bhud  Delivery Note Mode/Terms of Payment
erseducties Tehsil Baddi, Distt-Solan-HP 15 DAYS
B_ELE  GSTIN/UIND2AAACB8075F1Z0 . ,
State Name : Himachal Pradesh, Code : 02 | SuPPliers Ref. Other Reference(s)
) o CINGU4b3LLGJ199/PLCO32696 11540
Buyer Buyer's Order No. Dated
~  Morepen Laboratories Ltd (Parwanoo)
Y VPO Masulkhana Tehsil Kasuli Distt Solan Despatch Document No. Delivery Note Date
© 9816013410
; GSTIN/UIN : 02AABCM1083B1ZA Despatched through Destination
State Name : Himachal Pradesh, Code : 02 !
Terms of Delivery -
r _ "
f
S, ] Description of HSN/SAC T Quantity Rate per Amount g|
_N_o ' o _Services
[Effluent Treatment Charges 999432  1260.000 KI| 1,187.42| Ki} 3,08,728.00
]
SGST@6% 6|% 18,523.68
_ CGST@6% 6{% 18,523.68
Less: ROUND OFF (-)0.36
. - Impaortant Nate % Bt - EIR R - TR THTPRE
werl 1 A1 $nail Mtake Payment of This BTt B
As Per TPA Ciausn B (4).Any Delayed Payment '
Shall Attrr - tri v 122 4% Dae Annpim
i
— T Total 260.000KI| 3 3,45,775.00
E.&OE
Thousand Seven Hundred Seventy Five Only
t
{i qCenta .. State Tax [ Total .
. ; TR T ﬁount PR Ariount | Tax Amount Gt e
1989432 3,08,728.00}- 6% 18,523.68 6%] 18,623.68| 37,047.36
il ’ Totall 3,08,728.00 - 18,523.68 18,523.68| 37,047.36
Tax Amount (in words) : INR Thirty Seven Thousand Forty Seven and Thirty Six paise Only
|
I
PiL 24380200000762

' Company’s PAN : AAACBBO75F NKAL'

| Declaration Ltd.. ‘
We declare that this invoice shows the actual price of the 'a

goods described and that all particulars are true and correct. =
2

i e Si t_o_ryJ

Thisis a Computer Generated Invoice
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I T —
TAX INVOICE (ORIGINAL FOR RECIFIENT) 7
- _ v
3 BEIL Infrastructure Ltd. Invoice No. Dated 1:
i Formerly Known As Bharuch Enviro Infrastructure Lid {11978 31-Jan-2020 l/ re
- Village Keriduwal-Malpur, P.O. Bhud |Delivery Note Mode/Terms of Payment .
&gm Tehsil Baddi, Distt-Solan-HP 15 DAYS .('
masulmli GSTIN/UIN: O?AAACBBO75F1 Z0 Supplier's Ref. Other Reference(s) ‘ ¥
State Name : Himachal Pradesh, Code ; 02 11978 I
CIN: U45300GJ1997PLC032696 — !
Buyer Buyer's Order No. Dated . 4{
Morepen Laboratories Ltd {Parwanoo) _
VPO Masulkhana Tehsil Kasuli Distt Solan Despatch Document No. | Delivery Note Date L,
9816013410
GSTIN/UIN - 02AABCM1083B1ZA Despatched through Destination ':_'._;j
State Name : Himachal Pradesh, Code : 02 :;’?
Terms of Delivery o
|
i e .
\&s] Description of HSN/SAC.| Quantity Rate per Amount
NosJe. Services *
1 |Effluent Treatment Chirges 999432  |520.000KI| 128338 Ki| 6,67,359.00
SGST@6% 6% 40,041.54
CGST@6% 6|% 40,041.54
Less: ROUND OFF {-)0.08
l
P impartant Note
all Make Payment of 7
; /ghPsr TPA Clstso B (4). Any Delay:r; z;?;:lrg] P
é ali Attract Interest@249) Por Anrnum,
£
E Lok D)
: { T ' ;1;»,57_0: 000 K. % 7,47,442.00
RS Amonnt Chergeshle finSwris): EEEES ; E.&O.E
’ \Q‘“ 'INR Seven Lakh Forty Seven Thousand Four Hundred Forty Two Only
, HSN/SAC " Taxable Central Tax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
909432 6,67,359.00 6%| 40,041.54 6%] 40,041.54| 80,083.08
Total| 6,67,359.00 40,041.54 40,041.54]  80,083.08
Tax Amount (in words) : INR Eighty Thousand Eighty Three and Eight paise Only
Company s Bank Detalls
o +/BANK QF BARODA - PKL 24880200000762
0200000762
Declaratlon
1 We declare that this invoice shows the actual price of the
goods described and that ali particuiars are true and }
correct.

p,?'j"/ﬂqj
- USIR Y 263 047 a‘ﬂﬂ“{omw

e~ EIN4E 367 MW [lmwv

Serfarar
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) k TAX INVOICE ‘ (ORIGINAL FOR RECIPIENT)

—

BEIL Infrastructure Ltd. Invaice No. ~ Dated

Fomnesty Known As Bharuch Enviro Infrastructure Ltd , 12737 __29-Feb-2020

Village Kenduwal-Malpur, P.O. Bhud | Delivery Note ‘Mode/Terms of Payment

Tehsil Baddi, Distt-Solan-HP ! '15 DAYS

GSTIN/UIN: 02AAACB8075F120 ' Supplier's Ref. Other Reference(s)

State Name . Himachal Pradesh, Code : 02, 12737

CIN: U45300GJ1997PLC032696 Buyers Order No. Sated !
Despatch Document No. Delivery Note Date )

: |

Despeiched through -Destination !

o piieddisl Pradesh, Code - 02

{Terms of Delivery ’ ' T

T @YPSR-ZF33FE3
: plemis@morepen.com

" DeswipSon of

HSNSAC Quantity Rate - per. Amount
- Sersdcss -. . J
setmert Chirges '999432  440,000KI  1305.72° Kl 5,74,515.76

o SGST@6% 6'% 34,470.95
i CGST@6% 6% 34,470.95/
. ROUND OFF 0.34

Bty bats
wﬂ" ‘me JLZ}F"' Planmnzrs of This 8 ! | :
2 e TR s B §RLrrw Dy Fonam i |

5 ,w*-ﬁe‘;ﬂ:c:sm riessstiZ et Per Lnnum,

- momeom ot

. - , Total, {440.000 K. | 136,43,458.00,
G 2 E. & O.E|
xa»ahﬁe ;4. Cenfral Tax State Tax Total

Weliie . i Rale : Amount  Rete | Amount  Tax Amount
; i S . -*1?3 51:1.!5" 5% 3447085 6% 34,470.95- 68,941.90
ot : izl 5, 74.515.76 B 34,470.95 34,470.95 68,941.90

! —xm‘tmw.mslé INR Sixty E’ght Thousand Nine Hundred Forty One and Ninety paise Only

BEING EFFLUENT TREATMENT CHARGES MONTH OF  Cempany’s Bank Details

aiyhss Bank Name - BANK OF BARODA - PKL 24880200000762
g Alc No. ! 24880200000762 7

Company's PAN . AAACBBO75F Branch & IFS Code : Sector - 11 Panchkula & BARBOPANKAL

Declaration for BEIL1nfr tructure Ltd. |

We declare that this invoice shows the actual price of the - ‘
goods described and that all particulars are true and correct. ’

: ’Auth ,ns'é Slgnatory
2 . . “. « “-L—
rafed Invoice BRI

ot

rd
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TAX INVOICE (ORIGINAL FOR RECIPIENT)
. 7" " BEIL Infrastructure Ltd. Invoice No. - Dated
= Formerly Known As Bharuch Enviro Infrastructure Ltd | 14148 ) 31-May-2020
- Village Kenduwai-Malpur, P.O. Bhud  [Delivery Note Mode/Terms of Payment |
AW Tehsil Baddi, Distt-Solan-HP 45D
EA GSTIN/UIN: 02AAACB8O75F1Z0 S : ays
State Name : Himachal Pradesh, Code : 02 | Suppliers Ref. Other Reference(s)
o CIN. U45300GJ1997PLC032696 14148
 Buyer Buyer's Order No.. Dated
i Morepen Laboratories Ltd (Parwanoo) . .
iVPO Masulkhana Tehsil Kasuli Distt Solan | Despatch Document No. Delivery Note Date
9816013410
' GSTIN/UIN : 02AABCM1083B1ZA Despatched through Destination j
. State Name : Himachal Pradesh, Code : 02 !
’ iTerms of Delivery T T T
! ,
s Description of HSN/SAC |- Quantity ' Rate | per Amount
MNo.! L Services
% f Efffjuent Treatment Charges 998432 {520,000 KI| 1,100.51! KI; 5,72,263.00

I M/o May-2020 . I |

; ' i '

! . .

SGST@6% _ 6|% 34,335.78

, CGST@6% 6/% -|  34,335.78

; ROUND OFF 0.44

-

important No‘(e b % ' !
' Mz P ‘ ’
A P"H ‘:} ".‘ ¢ B ent
S Pa 1000 IV

j ghall Attract lntarest@24% Per Ajnurt.

|

| | - ’

‘ ) I Totall 520.000 Ki ~ % e40, 935 00|
Amount Chargeable (in words) - ) E &OE
INR Six Lakh Forty Thousand Nine Hundred Thirty Five Only
“« ~~ ~ HSNBACT o Taxable Central Tax____ | _ Sfate Tax ~ Total

Value Rate | Amount | Rate ;| Amount | Tax Amount
999432 5,72,263.00 6%| 34,335.78 6%| 34,335.78| 68,671.56
. T Total| 5,72,263.00 34,335.78 34,335.78]_ 68,671.56

fTax Amount (in words) : INR Slxty Elght Thousand Six Hundred Seventy One and Flfty Six paise Only

i

Remams

'BEING EFFLUENT TREATMENT & MINIMUM TREATMENT Goriray's Bank DetagiNK OF BARODA - PKL 2485020000762
! CHARGES MONTH OF MAY-2020 Al No. . 24880200000762
,Companys PAN : AAACBS8O7SF Branch & IFS Code : Sector - 11 Panchkuls & BARBIPANKAL |
' Declaration r for BEIZT?ffast fictike Nid. |
. We declare that this invoice shows the actual price of the o

' goods described and that all particulars are true and correct: ‘ e

_ C - ] e JSt g DAJOrY |
. /\r}‘@@\ \)“EB M\’{X}uﬁ) This is a Computer Generated Invoice _ :
4 A - o el
L a
Qw}\g) w A A+ Ul
A L Cher BFoMZ
(s> §323S] [—

A
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TAX INVOICE (ORIGINAL FOR RECIPIENT)
k—i T BEL lnf?asfructure Ltd. (nvoiceNo. — — T TDated
Formerly Known As Bharuch Envifo Infrastructure Ltd 114612 30-Jun-2020
o A . Village Kenduwal-Malpur, P.O. Bhud . Delivery Note Mode/Terms of Payment
I, Tehsil Baddi, Distt-Solan-HP ; 15 Days
. GSTIN/UIN: 02AAACB8BO75F 120 ASVupb%Hé Ref. Other Reference(s) ,
State Name : Himachal Pradesh, Code : 02 14612
: 7 oSS U S ——
h§ﬁ§ér‘_‘ CIN: U45300G41997PLCO32696 "Buyer's Order No. ~—*—IS_a?ed |
jMorepen Laboratories Ltd (Parwanoo) L L i '
VPO Masulkhana Tehsil Kasuli Distt Solan Despatch Document No. | Defivery Note Date
9816013410 e e
GSTIN/UIN - 02AABCM1083B1ZA IDespatched through Destination
State Name : Himachal Pradesh, Code ; 02 ' '
‘ } Terms of Delivery T T 77 "—é'
| | |
! Contact - 01792-233283 : E
| E-Mail . plants@morepen.com |
: !
\&! ‘. !
18l Description of , HSN/SAC + Quantity | Rate per,  Amount |
Ng7 s Services I e | ; "
1 Effluent Treatment Charges ‘09432 '580.000KI| 126212 KIi  7,32,028.45
' Month of June-2020 ‘ | ‘
. ‘ ; i
‘ | i
SGST@6% 61% i 43,921.71]
CGST@6% | 6‘ % 43,921.71
ROUND OFF L 0.13]
, ' I ‘ |
' . , R t l
o o | |
, e
l R : ' ; :
i \ ' & b
[ - e e : *_.'
L—L o S o j?‘f{‘m o 580,000 KI] Ky | 1< 8,19,872.00
Amount Chargeable (in words) E.&0O.E
glNR Elght Lakh Nineteen Thousand Elght Hundred Seventy Two Only
i HSN/SAC T T Texable | Central Tax__ State Tax | Total
o i Value Rate | Amount | Rate | Amount | Tax Amount
t_999432 _ i 7,32,028.45' 6%‘ 43,921.71}  6%| 43921.71| 87,84342
L __ Total| 7,32,02845] | _43,924.71] | 43,921.71 87,84342
I Tax Amount (in words) . INR Eighty Seven Thousand Eight Hundred Forty Three and Forty Two paise Only
! ’ X

Company's PAN : AAACBBO75F

Declaration ;
We declare that this invoice shows the actual price of the !
goods described and that ali particulars are true and '
 correct. ; '

This is a Computer Generated Invoice

ford T — 1l

C-\e gpaq

(. 3p930 /, puded
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£=71 Infrastructure Lid.
13 Zrzr.ch Envio nfrastructure Lid
enzuwal-Malpur, P.O. Bhud
Tahso S8addi, Distt-Solan-HP
ESTT JIN: 02AAACBB075F120
= Szarz-z Himachal Pradesh, Code: 02
CI%N U45300GJ1997PLC032696

458

TAX INVOICE
Invoice No. iDated
15064 . 31-Jul-2020
Delivery Note ‘ModefTerms of Payment
_|isbays

Supplier's Ref,
15064

Other Reference(s)

Buyer
‘Morepen Laboratories Ltd (Parwanoo)
VPO Mastikhana Tehsil Kasuli Distt
»Solan, €3168013410

Buyer's Order No. Dated

Despatch Document No.

Delivery Note Date

Despatched through

!
'
i
|
|
[l
|

N

LR g

&

IGSTINJURN 1 02AABCM1083B1ZA Destination
1State Name  : Himachal Pradesh, Code 02 s
‘Place of Supply  : Himachal Pradesh
Terms of Delivery
.Contact : 01792-233283
E-Mail : plants@morepen.com , ’
j
| |
8l Description of HSN/SAC Quantity = Rate |per! Amount
&= Sewces : ' L
1 Effluent Treatment Charges 090432  460.000KI 419274 K 5,48,661.00
Month of July-2020 .
; ; |
. . P !
SGST@6% 6l | 32,919.66 .
. ) CGST@6% 6'% { 32,919.66
. Iless: ROUND OFF . : : (-)0.32
i
| |
P .
1 . ‘
1
i | l i
| |
z ! |
i !
L
;, — e o A i J { I I
o __ Total |4so.000 ki | 1% 6,14,500.00 J
. Amount Chargeale (in words) E &OE .
{INR Six Lakh Fourteen Thousand Five Hundred Only 1
; HSN/SAC . Taxable Central Tax Total |
: Value Rate , Amount | Rate | Amount {Tax Amount |
290432 . _._54BB6L.00__ B%| 3291066 6% 3291966 | 6583932 '
e e _._ Total 54886100 3281966 32,919.66 ' 65,839.32
TaxAmount (nwords) . INR Sixty Five Thousand Eight Hundred Thirty Nine and Thirty Two paise Only
' i
\ Remarks:

'BEING EFFLUENT TREATMENT CHARGES
'FOR THE MONTH OF JULY-2020

{Company’s PAN : AAACBBO75F

‘Dectraon- o Bk AR OF BARODA - PHL 248 p“”(
v . Bank Name - PKL. 24880200000762

VVe declare that this involce shows the actual Alc No. 24880200000762 - o -

price of the goods described and that all e
' particulars are true and correct. PA KAl

ca N

Branch & FS Code . Sector - 11 Panchkuja 8:BARE

A 1506y

T T T 77 ] S
Customer's Seal and Signature fQI::B_E(LInfr trucjre l‘.‘tﬂ ‘.—j
i 41 M -34s 33
P R
__._ N\ Authorie€d Slanatdry
& "~
e

I {oso??o/f
' palef /o«Sff')/*
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. TAX INVOICE
. ‘“L BEIL Infrastructure Ltd. ,lnvolce No.
i Formerly Known As Bhansch Enviro Infrastructure Lid it 15934 _
] Y Village Kenduwai-Malpur, P.O, Bhud Deli Not
“F2—=" Tehsil Baddi, Disti-Solan-HP | Detivery Note

t GSTIN/UIN: 02AAACB8075F1Z0
State Name : Himachal Pradesh, Code : 02
CIN: U45300GJ1997PLCO032696

Buyer
Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan

.Suppller s Ref.
| 15934 N
| Buyer's Order No.

|
-~

. Despatch Document No

— -

Dated \/

-131-Aug-2020
Mode/Terms of Payment
-5 Days. _

(?lhér Reference(s)

Dated

Delivéry Note Date

9816013410 Despatched through Er)ésiirnélitvm A
GSTIN/UIN : 02AABCM1083B1ZA IR
State Name : Himachal Pradesh, Code : 02
lTerms of Delivery
|
Contact : 01792-233283 '
E-Mail : plants@morepen.com I
Si Description of l HSN/SAC ' Quantity . Rate per Amount
Ho. Services X !
: — - to !
1 Effluent Treatment Charges '999432 i560.000 Kl 1,083.91 . . KI 5,95,789.20
L y  Month of July-2020 ‘ ' '
SGST@6% § 6%, 35,747.35
CGST@6% | 6 % \35,747.35
ROUND OFF i e 0.10
' ' B
|
. 1
| D
. ! }
S S S S —
] B Total | [560.000 Kt | ¥ 6,67,284.00
Amount Chargeable (in words) E.&OE
INR Slx Lakh Slxty Seven Thousand Two Hundred Eighty Four Only
HSNISAC ; Taxable | Central Tax _State Tax Total
o . . .. __Value Rate ) Amount Rate Amounl _, Tax Amount
999432 e - J___S,QS.ZB.Q.ZQ_A_N 5./c|J ,,,,, 35 747 3 __B%_I_,_ 35,741, 35 71,494.70
Total 5,95, 789 20 357747 3 . 35 747.35 71,494.70
i —— e T e L
A

vux Amount (in words) :

Remarks:

BEING EFFLUENT TREATMENT CHARGES M/Q AUG.2020
Company's PAN : AAACB8075F

Declaration.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

This is a Computer Ge|

[

Company's Bank Details -

INR Seventy One Thousand Four Hundred Nmety Four znd Seventy paise Only

Bank Name . BANK OF BARODA PKL 24880200000762
Alc No. . 24880200000762
Sector

Branch & IFS Code

nerated Invoice

11 Panchkula & BARBOPANKAL
) for BEIL lnfrastructure Lid.

Authorised Signatory

AV

C o —

350850
YoM 48934 claded eKfR



TAX INVOICE (ORIGINAL FOR RECIPIENT)
/ A BEIL Infrastructure Ltd. Invoice No. - Dated ]
A Formerly Known As Bharuch Enviro Infrastructure Ltd | 16371 . |30-Sep-2020 i
TN E& D) Village Kenduwal-Malpur, P.O. Bhud | Delivery Note Mode/Terms of Payment -
Tehsil Baddi, Distt-Solan-HP 15 Days '
Bucficdadi  GSTIN/UIN: 02AAACBBO75F120  IginpliersRef. ~  |Other Reference(s) !
State Name : Himachal Pradesh, Code : 02 16371
CIN: U45300GJ1997PLC032696 Fsi—'"_o—d——N T n
Consignes 5 — Buyer's Order No. ate
Morepen Laboratories Ltd (Parwanoo) : — S
VPO Masulkhana Tehsil Kasuli Distt Solan, Despatch Document No. Deivery Note Date i
9816013410 - .
GSTIN/UIN : D2AABCM1083B1ZA Despatched through !Destination ‘
State Name : Himachal Pradesh, Code :.02 . B .
Terms of Delivery
Buyer (if other than consignee)
Morepen Laboratories Limited (Unit | & 1) |
|
GSTIN/UIN : 02AABCM1083B1ZA ‘ !
State Name : Himachal Pradesh, Code : 02 !
Place of Supply : Himachal Pradesh !
‘ ! i
! :
= |
X (
S . Description of HSN/SAC | Quantity Rate |[per.  Amount
No. _ Services _ o
1 | Effluent Treatment Charges 999432  |1,540.000 KI 884.34' KI 13, 61 agg 92
1 i
SGST@6% | 6|% | 81,713.34
} CGST@6% 6% | 81,713.34
ROUND OFF | ‘ 0.40
Important Note ‘ i
11 Shall Make Payment of This Bil f . i
"Jer TPA Clause B (4).Any Delaysd Payment : ’
. Attract Inferest@24% Per Annum, , ! ‘

} ! !

f - Total| 1540.000 K1 | ¥15,25,316.00,
\_‘U—\mount Chargeable (in words) E & 0. E
~"|INR Flfteen Lakh Twenty Five Thousand Three Hundred-Sixteen Only

T TUTTHSNBAC T " Taxable |  Centrai Tax_ . __ State Tax Total
Value Rate 7 Amount Rate Amount _ Tax Amount
999432 13,61,888.92 6% 81,713.34 6% 81,713.34 1,63,426.68
Total| 13,61,888.92 81,713.34 81,713.34" 1,63,426.68"

60

Tax Amount (in words) :
paise Only

1 Remarks:

' Being Effluent Treatment Charges for the Month of Sept.
2020
Company's PAN
Declaration

We declare that this invoice shows the actual pricé of the

i goods described and that all particulars are true and correct.

© AAACBB075F

Company's Bank Detalls
Bank Name

Alc No.

Branch & IFS Code :

24880200000762

: BANK OF BARODA - PKL 248

INR One Lakh Sixty Three Thousand Four Hundred Twenty Six and Sixty Eight

Customer's Seal and Signature

This is a Computer Generated Invoice

e
12

v
\{».\L}tﬁ' :
e e s
€My 2 28/‘(5"’/ )/8/9:]7
£5: 9§20+ 752395 = )oYy 85/~
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TAX INVOICE
BEIL Infrastructure Ltd. Invoice No. Dated
Formerly Known As Bharuch Enviro infrastructure Ltd 17069 31-0ct-2020
Village Kenduwal-Malpur, P.O. Bhud i :
Yeboll Bagdi, DisthSoram P Del!very Note Mode/Terms of Payment

GSTIN/UIN: 02AAACB8075F120
State Name : Himachal Pradesh, Code : 02
CIN: U45300GJ1997PL.C032696

Supplier's Ref.

'Buyer

Morepen Laboratories Ltd }(éalj\q{an
VPO Masulkhana Tehsil Kasuli-Di

9816013410

GSTIN/UIN

State Name

Contact 1 01792-233283 §
E-Mail : plants@morepen.com ;
Sl Description of

rt;lo. Semvices:!. ...

1 |Effluent Treatment Charges - .-
2 |Revision of R Factor for 2020-21

ST
% 2ey 1
VRN
g : m‘é{\:‘:&s.}égﬁ gl
A ) ‘é%\
i Important Not f,gg;f%;g*#f};f &

M1 Shall Make Payiment of ThISIBIN
i . Per TPA Clause B (4).AnY Delayed Payment
' -1 attract Intersst@24% Per Annur. J

Amount Chargeable (in words) -

HSN/SAC

B Total{ 15,79,
Tax Amount (in words) © INR One Lakh Eighty NmeThou?andF'we’ H;
T i # 3

L Ty%%%%%) LT

. 2150 ?:‘i‘?ﬂ"?;m' £
- R S
TR TG LR iy SR
Remarks: Company's Bank Details AT e
i B : DA - ! 0000 2
Being Effluent Treatment Charges for the Month of Oct..2020 . A?: Klgl ame N 5:8%';2%5&%??2 A - PKL 248802 076
Company's PAN : AAACBB8075F ,Branch & IFS Code : Sector - 11 Panchkula & BAR
| Declaration

We declare that this invoice shows the actual price of the goods
described and that all particulars are true and correct.

L

This Is a Computer Generated Invoice
o 41 [7069
Cohos 24243, 92 42Uy
TP 832883 shdef RS N0
s \')r}fg,%(’
—

P ..'@[.
. A B g peems T fr o . s A G g SR TR ETR (e
o b i S M s A MR S
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TAX INVOICE (ORIGINAL FOR RECIPIENT)

e BEIL Infrastructure Ltd. “Invoice No. ~[Dated . -,:
L Formerly Known As Bharuch Enviro Infrastructure Ltd 1 17522 o 30-Nov-2020 i
i Village Kenduwal-Malpur, P.O. Bhud ' Delivery Note Mode/Terms of Payment
et Tehsi| Baddi, Distt-Solan-HP - 15 Davs
e e GSTIN/UIN: 02AAACBB075F 120 'gﬁﬁg‘,ﬁ;ﬁa_““" - r__‘lOther Referenca(s)

State Name : Himachal Pradesh, Code : 02 17522

CIN: U45300GJ1997PLC032696 47922 B P _

“Buyer e = oor=m == - === --—Buyer's Order No. Dated

Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan,
9816013410

Despatch Document No. | Delivery Note Date —

GSTIN/UIN - 02AABCM1083B1ZA Despatched through ‘i‘Destination
State Name . Himachal Pradesh, Code : 02 !
Place of Supply : Himachal Pradesh "Terms of Delivery — T T T
Contact : 01792-233283
E-Mail . plants@morepen.com l
!
|
|
Si Description of | HSN/SAC ; Quantity | Rate | per, Amount
-~ . Senvices L__. ' .
1 Effluent Treatment Charges 1999432 |1420000K1 124306 KI  17,65,141.06.
2 Revision of R Factor for 2020-21 1999432 | ' 24,455.17
! 17,89,5696.23
SGST@6% 6 % 1,07,375.77
CGST@6% 6 % 1,07,375.77
ROUND OFF 0.23.
|
Important Note ' : :
Mt Shall Make Payment of This BIlf ! ! i | |
As Per TPA Clause B (4).Any Delayad Payment ’ '
Shall Attract Interest@24% Per Annum.
]
oo !
— o Totall T HA0000K] " 717 20,04,348,00
G\mdﬁhtChargeable (in words) o ' T T o . W?&'EE{
INR Twenty Lakh Four Thousand Three Hundred Forty Eight Only !
HSN/SAC Taxable Central Tax State Tax ~ ~ Total
o . Value Rate - Amount Rate Amount Tax Amount '
909432 ~ - 1 17,89,59623 6%, 1,07,37577 6% 1,07,375.77_2,14,751,54
o Totall 17,89.596.23" | 1,07,375.77, | 1,07,375.77, 2,14,751.54.

Tax Amount (m words)
Only

Remarks

Being Effluent Treatment Charges M/o Nov.2020
Company's PAN . AAACBS8075F

Declaration

We declare that this invoice shows the actual pnce of the

goods described and that ali particulars are true and correct. A/c No.

NR Two Lakh Fourteen Thousand Seven Hundred Flfty One and Fifty Four paise

Company's Bank Details
Bank Name : BANK OF BARODA - PKL 24880200000762
1 24880200000762

Branch & IFS Code : Sector - 11 Panchkula,&' BKRBOPANKAL

Customer's Seal and Signature

8] , 'i:é Qi lg;l'tth
} )/ J(L This is a Computer Generated Invonce /7'/:)&1‘1 S .‘F .d
/ e CoMo- 3T = 487168 Aabed . 275057 v
[ LAY - - 639167 Aalod o Begany
D?.}‘fo = 5Ky dld = hemwen



- TAX INVOICE , (ORIGINAL FOR RECIPIENT)
BEIL Infrastructure Ltd. Invoice No. Dated
Formerly Known As Bharuch Enviro Infrastructure Ltd | 17952 31-Dec-20 | ..
Village Kenduwal-Malpur, P.O. Bhud |Delivery Note Mode/Terms of Paym
Tehsil Baddi, Distt-Solan-HP o
GSTIN/UIN: 02AAAC_BBO75F1ZO Reference No. & Date.
State Name : Himachal Pradesh, Code : 02
- L AR Y 17952 dt. 31-Dec-20
_ CIN: U45300GJ1997PLC032696 Buyer's Order No.
Buyer (Bill to) »
i Morepen Laboratories Ltd (Parwanobo): —
b > gl D D .
3 VPO Masulkhana Tehsil Kasuli Distt Solan, tspatch Doc No
: 9816013410 ; B v
p |GSTINUIN : 02AABCM1083B1ZA ispatched throug
.. |State Name . Himachal Pradésh, Code - :
¢ |Contact 1 01792-233283 erms’of Delfvery
$ E-Mail : plants@morepen.com ~ i\ S )
.. RE T e S 7
f; S| ] Description of HSN/SAC Quai;tity - ‘;Réte"- .
b No. Services . © ) ‘ %
¢ {_ |Effluent Treatment Charges 999432  |1(880:000K1| 1,238.88|' K
2 | Revision of R Factor for 2020-21 999432 : ‘
SGST@6% 6
CGST@6%
3 | Less : ROUND OFF ,
Impaortant Note “"
MI Shall Make Payment of This Bill E
As Per TPA Clause B (4).Any Delayed Payment
Shall Attract Interest@24% Per Annum. -
R _ S e
T } o Total 1,880.000 KI| B 3 26,29,104.00:%,
nount Chargeable (in words) g
X Twenty:Six:Lakh Tweniy Nine Thousand One Hundred Four Only
B Taxable Central:Tax ®.: -
Value Rate Amount® |
23,47,414.35 6% 1,40,844.86
Total} 23,47,414.35 1,40,844.86

BEING EFFLUENT
N e AR Bank Name -
THE M/O DEC, 202 o

_Branch & IFS G

v

f’_‘i"‘-- - " Thisisa Computér Generated Invoice

& 1354 =




- TAXINVOICE

%

IRN : 082b9bc175e354648c812b8dagbat
63dh816df41aaB6572 -

AckNo. : 132110399281206 w

Ack Date : 5-Feh-21

164

(ORIGINAL FOR RECIPIENT) .

e-invoice

Buyer (Bill to)

Morepen Laboratories Ltd;
VPO Masulkhana Tehsil Késul

9816013410
GSTIN/UIN
State Name
. N 2
Sl Description of HSN/SAC [ Quantity Rate per
No. Services
1 |Effluent Treatment Charges 009432 | 4560000Ki| 1.345.42] K|
2 |Revision of R Factor for 2020-21 999432 - )
Important Note SGST@6% 6|% 1,27,097.73
M! Shall Make Payment of This Bill CGST@6% 6% 1,27,097.73
As Per TPA Clause B (4).Any Delayed Payment ROUND OFF 0.09
SHall Attract lnmmpg@o_rg“ PerAnntrm:
Total 1,560.000 Ki ¥23,72,491.00
Amount Chargeable (in words) E &OE
INR Twenty Three Lakh Seventy Two Thousand Four Hundred Ninety One Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rata Amount Rate Amount | Tax Amount
009432 21,18,295.45 6% 1,27,007.73 6%| 1,27,097.73| 2,54,195.46
Total| 21,10,295.45 1,27,097.73 1,27,097.73| 2,54,185.46
Tax Amount (in words) : INR Two Lakh Fifty Four Thousand One Hundred Nmety Flve and Forty Six paise
Oﬂly : . ST L s SO e .*SV‘A'«% X‘;:g%&:g
Remaries: Gompanys Bank Detalls T
R Bank Name : BANK OF BARODA - PKL 24880200000762
BEING EFFLUENT TREATMENT CHARGES FOR THE Alc No. . 24880200000762

MONTH OF JANUARY, 2021
Company's PAN : AAACBB8O075F

Declaration
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and correct.

Branch & {FS Code :

SWIFT Code

Sector - 11 Panchkula & BARBOPANKAL

for B

Thisis a Computer Generated Invoice

\aifred o @ 251240

-V

glz 121

vr!?@i‘.{"‘_\-x_t RSN
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<N TAX INVOICE (ORIGINAL FOR RECIPIENT) RE R

IRN : c‘le38028§5e782dcd4ee7de7769b075,23
419d25a00d7da4b0 '
Ack No. : 432110507488400

Ack Date : 5-Mar-21

o e

BEIL Infrastructure Ltd. R
Formerly Known As Bharuch Enviro Infrastructure Ltd | 18085 28-Feh-21
Village Kenduwal-Malpur, P.O. Bhud Delivery Note - Mode/Terms of Payment
Tehsil Baddi, Distt-Solan=H a 15 Days. . , | i
GSTIN/UIN: 02AAACBB075 | Other:Referen
State Name : Himachal-Prad .
CIN: U45300GJ1997PLCO
Buyer (Bill to) !
Morepen Laboratories Ltd (Parwanoo) biépéi‘ch Bos No. =
VPO Masulkhana Tehsil Kasuli Distt Solan B
9816013410 : s
GSTIN/UIN . 02AABCM1083B1ZA Dispatched through Destination
State Name . Himachal Pradesh, Code : 02 .
Terms of Delivery ‘
] Description of T “HENISAC | Quantly | Rate [ Ber|
No. Services N
1 |Effluent Treatment Charges 999432 1,420,000 KI| 1.878.43| Kl
SGST@6% 6|% 143,002:55(
CGST@6% 6| % 1,43;002.55
ROUND OFF . 0.07
Total 1,420,000 KI ¥ 26,69,381.00
Amount Chargeable (in words) E &O.E
INR Twenty Six Lakh Sixty Nine Thousand Three Hundred Eighty One Only ,
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
999432 23.83,375.83 6%| 1.43,002.55 6%| 1,43,002.55| 2,86,005.10
Total| 23,83,375.83 1,43,002.55 1,43,002.565| '2,86;005.10
Tax Amount (in words) @ INR Two Lakh Eighty Six Thousand Five and Ten paise Only
Company's Bank Details
Remarks: Alc Holder's Name : BEIL INFRASTRUCTURE LTD
BEING EFFLUENT TREATMENT CHARGES FOR THE Bank Name BANK OF BARODA - PKL 24880200000762
MONTH OF FEBUARY. 2021 - Alc No. . 24880200000762
X ' Branch & IFS Code : Sector - 11 Panchkylg§ BARE
Company's PAN : AAACBBO75F SWIFT Code . ISR
Declaration for
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

PR W
N W LI\ _ A, SUBJECT TO NALAGARH JURISDICTION
‘U‘: .2 b b 3@ \This is a Computer Generated Invoice
5212

# 19088
eNe= 312190 fuz (218318 dalef 23ty
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TAX INVOICE

>

oo
A

((@QIAIAL.FQR RECIPIENT),

IRN : a1a32c9c3b43191a09e2fd31a7832c6bf8ibgfada;
5d4441c9f503a :

Ack No. 1 132110622163699

Ack Date : 5-Apr-21

ek BEIL Infrastructure Ltd. Invoice No.

A Formerly Known As Bharuch Enviro Infrastructure Ltd [ 19525

I 4 Village Kenduwal-Malpur, P:©. Bhud . | Delivery Note
B B 1L Tehsil Baddi, Distt-Solan:EP: . B

Buyer (Bill to)

Morepen LaboratoriesiLtd {Parwanoo)
VPO Masulkhana Tehsil.Kasuli Distt Solan
9816013410

GSTIN/UIN : 02AABCM1083B1ZA Dispatched through
State Nanie : Himachal Pradesh, Code : 02 i
k.. Terms of Delivery
. ‘.;?"‘"ﬁz
Sl Description of HSN/SAC | Quantity Rate per Amount
No. Services
1 | Effluent Treatment Charges 099432 1,480.000KI| 1,286.70] KlI| 19,04,314.61
SGST@6% -1,14,258.88
CGST@6% 6{% 1,14,258.88
Less: important Note ROUND OFF (-)0.37
MI Shall Make Payment of This Bill b ‘
As Per TPA Clause B (4).Any Delayed #ayment .
Shall Attract Interest@24% Per Annum.
i
Q : Total 1,480,000 Ki ¥ 21,32,832.00
Amount Chargesble (in words) E. &O.E
INR Twenty One Lakh Thirty Two Thousand Eight Hundred Thirty Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount Tax Amount
999432 19,04,314.61 6%]| 1,14,258.88 6% 1,14,258.88| 2,28,517.76
Total 19,04,3?4.61 1_,1,4.258.83 1,14,258.88| 2,28,517.76

Only

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF MARCH, 2021

Company's PAN
| Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and correct.

* AAACBB8075F

5. o o . o SN
Tax Amount (in words) : INR Two Lakh Twenty Eight Thotsand Five Hundred-Seventeen and Seventy Six paise

Company's Bank Details
Alc Holder's Name

Bank Name
Alc No.

Branch & IFS Code

SWIFT Code

. BEIL INFRASTRUCTURE'LTD

. BANK OF BARODA - PKL. 24880200000762
: 24880200000762

¢ Sector - 11 Panchkula & BARBOPANKAL

SUBJECT TO NALAGARH JURISDICTION

This is a Computer Generated Invoice

4 19528 m
N Yy g9y Bas 10,521 1 delef
Che Y gAY ey
CU6 U BY & [0 136 dades
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TAX INVOICE

0l1&170fcdLbo0a
132110737812583
6-May-21

BEIL Infrastructure Ltd.
Formwy “nown As Bharuch Enviro Infrastructure Lid
Village Kenduwal-Malpur, P.O. Bnud
Te=nsit Badde, Cisut-Sotan-HP
TSTINGUING COAAACESB075F 120

Suste Name  Himiachal Pradesh, Code 2
Lt U5300GJ1997PLC0O32696

i o . o

[T

Gorapan Laboratories Lid {(Parwanoo)

JES e wn= ehsil Kasul Destt Solan
[CRS TN O24ABCMI033B1ZA
Tty Himacnal Pradiesh, Code 02

Lescnnbicn of

4 ~o
ozl TCS

sinent Treatmant Charges

(O GINAL FOR RECIPIENT)

acfracadbOceShd1i5cedic558eeeddd7cd47682(791c51d79-

envoice

x%, 0 3k

CRAES 3T
\ K0 T
£ SREGT 2ol

b

\'gf

4

Invoice No

201756

Delrvery Note B

i, : Z : %
R oY e
&}f?ﬁbfé:’: ?%'r;’-:-l}?"ff‘q-.’f’-- z‘:"v‘tﬁ
l‘z‘?f % dph '.'.’,"‘v":"ﬁcf;g ﬁ};
[zl ﬂ;».-".tj‘{i.’-.: b 2w Aol o

ED'ated - T

1

130-Apr-21

‘| ModérTers ot Payr et

'15 Days

| SE—
| Reterence No & Date

20175 dt. 30-Apr21__

Buyers Order No.

|

"Other Relerencas

i Dis p?tc?TD oc Mo.

"Delvery Fole Date

" Dispatched througn

Terms of Delvery
1

[ Desunation
I

o HSNISEC_} CQuaotly !

Rate

999432

paer RURSETY

10,14,455.09

L1,160.000KI: 87453 A
t .
SGST@6% s'e, 60.BG7.27
CGST@6%,) | 6 Ya 60,867.31
ROUND OFF| ! 0.29
ConOTEIn Tivte ‘ l !
o Yoo Vamena o) Pals Bil ! \ I :
. co T e DL e ent ! | ! !
Cbaboatnet e s oh i Per Annum, ; ! )
I
i 0
. i
. | | .
' - - : e -
\1 Toi! +1,186.000 Ki ¥11,36,188.97
LR -ven Lakh Thirty Six Thousand One Hundred Ninety Qnly
e T T TTTresbe . CemdiTax | T UBRAE T Tt
value | Rate | Amount T Rale | AMOLAl Tax £ one
_ hoaassoy, ll"}b} G0BGT 21~ &% BOBET I, 121734y
Total' 10,14,45503' ' 6086731 60,867 31 1,291,734 .
INR One Lakh Twenty One Thousand Seven Hundred Thirty Four and Siaty Two paone
Only
Company's Bank Detanls
. o ) - Aje Holder's iName BEIL INFRASTRUCTURE LID
W Qb TREATIME T Cx S POR THE '
AR L‘ TME" T CHARGES FOR Th Bunk Maine BANA OF BAROGA - PKL 245302000077 7
- . _,‘ S . Asc Mo 24880200000762 P
oy b AAACBBO75F Benen & ‘FC Cede Seclor- M F’zanE.')Bu!a'(A.HARBQPAN.’\AI
' for BEIL Wifrastedejure * 1o
T e L 00w oW s actual poces of (e 1T Ve
Tttt it it o e ulats e lrae and canegl i

Trns vw o Somaputer Ganerllcd g, e

Y ‘&':}Q

e Yo ok L

WA Mg B
e R

|



P 57k

* ‘\ TAX INVOICE

(ORIGINAL FOR RECIPIENT) e-Invoice

86

IRN : f389ff323722c3eabdef162bf022f30ec9affbc5c0e571f33b71-
6b21c089fdec
Ack No. : 132110827632301
: Ack Date : 5-Jun-21
i
b BEIL Infrastructure Ltd. lnvoice No.
S Formerly Known As Bharuch Enviro Infrastructure Lid | 20647 31-May-21
A Village Kenduwal-Malpur, P.O. Bhud | Delivery Note Mode/Terms of Payment
DR Tehsil Baddi, Distt-Solan-HP 15 Days
' (SBSTIN/UINZ %%3?380155 120d Reference No. & Date. Other References
tate Name : Hima radesh,.Code ; 02 | ,
! - - 1o ; ' 20647 dt. 31-May-21
lBuyer B CIN: U45300GJ1997PLC032696 Buyers Order No. Datad
Morepen Laboratories Ltd (Parwanoo) O Beb
lvpo Masulkhana Tehsil Kasuli Distt Solan, 9816013410 | > Pah Doz Ne- sfivery Note Date
GSTIN/UIN : 02AABCM1083B1ZA " . —
L%tate Name : Himachal Pradesh, Code : 02 Dispatched through Destination
| Terms of Delivery
|
| |
l
o
‘ ; S| Description of HSN/SAC | Quantity Rate per Amount
' No Services
1 | Effluent Treatment Charges 999432 1,020.000 KI 694.36| Kl 7,08,247.50
]2 Effluent Charges As Per TPA Clause No. B (1b) 999432 96.000 Ki 694.39] KIi 66,661.44
! i 1T 7,74,908.84
SGST@6% 61% 46,494.54
CGST@6% . 6|% 46,494.54
i Less : ROUND OFF (-)0.02
!
‘ Important No e
] b s Payient of Vi kil
1{‘ AL D Sy ety g oment
' &4y aenewed e Peraum, !
! - Total 1,116.000 K |  8,67,898.00
[ Amount Chargeable (in words) E &OE
! INR Eight Lakh Sixty Seven Thousand Eight Hundred Ninety Eight Only
I HSN/SAC T Taxable Central Tax N State Tax Total
_Value i Rate Amount | Rate | Amount | Tax Amount
999432 - “TA4.908:941 6% 464945415 651 46.494/541 4525891081 .
.’ Total| 7,74,908.94 46,494i54 F 746j494 ,989:08}.
! Tax Amount (in words) © INR Ninety Two Thousand Nine Hundred Eighty Nine and Eight paise Only
Remarks: Company's Bank Details
: A/c Holder's Name : BEIL INFRASTRUCTURE LTD
EA%';?HES’;L&’E;“TZEFATMENT CHARGES FOR THE Bank Name . BANK OF BARODA - PKL 24880200000762
: i ’ ’ Alc No. . 24880200000762
Company's PAN : AAACBB8075F Branch & IFS Code : Sector - 11 Panchkula, &-BARBIPANKAL
Declaration for BEIfhérastdipture {td.
We declare that this invoice shows the actual price of the i ‘ l&{ 't‘f:‘ .
goods described and that all particulars are true and correct. (..z; ) ":‘.:J L.
‘ s
J f“’"ﬁ 2d ﬁj s (7 §9%-SUBJECT TO NALAGARH JURISDICTION \\‘\\V‘f *®
) 1 This Is 2 Computer Generated Invoice HEHID!
- Yt 7l 7 20647 0.8 G/~



¢
IRN : 1c5e43697eec6e30a9cob27882cd696ef33299H30063H4F43-
a656d9d74dcdala ’.3}\ ;
Ack No. 1 132110947150024 B
Ack Date : 6-Jul-21
L .
i BEIL Infrastructure Ltd. fnvoice No. Dated
@: 2 Formerly Known As Bharuch Enviro Infrastructure Ltd 124083 b, .. 30~Jun-21
B’ Nl Village Kenduwal-Malpur, P.O. Bhud*" .| Delivery, ~ Mode/Terms of Payment
B ET L Tehsil Baddi, Distt-Solan-HP : 15 Days
GSTIN/UIN: 02AAACB8075F120 T Other Reforences
State Name : Himachal Pradesh, Code
CIN: U45300GJ1997PLC032696 s
_ Dated
{Buyer (Bill to) ‘
"1 Morepen Laboratories Ltd {Parwanoo) S Doy Not Dat
| VPO Masuikhana Tehsil Kasuli Distt Sofan, 981601341 | ery Role Bate
{GSTIN/UIN : 02AABCM1083B1ZA : . S AN S
State Name : Himachal Pradesh, Code : 02 Dispatched through i jDesfination ,
Terms of Delivery
]
Lo
i
f
l131 Description of HSN/SAC | Quantity Rate per | Amount
€:No. Services !
1 | Effiuent Treatment Charges 9988432 1,100.000 KI 781.18) Ki 8,59,297.05
SGST@6% 6/%
CGST@6% : 6%
ROUND OFF
AUTIIAY
e L1
L i
Total 1,100.000 Ki ¥9,62,413.00
mount Chargeable (in words) E &OE ?
R Nine Lakh Sixty Two Thousand Four Hundred. ThitteenOnly . = o
HSN/SAC Taxable | _ Centralitax | State.Tax, - .|  Totah - :
B Value | Rate | Amouni | Rate | Amount" | Tax Amount L
39432 8,59,297.05 6% 51,557.82 6% 51,657.82] 1,03,115.64
Total| 8,59,297.05 51,557.82 51,567.82| 1,03,115.64 M
x Amount (in words) : INR One Lakh Three Thousand One Hundred Fifteen and Sixty Four paise Only ¢
wmarks: Company's Bank Details f;;
i : Alc Holder's Name : BEIL INFRASTRUCTURE LTD e
gﬁ?HES?UﬁNEngfATMENT CHARGES FOR THE Bank Name : BANK OF BARODA - PKL 2488020000762 i
: ’ Alc No. : 24880200000762 3
mpany’s PAN - AAACBBO7SF Branch & IFS Code : Sector - 11 Panchkuja§SARBOPANKAL i
claration E[SInfrastripgtOye Ltd, g
3 declare that this invoice shows the actual price of the < i
ods described and that all particulars are true and correct. A L A
) Ry Ste AL T .?u
' TN o
This is a Computer Generated Invoice }P“——//’f’/ 8
. N4 o
3

e - follt2 £y gt~
QJM,MW




Ack Date  * 5-Aug-21

TAX INVOICE (ORIGINAL FOR RECIPIENT) e-Invoice

gﬁ:&?f‘@' W ,:¥-"}4E]
: v& W%b“#

. . 0baS7516¢dB4bY2017bed718ba3583¢cebdsy
IR~ aB1c2350ced1hos 64ca276e79f-
AckNo. : 132111083789954

j Lo BEIL Infrastructure Ltd Invoice No. Dated |
L ‘ Formerly Known As Bharuch Enviro Infrastructure Lid | 21542 31-Jul-21 B
ST Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment |
- Tehsil Baddi, Distt-Solan-HP 15 Days '
GSTIN/UIN: 02AAACBB075F 120 Reference No. & Date. Other References |
L CIN: U45300GJ1997PLC0O326836 |
Suyer (BT 10) - , 121542 dt. 31-Jul-21 o
Buyer's Order No Datled
Morepen Laboratories Ltd {(Parwanoo) !
VPO Masulkhana Tehs:l Kasuli Distt Solan, 9816013410 i
| GSTINIUIN © D2AABCM1083B1ZA Drspatch Doc No. Delivery Note Date
| State Name : Himachal Pradesh, Code ; 02 - !
: Dispatched through Destination
j
j Terms of Delivery |
& .
{
|
St Description of ’ HSN/SAC | Quantity Rate | per | Amount
No | Services ‘ o
|1 | Effluent Treatment Charges loagasz  !1qa0000k  827.89) kil  9,43,799.00]
b l , l
! SGST@6% | 56,627.94’
CGST@6% 56,627.94;
! ROUND OFF ‘ 0'121
| f
' 4 ’ ot ] ’ ‘{
! .- :
t -/ . . < tuent '
Sro. ! e, Snnum. !’
\?\ ; Talal 1,140.000 K1 10,57, 055 .00
ﬂmourt Chargeable {in words) E&OE
"INR Ten Lakh Fifty Seven Thousand Fifty Five Only |
Tt HSNISAC Taxable Central Tax State Tax T~ Total
; l _Value_ Rate | _Amount Rate ArrloEn_L ] Tax c Amount .
‘909432 T T 94379900 6% 56627.94] 6% 56,627 94| 113,255 88|
" ST T T T Total| §9,43,799.00, 56,627.94 756,627, 94} 1,13,255. 88
Tax Amount (in words) INR One Lakh Thirteen Thousand Two Hundred Fifty Five and Eighty Eight paise Only
' Company's Bank Details ;
Remarks Alc Holder's Name : BEIL INFRASTRUCTURE LTD !
BEING EFFLUENT TREATMENT CHARGES FORTHEM/O  g,ny Name . BANK OF BARODA - PKL 24880200000762 |
JULY 2021 Alc No. | 24880200000762 {
Company's PAN - AAACBBO75F Branch & IFS Code : Sector - 11 Panchkula & BARBIPANKAL |
Deciaration f for BER Infrastris e Lid

\We declare that this invoice shows the actual price of the
goods described and that all particulars are true and corract

| o =
e e ——— e o = —— W e e - n \/.- Y
SUBJECT TO NALAGARH JURISDICTION \\5322\"/

This 1s a Computer Generated Invoice # Q ) _X (1 01

Mo 0§23 |
y: gl 3‘7’ olakeel 28 AX

“Cnannard with famQrannar
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TAX INVOICE e-Invoice
‘\ .
L l«
IRN - 77¢23eab9691d09abe9200584477e4f2d4338359h25-
f29115hd3bd6a56e3c04c
Ack No. : 132111215660283
Ack Date  : 5-Sep-21
l 7 BEIL Infrastructure Ltd Invoice No. Dated
‘ TN Fomedty Known As Bharuch Envio Infrasiuctre Lig 21971 31-Aug-21
i (:Jjw..;j Village Kenduwal-Malpur, P.O. Bhud Delivery Note :ﬂso%efr erms of Payment
! —wkm fm=w Tehsjl Baddi, Distt-Solan-HP 2y8
CIN: U45300GJ1997PLC032696 Kallh
- Buyer's Order No. Dated
Buyer (Bill to} .
Morepen Laboratories Lid (Parwanoo) Dispatch Doc No. Delivery Note Date
VPO Masulkhana Tehsil Kasuli Distt Solan, i
816013410 Dispatched through Destination
GSTINUIN - 02AABCM1083B1ZA
4" State Name . Himachal Pradesh, Code : 02 Terms of Delivery
’ .
|’
j _ Sl Description of HSN/SAC Quantity Rate per Amount
. h Services
1 {Effluent Treatment Charges 999432 980,000 Ki 1,164.17 | KI| 11,40,887.43
2 |Effluent Charges As Per TPA Clause No. B (1h) 999432 136,000 Kl 116418 | Kl 1,58,329.84
, | 12,99,217.27
: SGST@6% 6|% 77,953.04
: CGST@6% ’ j 6|% 77,953.04
3 Less: ROUND OFF ) (-)0.35
] i
3 L Total 1,116.000K | ¥ 14,55,123.00
4 Amount Chargeable (in words) E &OE
'j L INR Fourteen Lakh Fifty Five Thousand One Hundred Twenty Three Only
HSNISAC Taxable Central Tax | StateTax | Total
:{ ) Value Rate Amount Rate Amount Tax Amount
’ 999432 . 12,99,217.27 6% 77,953.04 6% 77,953.04 | 1.55,906.08
i Total 12,99,217.27 77,953.04 77,953.04 | 1,55,906.08
| TakAount(nwords) :  INR One-Lakh Fifty Five Thousarid-Nine Hundred Six and Eight paise Only
Remarks: Company’s Bank Detlails
) ' BEING EFFLUENT TREATMENT CHARGES FOR THE A/c Holder's Name - BEIL INFRASTRUCTURE LTD
5 MONTH OF AUGUST 2021 Bank Name - BANK OF BARODA - PKL 24880200000762
: , ' AlcNo. - 24880200000762
; Company’s PAN - AAACBBO7SF Branch & IFS Code : Sector - 11 Panchkula & BARBGPANKAL
Decleration i . Inf ure Ltd !
We declare that this invoice shows the actual price of the Slgnngﬁ'lb 3 Ta )
goods described and that all particulars are true and Digitally Signeg By: ‘ﬁ KANT
| correct. PANDEY

H:orised Sign
o am Sl S
Location:Baddi

This is a Computer Generated Invoice Digitally Slgning Dfte:06.09.2021 1017

AT

cres - 13930)
s /({ol?fl’f/z{béb/ifs‘f"f
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r \ 8
< TAX INVOICE e-Invoice
h
N
}
‘ IRN . eeac00ffca5db547b69259fc688d2a5cc22389ece369-
b 1201999fdb7ae20adfbe
Ack No. - 132111350258545
Ack Date . 5-Oct-21
BEIL Infrastructure Ltd Invoice No. Dated ]
Formerly Known As Bhanuch Enviro Infrastructure Lid 22440 __30-Sep-21 o
Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment l
Tehsil Baddi, Distt-Solan-HP e %Dagsf S
. eference No. & Date. er References
GSTIN/UIN: 02AAACB8075F 120 “ 22440 dt, 30-Sep-21 ,
CIN: U45300GJ1997PLC032696 | “ e —_ —
. - —_ i Buyer's Order No. Dated ;
Buyer (Bill to) {
Morepen Laboratories Ltd (P.anlvanoo) ! '!V)Ais;eItc_hﬂ DocNo. _D:a_livery Note Date .
VPO Masulkhana Tehsil Kasuli Distt Solan, | , ' ‘\/
9816013410 1 Dispatched through [ Destination P
_ GSTINUIN  : 02AABCM108381ZA | | b
&  State Name : Himachal Pradesh, Code : 02 ; Terms of Delivery o ‘
‘¢ |
| |
| e
, ;
Sl Description of I HSN/SAC l Quantity Rate !per ' Amount '
th Services ' ; j ’ f
- —_— 7_* —te ‘f . - - '
1 Effluent Treatment Charges 1999432 ‘1,080.000 Ki 1,312.84 ' Ki 14,17,863.20
o
I
SGST@6% | ! 6% ! 85,071.79
CGST@6% ! 6% | 85,071.79 |
ROUND OFF l | ‘ 0.22 |
’ ‘
‘ | ST etk | ) 7 1588,007.00
S Amount Chargeable (in words) E &OE .
INR Fifteen Lakh Eighty Eight Thousand Seven Only 1
HSN/SAC Taxable L‘_ Central Tax “7-]‘ ~ State Tax Total
, ; . _[_ vaue | Rae | Amount [ Rate | Amount |TaxAmount
999432 i _ _ . 14,17,863.20,  6%| 85071.79|  6%| 8507179 , 1,70,143.58
 Tota] 1417,863.20{ ssorizel |

Tax Amount {in words) :

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE M/O g/c l;i(c;\l‘lder’z Name
SEPTEMBER,2021. A;iano o

Company's PAN : AAACBBSO075F

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

INR One Lakh Seventy Thousand One Hundred Forty Three and Fifty Eight paise Only

Company's Bank Details

l

85,071.79 ¢ 1,70,143.58

: BEIL INFRASTRUCTURE LTD
: BANK OF BARODA - PKL 24880200000762
: 24880200000762

for BEIL Infrastructure Ltd -

correct. _
SUBJECT TO NALAGARH JURISDICTION

This is a Computer Generated Invoice

y Jorised Signatory
—Signed-By:RAWA KANT-PAND -
Reason:| am approy#ig this
document
Location:Baddi
Signing Date:05.70.:2021 11:37

Signature No V.eriéfEde

¢ Mo L 8/1)y
o, issese)



TAX INVOICE

IRN - db704e25fe704acef376068730b8dfc9d77468ace626-
5460fa6hb9568659468d

Ack No. + 132111500352743

Ack Date : 3-Nov-21

BEIL Infrastructure Ltd f
Formerly Known As Bharuch Enviro Infrastruclure Lid ]
Village Kenduwal-Malpur, P.O. Bhud '
Tehsil Baddi, Distt-Solan-HP
GSTIN/UIN: 02AAACB8B075F120
CIN: U45300GJ1997PL.C032696 \
Buyer (Bill to)
Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan,

173

e-Invoice

(ORIGINAL FOR RECIPIENT)

Invoice No.

23039 :31-Oct-21 L
Delivery Note [Mode/T erms of Payment
. _A5Days

‘Other Referenc;és
i
‘Dated

I‘?éfer_e;lce No. & Date.

BLrly'er;;Orc'jrer‘NioT T
Dispatch Doc No. llaeﬁ\—le}y Note Date ‘
|

BEING EFFLUENT TREATMENT CHARGES FOR THE M/O
OCT. 2021 (FROM 01.10.2021 TO 30.10.2021)

Company's PAN . AAACBS8075F
Declaration

We declare that this invoice shows the actual price of the
goods/services described and that all particulars are true
and correct.

SUBJECT TO NALAGARH JURISDICTION

This is a Corputer Generated Invoice

# 3039

9816013410 Dispatched through | Destination o
~ GSTIN/UIN . 02AABCM1083B1ZA . !
&_ AN/T No : AABCM1083B Terms of beﬁ\}éry‘ h |
State Name : Himachal Pradesh, Code : 02 |
! T T ' '
Sl Description of . HSN/SAC Quanity  Rate {per Amount |
) Services | j
N )
1 Effluent Treatment Charges 1999432 1960.000KI ' 1240891 K 11,91,250.80
2 Effluent Charges As Per TPA Clause No. B (1b) !999432 120.000 KI |  1,240.88 ( Kl 1,48,905.60 :
\ ' i P - :
| i 13,40,156.40
SGST@6% | % : 6% 80,409.39
CGST@6% - ' ; 6,% 80,408.39
Less ROUNDOFF ' s
o N  Total ~[1080.000K1 | O 15,00,975.00 ‘
% Amount Chargeable {in words) E.&OE
INR Fifteen Lakh Nine Hundred Seventy Five Oniy ‘
HSN/SAC Taxable ~ CentralTax ¢ State Tax Total
Vale Rate Amount | Rate ' Amount . Tex Amount
999432 _ 134015640 6% _ 8040939| 6%,  80,400.39 ©_1,60,818.78 |
7 Total 134015640, 1 8040939 | 8040939 . 1,60,818.78 -
Tax Amount (in words) :  INR One Lakh Sixty Thousand Eight Hundred Eighteen and Seventy Eight paise Only
Remarks:

Company's Bank Details

Alc Holder's Name : BEIL INFRASTRUCTURE LTD
Bank Name - BANK OF BARODA - PKL 24880200000762
Alc No. - 24880200000762

Branch & IFS Code : Sector - 11 Panchkula & BARBOPANKKAL

for BEIL Infrastructura Lid

Signature J}No\/egigied
7 Yorised Signatory
- Signed By:RARMA KAPT PAMDEY

Reason:l am approyfg this

document

Location'Baddi rl

Signing Date:03.1°172021 1114 .

C ke - Lig{?ﬂf
Ry Ly TR daled 1Y o
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TAX INVOICE (ORIGINAL FOR RECIPIENT) e-Invoice

Morepen Laboratories Ltd (Parwanoo)

— -
‘Delivery Note Date
VPO Masulkhana Tehsil Kasuli Distt Solan,

Dispatcﬁ Doc No.

<,
IRN - 0b47ab0d086ea2e9a8797ca7{6ddf12ea2606bbbb5d- £ o)
f1fa0cf475a9e78c576c8 ooy
Ack No. - 132111637141140 %
Ack Date . 5-Dec-21 B,
BEIL Infrastructure Ltd Invoice No. ‘Dated !
Formerly Known As Bhanuch Enviro Infrastruclure Lid 23§§° 130-Nov-21 , i
Village Kenduwal-Malpur, P.O. Bhud Delivery Note 'Mode/Terms of Payment !
Tehsil Baddi, Distt-Solan-HP — . [15Days !
GSTIN/UIN: 02AAACB8075F1Z0 Reference No. & Date. 'Other References ‘
: 1997PLC032696 i - e '
Buy=r (Bil to) CIN: 1453006119 T Buyer's Order No. i Dated l
i

9816013410 Dispatched through Destination
{GSTIN/UIN . 02AABCM1083B1ZA
- IJANIIT No - AABCM1083B Ter_ms of De"very
State Name - Himacha! Pradesh, Code : 02
| %
] Description of HSN/SAC . Quantity Rate per Amount
v Services ‘
1 Effluent Treatment Charges 1999432 11,140,000 KI - 15,26,430.20
SGST@6% 6 % 91,585.81 ;
CGST@6% 6 % 91,585.81
ROUND OFF 0.18
Total 1,440,000 KI ~ §17,09,602.00 ‘
>, mount Cnargeabls (in words) E &OE |
“NR Seventcen Lakh Nine Thousand Six Hundred Two Only ‘
HSN/SAC Taxable Central Tax State Tax Total
Value Rate . Amount Rate » Amount Tax Amount K
99943z 15,26,430.20 6% : 91,585.81 6% 91,585.81  1,83,171.62
Total 15,26,430.20 . 91,585.81 91,585.81 1,83,171.62
Tax Amaunt iin words) . INR One Lakh Eighty Three Thousand One Hundred Seventy One and Sixty Two .
paise Only
Remarks Company's Bank Details
BEING EFFLUENT TREATMENT CHARGES M/O NOV. Alc Holder's Name : BEIL INFRASTRUCTURE LTD
2021 (FROM 31.10.2021 TO 130.11.2021) Bank Name - BANK OF BARODA - PKL 24880200000762
Company s PAN AAACBB075F A/c No. . 24880200000762
Declaraton Branch & IFS Code - Secfor -'11 Panchkula & BARBOPANKAL

. for BEIL Infrastructure Ltd
We declare that this invoice shows the amourt ( based on !

attached calculation sheet) of the goods/services described Sign ature ,N ot Ve rigje d

and that all particulars are true and correct. Sianed By:RATA KAt lo}rjii\%io F1%;fr1atory
igned By: ! ANE :
SUBJECT TO NALAGARH JURISDICTION ('}gca:;g}luam aPPE‘riﬂ y lhis
Location:Baddi |

This is a Computer Generated Invoice Signing Date:0¢. 1212021 11.34

FTERAE
C hie Lf()‘f“{’q?{ '0?,@(1 Y
ds (59675 < - ;(\
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TAX INVOICE

: 6729273171036ef3568¢50759624b1f39853e50e3b1e-

8f2f2ff6b58d1823863f
% Mo. - 132211781290630
ok Date : 6-Jan-22
] Yo R Tt T T 0 T

, Sy BEIL Infrastructure Ltd

S Formerly Known As Bharuch Enviro Inrastruchure Lid
(N Village Kenduwal-Malpur, P.0, Bhud
seel=i=e  Tehsil Baddi, Distt-Solan-HP
GSTIN/UIN: 02AAACB8075F 120
CIN: U45300GJ1997PLCO32696

remay s

‘Buyer (Bill to)
IMorepen Laboratories Ltd (Parwanoo)
'VPO Masulkhana Tehsil Kasuli Distt Solan,

(ORIGINAL FOR RECIPIENT)

e-Invoice

!Reference No & Date.

Buyi;’ls_o}der No.

Invoice No ;Dated

24103 L _ |_1 -Dec-21
Delivery Note Mode/Terms of Payment
o ____{15Days _

Other References

Dated

Dispatch Doc No.

belivery Note Date

9816013410 | Dispatched through Destinaon
GSTINUIN  : 02AABCM1083B1ZA | paened et seanen
PAN/IT No : AABCM1083B Terms of Delivery oo o -
& tate Name : Himachal Pradesh, Code : 02
|
S Description of , HSN/SAC i Quantity T Rate ' per [ Arnount :
ho. L U N
1 Effluent Treatment Charges 999432 :1,040.000 K i l 14,28,454.80
2 Effluent Charges As Per TPA Clause No. B (1b) 999432 ' 76.000 KI | | 1,04,389.04
3 Arrear Revision of Formula & R Factor 999432 i ! ) . 631,171.50
| i i i | 216401534
SGST@6% . | | | | 1,29,840.92
CGST@6% | ' { . 1,29,840.92
i | ;
t .
,, | .
' ' i
S | | |
' ! | ‘
| i |
;‘ [ i
| I |
oy
i ' |
| ‘ i
: 1
\ \
' i
\'
3 | L
‘ | | 1 !
| |
' Signature "'0' ’Priﬁed

SUBJECT TO NALAGARH JURISDICTION

This is a Computer Generatad Invoice

~_con ﬁ gued 3&?3@3&A[1 ITJI:AT‘)DEY

docurnent
Location:Baddi i
Signing Date:06.071:20:2 .56
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o ~ TAXINVOICE(Page 2) (ORIGINAL FOR RECIPIENT)
BEIL Infrastructure Ltd Invoice No. Dated ],
« Formerly Known As Bharuch Enviro Infiastructure Lid 24103 @Dec2t |
~."  Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment
#%= Tehsil Baddi, Distt-Solan-HP I _ |15 Days _ -
Seomn GSTIN/UIN: 02AAACBS8075F120 Reference No. & Date. :Other References
CIN: U453006J1997PL0032696 - S H
e T T T T T T e Buyer’s Order No. Dated i
yer (Bill to} | !
Aorepen Laboratories Ltd (Parwanoo) Dispatch Doc No. " IDelivery Note Date T i
VPO Masulkhana Tehsil Kasuli Distt Solan, :
9816013410 IDispatched through Destination -
|GSTIN/UIN : 02AABCM1083B1ZA spaichec Thiotg esinatio
EPAN/IT No :AABCM10838 Terms of Delivery T
i State Name : Himachal Pradesh, Code : 02
Sl Description of - HSN/SAC ! Quantity t Rate per Amount
No._ A _ Services +7_> ) VL S R .
‘Less ROUND OFF | ‘ (-)0.18 -
& ; | | ;
i . |
I ! =
| Co
| |
|
| o |
| | L .
| | !
| ‘ ?
AAAAA - Total I i1 {1605 KFI o T_I 7*7;22153 697. 00
Amoum Chargeable (m words) E. &O. E
R,,JR Twenty Four | Lakh Twenty Three Thousand Six Hundred Ninety Seven Only
HSNISAC Taxable ~__ _C_e_ntral Tax L_, _State Tax B : Total
b Vale Rate Amount J RateT Amoun\ | Tax Amount
009432 o 21.64,015.34 6[4 1@9&092l _A:' 12984092 2,59,681.84
) ] i Tota|| 21,64,015.34 | 1.29,840.52 | 129,840.92 ' | 2,50.681.84

Tax Amount (in words) : INR Two Lakh Fifty Nine Thousand Six Hundred Eighty One and Eighty Four paise
Only
Remarks:
Being effluent trealment charges Dec.2021 & Arrear of !
Revision of Formula w.e.f April 2021 and revision of R !

factor w e.f Oct 202
Cempany's PAN - AAACBBO75F
Company's Bank Details
Declaration
i ! - BEIL INFRASTRUCTURE LTD
We declare that this invcice shows the amount { based on g’c ':olfer_s Narie : B::JYI OF BARODA - PKL 2 4;‘8[;20"000762
.attached calculation sheet) of the goods/services Alacn Nlo ame "2 488:)200000762 '
descrived and that all particulars are true and correct. Branch & IFS Code  : Sector - 11 Panchiula & BARBOPANKAL
TERMS & CONDITIONS ’ . for BEIL Infraolr"ch"e Lid
interest @ 15% P.A shall be charged as per TPA Clause B ! Slgnc‘tu re NOZ Verified
4.0 invoice is del: Signed By:RAWVA KANT PANDEY
{ ‘).lf paymgﬁ of Fhe IEIVOICO is delayed \i .e.f01.10. 31 o ‘ - ﬁ gason 1yan. appr,’o aling Signatory
A2l £ Uwvfl’;"“‘ SUBJECT TO NALAGARH JURISDICTION document
))34 684 | — Sigiing Date:06.01-2022 14:56

CNes %zl 2 k. M XQBG(; (R,LE‘TBSL %:).n;i.m.r Generatec{iL !:Evmce c 1
c W)l " - 4 —
C Ma-?‘”g&? b "/o(ol.%.') Aalest - 3“')QK)L—]’ ﬁS» --2/\'1 I}_L
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e-Invoice @

TAX INVOICE {ORIGINAL FOR RECIPIENT)
‘ [k ﬁﬁw IglJ
%3; A, s‘—{-
Gigies o g‘-; 3
Jie _‘;:,‘ b
e
IRN - 7f0fad4b6812af744e68921774ab3db3c869a43b3f218- et P
8b64bd4dd326fa71b62 AT
Ack No. - 132211918668080 ﬁ o
; : 5-Feb-22 I
Ack Date mﬁ ¥
. BEIL Infrastructure Ltd invoice No. Dated ;
T Formerly Known As Bharuch Enviro Infrastructure Ltd 24571 - -flan22 |
S Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment
=== Tehsi Baddi, Distt-Solan-HP - — 15 Days from pecelpt of invaice___
- GST'N/U[N 02AAACBB0O75F1Z0 Reference No. & Date. Other References i
CIN: U45300GJ1997PLC032696 _ - = — = e
. . - Buyer's Order No. Dated
Buyer (Bill to)
Morepen Laboratories Ltd (P.ar\fvanoo) Dispatch Doc No. - Delivery Note Date T
VPO Masulkhana Tehsil Kasuli Distt Solan, :
9816013410 Dispatched through Desnnatlon !
GSTIN/UIN : 02AABCM1083B1ZA I L o -
) PAN/IT No : AABCM1083B Terms of Delivery
& State Name : Himachal Pradesh, Code : 02
T : T . \/
sl Description of | HsNisaC Quantity Rate |per | Amount .
ho._ Services A B R
1 Effluent Treatment Charges 1999432 1,120.000 K! ] i | 12,66,698.40
i ! | : !
! | | |
[ ‘ .
SGST@6% | | ] : 76,001.90
CGST@6% | ; 76,001.90
Less: ROUND OFF i } (-)0.20
1 |
| o
i | ; I
: AU [ S Lo
L Total 1,120,000 KI | | |3 14,18,702.00 :
Amount Chargeable (in words) E.&NE
IN® Fourteen Lakh Eighteen Thousand Seven Hundred Two On!y
-t - bbbl G :
HSN/SAC ‘I Taxable Central Tax ) St@_te Tax . Total
o B o j' _Vvelue | Rate f Amount .. Rate _| _ Amount ! Tax Amount
999432 12,66,698.40 6% 76,001.90 6%; __ 76,001 90 J 1,52,003.80
Total 12 66,698. 401 'L 76,001 90] 76, 001.90 J 1,52,003.80

Tax Amount (in words) :
Remarks:

BEING EFFLUENT TREATMENT CHARGES M/O JAN, 2022
Company’s PAN . AAACBBO75F

Declaration

We declare that this invoice shows the amount ( based on
attached calculation sheet) of the goods/services described
and that all particulars are true and correct.

TERMS & CONDITIONS

Interest @ 15% P.A shall be charged as per TPA Clause B (
4).if payment of the invoice is delayed w.e f 01 10 21

(/75, NS %

INR One Lakh Fifty Two Thousand Three and Enghty paise Only

Company's Bank Details

Alc Holder's Name
Bank Name
Alc No.

,Bfan_ch“@i_s Code _:

SUBJECT TO NALAGARH JURI“DICTION

This is a Computer Generaled Invoice

Chws OIS {81193 369 daled ) febdi

: BEIL INFRASTRUCTURE LTD

- BANK OF BARODA - PKL 24580200000762

. 24880200000762

Sector - 11 Panchkula & BARBOPANKAL
for BEIL Infrastructure Ltd

Slgnatur M@ms‘mnamry :
Signed By: RAT« KANT PANDEY
Reason:l am approydig this

document

Location:Baddi O‘Z'I

Signing Date:05.0Z.2022 16:20
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TAX INVOICE (ORIGINAL FOR RECIPIENT) e-lnvoice
~ . ]I frpag oy ‘tg.‘a.,, [}
\ I%f%‘a ':é% :{g}l-,‘i;ﬁ‘ ..q
e T .,.1"'.. O
AEo T e
IRN - 5a6e5e19de00d1ad5a5116c7ba2d0819c3806541482d- % Eﬁﬂgﬁéﬁ%"@'ﬁ
839beB4e86b6fedadcs }%ﬂ\. 7t é%&i «?g-; i D o
Ack No. - 132212052835372 ,’;,.;#; i i ':f;lk: .%'_; ;
Ack D - 5-Mar-22 e 43.2*;?* 0%3*
ck Date E]ﬂi‘ﬂ P *‘:éf-fs-ﬁ;{ﬂ
. . e e .
BEIL Infrastructure Ltd {anOlce No. \Dated
Formerly Known As Bharuch Enviro Infrastructure Lid ’Zi.ZL,__ —— . __.|28-Feb-22 -
Village Kenduwal-Malpur, P.0. Bhud Delivery Note Mode/Terms of Payment
Tehsil Baddi, Distt-Solan-HP e e — {15 Days v’
GSTIN/UIN: 02AAACBBO75F1ZO Reference No. & Date. tOther References
CIN: U45300GJ1997PLCO32696 I R
. - iBuyer's Order No. Dated
Buver (Bili to) !
Morepen Laboratories Ltd (Parwanoo) ‘Disp;tch ljoc No.A - Delivery Note Date
VPO Masulkhana Tehsil Kasuli Distt Solan, : '
9816013410 'Dispatched through iDestination
GSTIN/UIN : 02AABCM1083B1ZA e e e o
~ PAN/IT No : A».l\BCM1OB3B Terms of Delivery
(g State Name : Himachal Pradesh, Code : 02 ;
|
Si Description of : HSN/SAC l Quantity Rate per Amount
No. Services 7 ) L o ’ )
1 Effluent Treatment Charges log9432 1,040,000 KI | 14,45,140.6C
! | I
SGST@6% l “ 86,708.44
CGST@6% 86,70, ¥4
Less . ROUND OFF | | {-)0 48

. | I R S

[ .

NS Tola! 11,040,000 K1 | ' % 16,18,557.00
Amirunt Chargeable (in words) E.&0OF
INR Sixteen Lakh Eighteen Thousand Five Hundred Fifty Seven Only

HSN/SAC ' Taxable ) __ Central Tax i State Tax Total
o .. _.__ . Vaue ! Rate | _ Amount _; Rate _ Amount , Tax Amount
989432 . : _ ., 144514060} _ 6% _86.708.44! &?oj_ . 8670844 | 1,73.416.88
Total| 14,45,140.60 86,708.44 86,708.44 ° 1,73,4t 58

Tex Amount (inwords) :  INR One Lakh Seventy Three Thousand Four Hundred Sixteen and Eighty Eight paise Only

Remarks:
3eing effluent treatment charges for the m/o Feb.2022
Company’s PAN : AAACBBO75F
- Company's Bank Details

‘r./)ve(.uarat;c:n T . ) Al Holder's Name  : BEIL INFRASTRUCTURE LTD

o vorew srows Ihe amounl { Dased o Bank Name : BANK OF BARODA - PKL 2480200000752
atlzc tf C[T cula :oln s‘ eet) of the gcods/services describe Alc Ne. . 248802000G0762
and that all particulars are true and correct. Branch & IFS Code  : Sector - 11 _Rurlchlfula’& BARBOPANKAL
TERMS & CONDITIONS Signature Noi\(mzﬂn qr BEIL lafrastructure Lia
Interest @ 15% P.A shall be charged as per TPA Clause B ( ﬁ‘é’;‘fg,,ﬁ‘g,’f,’;’.‘ﬁf},ova A
4).if payment of the invoice is delayed w.e.f 01.10.21 Location Baddi j

] i ] Signing Date:05.03.202d 1457 Auihorised Signatory
SUBJECT TO NALAGARH JURISDICTION 4~ 2% I)f.}

4
This is a Computer Generated Invoice (N = 6 IV —f . :}? E N ,&‘Igc/gﬂ/
(Nto 'QGSQYS -fs 7’9‘{?17 c{ai,—-‘{.,jhvwv)

Yo 3 e
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TAX INVOICE (ORIGINAL FOR RECIPIENT) e-Invoice

BN
~~

IRN : 5bd28bf721a54c206c986c0cc1792f2ad700015645fa1-
7c88728e90c71f28b15
Ack No. 1 132212198353554

Ack Date : 5-Apr-22

BEIL Infrastructure Ltd Invoice No. Dated

Formerly Known As Bharuch Enviro Infrastructure Ltd 25575 _ __ _ _ _|31-Mar-22
Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment
Tehsil Baddi, Distt-Solan-HP e e oo 15Days .
GSTIN/UIN: 02AAACB8075F 120 Reference No. & Date. ’Other References v
CIN; U45300GJ1997PLC032696 _ e — = e
T T Buyer's Order No. Dated
Buyer (Bill to)
Morepen Laboratories Ltd {Parwanoo) Dispatch Doc No. ’ IDéIi:/e—ry Note Date
VPO Masulkhana Tehsil Kasuli Distt Solan, L - o ‘"t”" o
9816013410 Dispalched through IDestination
GSTIN/UIN : 02AABCM1083B1ZA Ly )
PAN/IT No : AABCM1083B l
#  State Name : Himachal Pradesh, Code : 02
(S ] I
Si Description of " HSN/SAC l Quantlity Rale s per | Amount
Yo SoooSemess b ]
1 Effluent Treatment Charges 1999432 §1,120.000 K ‘ 16,36,134.0)
|
| ,
SGST@6% - : ; . 98,168.04
CGST@6% ‘ l ! “ 98,168.04
Less ROUND OFF i i (-)0.08 .
t : |
| | L
. ? ' }
| | o
|
' l
i !
! |
\ i o , S S S
L - Total 11,120,000 KI 3 18,32,470.00
Amount Chargeable (in words) E &OE
INR Eighteen Lakh Thirty Two Thousand Four Hundred Seventy Only
HSN/SAC . Taxable | Central Tax I _ State Tax : Total
S . . Mawe | Rate | Amount | Rale _ Amount | TaxAmount
999432 _ L . __I 16,36,134.00 _ _ _6% = _98,168.04| __ _6%___ 98,168.04 r 1,96,336.08
TotaI: 16,36,134.00 98,168.04 | 98,168.04 i 1,96,336.08

Tax Amount (inwords) :  INR One Lakh Ninety Six Thousand Three Hundred Thirty Six and Eight paise Only

Remarks:
Being effluent trealment charges for the m/o March.2022
Company's PAN : AAACBBO75F
) Declarauon Company’s Bank Details

Al ! ; BEIL INFRASTRUCTURE LTD
We declare that this invoice shows the amount ( based on ¢ Holder's Name

h h f . . Bank Name : BANK OF BARODA - PKL 24880200000762
attached calcula}mn sheet) of the goods/services described Alc No. . 24880200000762
and that all particulars are true and correct. Branch & IFS Code : Sector - 11 Panchkula & BARBOPANKAL
TERMS & CONDITIONS Signature Not‘\;{zﬂﬁ o BEIL Infrastructure Ltd
Interest @ 15% P.A shall be charged as per TPA Clause B ( 3‘.5’::;’,,?{;5,‘;'_‘,’,'%,,, | e ot
4).f payment of the invoice 1s delayed w.e.f 01.10.21 w o a05.04 2020 1905 Authonsed Signatory

SUBJECT TO NALAGARH JURISDICTION IS
This 1s a Compuler Generated Invoi ‘ £ - ; ol 2
st en ce COne 22207 B 81788
VAN n’ﬁ;}‘ﬁ/"" [_c.u,. 109 6. = 9193y b 32y,

h A

| P
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\ TAX INVOICE {ORIGINAL FOR RECIPIENT)
\“
IRN c070fcbbf7701bf20d6441e391977491b815b3766¢ce82-
421d508d7b51a1b5a27
Ack No. 132212377349736

Ack Date : 6-May-22

BEIL Infrastructure Ltd
Formerly Known As Bharuch Enviro Infrastructure Lid
Village Kenduwal-Malpur, P.O. Bhud
Tehsil Baddi, Distt-Solan-HP
GSTIN/UIN: 02AAACBB0O75F 120
CIN: U45300GJ1997PLC032696
Buyer (Bill to)
Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan,
9816013410

lnvoiﬁe No; 7
26170 _ . _ _
*! Delivery Note

fReferenc;e Né: é Déte.
1 Buyer's Order No.

'D_ispachhADociNo.‘ o

e-lnvoice

ro:
;

3
oA
@:-.\'uli et 46
EExcnan)
R

e
e 3 'cﬁ.:
e

A gL

':.%:.\{;-\,.E -
SRR
E;Ma b

Y

Dated
_130-Apr-22
iMode/Terms of Payment
~ ‘1 5 Days
‘Other References

|Dated
!

N .
Delivery Note Date

'Destination

Dispatched throughr
GSIIN/UIN - 02AABCM1083B12ZA
PAN/IT No : AABCM1083B Terms of Delivery
State Name - Himachal Pradesh, Code : 02
ke
SI Description of HMSN/SAC Quantity : Rate pur Amount
Services
1 Effluent Treatinent Charges ‘999432 1,300.000 KI ' 21,54,472.80
SGST@6% 1,29,268.37
CGST@6% 1,29,268.37
ROUND OFF 0.46
Total 1,300.000 K! ¥ 24,43,010.00
\ nount Chargeable (in words) E &O.E
INR Twenty Four Lakh Thirteen Thousand Ten Only
HSN/SAC - Taxable Cenlral Tax o State Tax Total
: Value . Rale Amount ' Rate Amount Tax Amnount
yyy4a 32 i 21,54,472.80, 6%, 1,29,268.37, 6% 1,29,268.37 2,58,636.74
‘ 1,29,268.27  2,58,536.74

Total 21,54,472.80 1,29,268.37

Tax Amount (inwords) ~ INR Two Lakh Fifty Eight Thousand Five Hundred Thirty Six and Seventy Four paise Cnly

Ruilarks

BEING EFFLUENT TREATMENT CHARGES FOR THE M/O
APRIL, 2022

Comyuany's PAN - AAACBB8O75F

Desaration

‘N declare that this invoice shows the amount ( based on
altacher calculation sheet) of the goods/services describec
und that all particulers are true and correct.

TERMS & CONDITIONS
Iiterest @ 15% P.A shall be charged as per TPA Clause B (
4).1f paymant of the invoice is delayed w.e.f 01.10.21

This is a Coinputer Generated Invoice

Company's Eank Details

Alc Holder's Namie  : BEIL INFRASTRUCTURE LTD

Bank Name . BANK OF BARODA - PHL 2405020060072
Ac No. 1 24880200000762

Branch & IFS Code . Sector - 11 Panchkula & BARBLPANKAL
Signalture Nol Verififar BEIL Inrrastructurs Ltd

Signed By:RAMA

NT PANDEY

Reason | am aprraving yiis docunent

Localion:Badd)

Sigring Date.06.05.2028 1453 Authonsod Signziury

SUBJECT TO NALAGARH JURISDICTION | ¢ f‘:fo

c-h, 0 Y0 Ra- 4272472

Aaclet 2552
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IRN

Ack No.
Ack Date

Buyer (Bill to)

181

TAX INVOICE

{ORIGINAL FCR RECIPIENT)

8131cedf0195eb043e32136d70dafe953966dc92bcf33-

2b41093450ba32aa3c6
132212548366913
6-Jun-22

BEIL Infrastructure Ltd

Formerly Known As Bharuch Enviro Infraslructure Lid
Village Kenduwal-Maipur, P.O. Bhud
Tehsil Baddi, Distt-Solan-HP
GSTIN/UIN: 02AAACB8B075F1Z0

Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan,

Invoice No.
126647
| Delivery Note

=
|

Buye;"s Order f\Io;

Dispatch Doc No.

I Refe;rence Nio. & Date.

e-Invoice

{Dated

;’31 -May-22
}Mode/Terms of Payment
15 Days

{Other References

Dated

Delivery Note Dute

9816013410 Dispatched through .Deslinalion
GSTIN/UIN - 02AABCM1083B1ZA P g
PANMIT No - AABCM1083B T f Del
State Naie : Himachal Pradesh, Code : 02 erms of Delivery
!
S Description of HSN/SAC Quantity Rate per Amount
i Services
1 Effluent Treatment Charges 999432 1,380.000 Ki 25,04,357.40
SGST@6% 1,50,261.44
CGST@6% 1,50,261.44
Less ROUND OFF {-)0.28
Total 1,380,000 Ki 7 28,04,880.00
ounit Chargeable (in words) E&QF
NR Twenty Eight Lakh Four Thousand Eight Hundred Eighty Only
HSN/SAC Taxable Central Tax State Tax Total
Value = Rale Amount ' Rate Amo.nt . Tax Amount
999432 25,04,357.40 6%. 1,50,261.44; @ 6% 1,50,26144 3,00,522.88
Total 25,04,357.40 1,50,261.44 1,50,261.44 3,00,522.88

Tax Amount (in words)

Reriarks.

Bemg ellluent treatment charges for the m/o May.2022

Coinpany's PAN AAACBBO75F

Deciaration Company's Bank Details

Avc Holder's Name
Bank Narne

Ac No.

Branch & IFS Code

Wi declare that this invoice shows the amount ( based on
auached calculation sheet) of the goods/services described
and that all particulars are true and correct.

TFRMS & CONDITIONS

Interest @ 15% P.A shall be charged as per TPA Clause B (
4y1.if payment of the invoice is delayed w.e.f 01.10.21

{f 026\6 [,{ ?_ SUBJECT TO NALAGARH JURISDICTION
This is a Computer Generated Invoice
C > Y649 (3« 1179000 - Ao fod B einon
Conrs Yeuquy - 1y11 ) Lelel 38 Yomrn

1

INR Three Lakh Five Hundred Twenty Two and Eighty Eight paise Only

. BEIL INFRASTRUCTURE LD

BANK OF BARODA - PKL 24880200000762
- 24880200000762
- Sector - 11 Panchkula & BARLUPANKAL

for BEIL Infrustiucture Lic

Auihonsed Signatory

Wignalty wgnou t y ASHOK KURAIL
SHAMA
PR TT FOU VR VR DU ST SRS GO T
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TAX INVOICE

{ORIGINAL FOR RECIPIENT)

e-Invoice

w ik : "‘4"‘ %% :
2 3 A 2," GG
IRN : 896&329_f11785aBafe0c43356760dfbdeaac021eaf1f47- L
2d75e75678eeac2a21 e :&f X
Ack No. ; 3J22|1 ;2715154350 ?’;% ) %‘M%M
Ack Date : 9-Jul- SRS ME Tt E T PO e
ke s
BEIL Infrastructure Ltd Invoice No. Dated
Formerly Known As Bharuch Enviro Infrastructure Lid 27109 :30-Jun-22
Village Kenduwal-Malpur, P.O. Bhud Delivery Note Mode/Terms of Payment
Tehsil Baddi, Distt-Solan-HP 15 Days
GSTIN/UIN: 02AAACBS8075F120 Reference No. & Date. Other References
CIN: U45300GJ1997PLC032696
Buyer (Bill to) Buyer's Order No. Dated

Morepen Laboratories Ltd (Parwanoo)
VPO Masulkhana Tehsil Kasuli Distt Solan

Dispatch Doc No. Delivery Note Date

9816013410 Dispatched through Destinalion
GSTIN/UIN 02AABCM1083B1ZA
State Name : Himachal Pradesh, Code : 02 Terms of Delivery
S Description of HSN/SAC Quantity Rate pes Amount
N: Services
1 Effluent Treatment Charges 999432 1,380.000 Kl 27,76,535.00
SGST@6% 1,66,592.10
CGST@6% 1,66,592.10
Less ROUND OFF (-)0.20
Total 1,380.000 Kl { 31,09,719.00
Anmcunt Chargeable (in words) E. &0k
INR Thirty One Lakh Nine Thousand Seven Hundred Nineteen Only
HSN/SAC Taxable Cenlral Tax State Tax Total
Value Rate =~ Amount = Rate Amount Tax Amouwnt
9yu432 27,76,535.00 6% 1,66,592.10 6% 1,66,592.10 3,33.184.20
Total 27,76,535.00 1,66,592,10 1.66,592.10 3.33.184 .20

Tax Amount (in words) :

Remarks
BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF JUNE. 2022

Company's PAN - AAACBB8O075F

Declaration

We declare that this invoice shows the amount ( based on
attached calculation sheet) of the goods/services described

and that all particulars are true and correct.

TERMS & CONDITIONS
interest @ 15% P A shall be charged as per TPA Clause B (
4)1f payment of the invoice is delayed w.e.f 01.10.21

# 1

Ca DE)SGM; ,Sl%qy 24

INR Three Lakh Thirty Three Thousand One Hundred Eighty Four and Twenty paise Only

Company's Bank Details

A/c Holder's Name : BEIL INFRASTRUCTURE LTD

Bank Name - BANK OF BARODA - PKL. 24880200000762
Alc No. - 24880200000762

Branch & IFS Code : Sector - 11 Panchkula & BARBCPANKA.

Signature Not Verifie for BEIL Infrastructure Lt

SANJAY KUMAR SHARM
lB am approving this documeny,

addi . . v
05.07 2022 16.09 | Authonscd Siguatory

SUBJECT TON LA\_JEARH JURISDICTION

This 1s a Computer Generated Invoice

Crer = 6 B r IS0 ey — Ao gl Fe



i Tehsil Baddi, Distt-Solan-HP
- GSTIN/UIN: 02AAACB8075F1Z0

Buyer (Bill to)

83

Fieference No. & Date

Buyérs Order No

e-Invoice
El R R R Tl
oy 3-El 4
%@5& SR
3;"{4%& f eIt _‘,.f
e
PR L S s

7 IDated

TAX INVOICE (ORIGINAL FOR RECIPIENT)
IRN : 84b271bff1766eaB9ebf2c6debee123ce05e9aa394das-
2c0cd92cd086253196¢

Ack No. - 132212897578508
Ack Date : 5-Aug-22

BEIL Infrastructure Ltd }Invoice No.

Formerly Known As Bharuch Enviro Infraslructure Ltd 275;67

A Village Kenduwal-Malpur, P.O. Bhud Delivery Note

_ |15 Days

131-Jul-22
\Mode/Terms of Payment

Other Referencés

. -

Dated

Morepen Laboratories Ltd (Parwanoo)

|
1
| . T
VFO Masulkhana Tehsil Kasuli Distt Solan, | Dispateh Doc No. Delivery Note Date
9816013410 ‘D tohed throuah T Destinati -
GSTIN/UIN : 02AABCM1083B1ZA |Dispatched throug ipestination
State Name : Himachal Pradesh, Code : 02 iT - fD i ' - »
| erms of Delivery n —
}
!
|
l
i
Si Description of . HSN/SAC o Quantity ] Rate ' per Amount
No. Services : I ;
. Semvges S |- RS
1 Effluent Treatment Charges i999432 |1 380.000 KI 24,00,432.40
: |
|
| |
| | i
SGST@6% | | ? 1,44,025.94 |
CGST@6% ! ' 1,44,025 "4
Less: ROUND OFF ' (-)0.28
i
r
L L
Total {1,380.000 KI ? 26 88 484 00
Amount Chargeable (in words) E &O. E
INR Twenty Six Lakh Eighty Eight Thousand Four Hundred Eighty Four Only
HSN/SAC Taxable Centfral Tax . State Tax . Total
. Value  Rate 1 Amount '} _Rate | Amount Tax Amount
999432 I L _.._24,00432.40, %; 1,44,025.94 | 6%| 1,44,025, 94 . _2,88,051.88 ‘
Total 24,00,432.40 1,44,025, 94} | 1,44,025.94 | 2,88,051.88

Tax Amount (inwords) :  INR Two Lakh Eighty Eight Thousand Fifty One and Elghty Eight paise O

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF JULY, 2022
Company’s PAN
Declaration

We declare that this invoice shows the amount ( based on

altached calculation sheet) of the goods/services described
and that all particulars are true and correct.

- AAACBBO75F
Company's Bank Details
Alc Holder’'s Name
Bank Name

Alc No.
Branch & IFS Code

: 24880200000762

nly

: BEIL INFRASTRUCTURE LTD
: BANK OF BARODA - PKL 24880200000762

: Sector - 11 Panchkula & BARBOPANKAL

TERMS & CONDITIONS
Interest @ 15% P.A shall be charged as per TPA Clause B (
4).if payment of the invoice is delayed w.e.f 01.10.21

SUBJECT TO NALAGARH JURISDICTION

for BEIL Infrastructure Ltd
Signature Not Verified
SANJAY I(Uﬁ;\ HARMA -
| am apprbuing pediBignatoty

Baddi
05.08.2022 15:94

This is a Computer Generated Invoice .-
ompe- 00237
. C 'LL" >



\ TAX INVOICE (ORIGINAL FOR RECIPIENT)
IRN : 6defa968578450fa02b77e7302526a60686e1b02b1565-
88c584b2f99febadee?
Ack No. - 132213069540958
Ack Date . 5-Sep-22
BEIL Infrastructure Ltd Invoice No. iDated
Formerly Known As Bharuch Enviro Infrastruclure Ltd 28110 . . . .31-Aug-22
2 Village Kenduwal-Malpur, P.O. Bhud { Delivery Note ‘Made/Terms of Payment
s Tehsil Baddi, Distt-Solan-HP e 15 Days
GSTIN/UIN: 02AAACBB075F1Z0 |Reference No. & Date. Other References
Buyer (Bill to) ' o - ‘Buyer's orderNo. Dated
|
Morepen Laboratories Ltd (Parwanoo) \ LT e -
VPO Masulkhana Tehsil Kasuli Distt Solan, Dispatch Doc No. Delivery Note Date
9816013410 Ibf atched through ~ Destination )
GSTINUIN : 02AABCM1083B1ZA  -ispaloned fraug estination
State Name : Himachal Pradesh, Code : 02 ‘ o - -
Terms of Delivery
!
!
i !
| |
Sl Description of “ HSN/SAC ' Quantity } Rate E per I, Amount
No. Services ' 7 1 - ; > »
1 Effluent Treatment Charges 1999432 11,020,000 K1 | ! 13,40,506.40
2 Effluent Charges As Per TPA Clause No. B (1b) 1999432 } 96.000 Ki ‘ | 1,25,828.16
i | 146633456
SGST@6% | | | | 87,980.07
CGST@6% ' } ‘ 87,980.07
ROUND OFF ! 1‘ 0.30
. L. L . . : } \/
Total | 1,116.000 KI | © $16,42,295.00
Q&v Amount Chargeable (in words} E.&OE
INR Sixteen Lakh Forty Two Thousand Two Hundred Ninety Five Only '-
HSN/SAC Taxable Central Tax_ 1 State Tax ; Total !
B . Value  Rate i Amount 2 Rate ~ Amount ; Tax Amount !
399432 : S _. . 14,66,334.56 6%, . 87,980.07. 6% 87,980.07 , 1,75,96% 14
Total 14,66,334.56 | 87.980.07, . 87,980.07 . 1,75,960.14

Tax Amount (inwords) :  INR One Lakh Seventy Five Thousand Nine Hundred Sixty and Fourteen paise Only
Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE

MONTH OF AUGUST, 2022

Company's PAN : AAACBBO75F
Declaration
We declare that this invoice shows the amount ( based on

Company's Bank Details
Alc Holder's Name : BEIL INFRASTRUCTURE LTD

. . . Bank Name - BANK OF BARODA - PKL 24880200000762
attached calculaﬁon sheet) of the goods/services described Alc No. . 24880200000762
and that all particulars are true and correct. Branch & IFS Code ; Sector - 11 Panchkula & BARBOPANKAL

| Lt
TERMS & CONDITIONS Signare vafe?iae%ElL Infrastructure Ltd
Interest @ 15% P.A shall be charged as per TPA Clause B ( f;‘éﬂ‘;}'ét!’:;“&??&'ﬁ'n‘.‘;q .
4).if payment of the invoice is delayed w.e.f 01.10.21 B 22 15.49 ~1 Authorised Signatory
SUBJECT TO NALAGARH JURISDICTION f':/ )/2[/‘0
This is a Computer Generated Invoice . Qo 6L&Y GW vl yepin
c Aee {1560 - :

Cmee 62938 - (v elpb A Pt



-

-

IRN

99a31590e1d22791d8c6
Ack No - 132213272600546
Ack Date : 5-Oct-22

BEIL Infrastructure Ltd

Formely Known As Bharuch Enviro Infrastructure Ltd
Village Kenduwal-Malpur, P.O. Bhud
Tehsil Baddi, Distt-Solan-HP

GSTIN/UIN: 02AAACBB075F120

Buyer (Bill to)

Morepen Laboratories Ltd (Parwanco)
VPO Masulkhana Tehsil Kasuli Distt Solan,
9816013410

TAX INVOICE

185-

- ab2617b122f1f49110ed3f28ca%71168e88d3e8b717ea-

’,Invoice No.
”28571 _ .
Delivery Note

iReference No. &' bate.
{Buyer's brdér N_ov. -
':Dispalc;h boc No.

|

(ORIGINAL FOR RECIPIENT)

e-Invoice

\Dated

:30-Sep-22 o
IMode/Terms of Payment
115 Days

]Olher References
IDated

iDelivery Note Date

- - - -

.attached ca'culalion sheet) of the goods/services described

el S
GSTIN/UIN - 02AABCM1083B12ZA :Dlspatched through :Desnnahon
State Name : Himachal Pradesh, Code : 02 o :
, Terms of Delivery \/
1
|
S Description of : HSN/SAC Quantity Rate —! per Amount
Ro. Services ‘ 7 7 |
1 Effluent Treatment Charges '999432 1,280,000 KI 22,00,866.00
i
| ,
SGST@6% | 5 1 1,32,051.96
CGST@6% ; [ i ’ 1,32,051.96
ROUND OFF 0.08
| ‘
! b
I 1 ;
) i v
; ) 1 |
Total ' 1,280.000 KI ! | ¥24,64,970.00
Amount Chargeable (in wordz) E. &OE'!
INR Twenty Four Laich Sixty Four Thousand Nine Hundred Seventy Only
HSN/SAC Taxeble | _ Ceniral Tax { Slate Tax Total
. i o _Vvalue | Rate 1 Amount__; Rate | Amount ! Tax Amount
999432 - o }-22,00,866.00, . 6% _132.051.96  _ 6%| 13205196  264,103.92
Total, 22,00,866.00" i 1,32,051.96 I 1,32,061.96  2,64,103.92
N t .

Tax Amount (Inwords) :  INR Two Lakh Sixty Four Thousarnd One Hundred Three and Ninety Two paise Only

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE

MONTH OF SEPTEMBER, 2022

Company's PAN - AAACBBO75F

Company’s Bank Details

Alc Holder's Name : BEIL INFRASTRUCTURE LTD

Bank Name : BANK OF BARODA - PKL 24880200000762
Aic No. : 24880200000762

Branch & IFS Code - Sector - 11 Panchkula & BARBOPANKAL
: - - - - Signature-Not Verfied

- farkEP Anfrastructure Ltd
TERMS & CONDITIONS F;’.‘ﬂt’}}'étii:},"ﬁ.&?ﬁﬁf '
laterest @ 15% P.A shali be charged as per TPA Clause B ( 0250 2022 1530 <

4).it payment of the invaice is delayed w.e.f 01.10.21

Dectiration
‘e declare thal this invoice shows the amount ( based on

and that all particulars are true and correct.

7 Autherised Signatory
This is a Computer Generated Invoice '{7 ;1,8 \L‘Q]//

(b Jo3S- n QLB At 5B b
C-me Y60 &1 (233 g\ Add )Y 02 10



IRM - 08468c0eet8a35¢2b47181384c539563932¢cc5df0a16d-
c6cca7al3557c17be06
Ack Mo, . 132213490888230

Ack Date : 5-Nov-22

..

~ 186

AN TAX INVOICE (ORIGINAL FOR RECIPIENT) e-invoice

BEIL Infrastructure Ltd Invoice No. Dated I

i
Village Kenduwal, Malpur,PO. Malpur 20131__ _ _ . _ _  {31-Qct22 = _ I
Baddi Distt. Solan Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AAACB8C75F 120 e . oo . _15Days _

State Name : Himachal Pradesh, Code : 02 Reference No. & Date. ‘Other References

Buyer (Bill to)
Morepen Laboratories Ltd (Parwanoo)

VFO Masulkhana Tehsil Kasuli Distt Solan, Dis-pa_tcrlsio_ciNO.

Buyer's Order No. Dated

[Delivery Note Date

9816013410
GSTIN/UIN 1 02AABCM1083B1ZA | Dispatched through Destination
State Name : Himachal Pradesh, Code : 02 . _ o | o
Terms of Delivery
| -
| <
Si Description of ' HSN/SAC I Quantity Rate ' per ! Amount
Mo, Services ! J iy b
1 Effluent Treatment Charges 999432 1,780.000KI ! | 29,91,682.80
| I B
SGST@6% i | i 1,79,500.97
CCST@6% | i ! | . 1,79,500.97 |
ROUND OFF | ‘ i 0.26
i i
' ;
Total | 1,780.000 KI 7 33,50,685.00
Anount Chargeable (in words) E &OE
IHR Thirty Three Lakh Fiity Thousand Six Hundred Eignty Five Only !
HSN/SAC Taxable Central Tax _State Tax Total
Value  Fale ‘ Amount | Rate i Amount . Tax Amount
599432 . 29,91.682.80, 6% 1,79,500.97 . 6% 1,79,500,97 , 3,59,001.24
Total 29,91,682.80 ' 1,79,500.97" i 1,79,560.97 . 3,59,001.94
- . — e — ! R - e — oo el e — - o -
Tax Amount (inwords) :  INR Three Lakh Fiity Nine Thousand One zid Ninety Four paise Only
Retnarks:
BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF OCTOBER,2022
Declaraton Comp:?ny’s Bank Details . ]
We declare that this invoice shows the amount { based on Alc Hoider's Name - : SEIL INFRASTRUCTURE 1.TD
i hed ) Z L . Bank Namse : BANK OF BARODA - PKL 248802000397 62
attached calculation sheet) of the goods/services described Alc No. . 24880200000762

and that all particulars are true and correct. Branch & IFS Code _ : Sector - 11 Panchkula & BARBOPANKAL

“TERMS & CONDITIONS for BEIL Infrastructure Ltd

Signature Not Verified
Interest @ 15% P.A shall be charged as per TPA Clause B ( SANJAY KUMAR SHARM

v . . . R ,_ Eam approaing this yocumant .
Lif payment of the invoice is delayed w.e.f 01.10.21 [ — 1 Authonsed S_:gnalory

SUBJECT TO NALAGARH JURISDICTION »ff VQ;? {&[ ” .
, Az é,{ s (e
This is a Computer Generated Invoice C .o 1S :} 16 'ﬁ' 6‘@_‘,67 Sl LL b
@ A Cow 2 [ST1B3 8N (1% 3a7

[17R2N
T 176 - bEexA C Ot IS I8 &y LWy L A- 2418V ’
‘;ZH(; & G%“L4,)fuww /'t\;;‘ R r‘» A . S reen



TAX INVOICE {ORIGINAL FOR RECIPIENT) e-Invoice

S
IRN * 6ad75eaB5de9ad0e2d70c84fh6b5h488552d 11311547~
fe70c27e1b49a519b7h2
Ack No. 132213691932861

Ack Date 5-Dec-22

BEIL lnfrastructure Ltd Involce No. Dated . -;
Village Kenduwal, Malpur,PO. Malpur 29584 - 30-Nov-22 e
Baddi Distt. Solan Delivery Note Mode/Terms of Payment i
GSTIN/UIN' 02AAACBB8075F 120 p— . .15 Days —
State Name . Himachal Pradesh, Code : 02 ) - iReference No. & Date. Other References :
! .
Buyer (Bill to) o T T -
B 's Order No.
Morepen Laboratories Ltd (Parwanoo) uyers Lrder No
VPO Masulkhana Tehsil Kasuli Distt Solan, Dlspatch DocNe.
9616013410
GSTIN/UIN : 02AABCM1083B1ZA D-spatched through
State Name : Himachal Pradesh, Code : 02 o - o -
Terms cf Delivery
- !
@ :
Si Description of } HSN/SAC I| Quantity Rate per i Amount "
ho Services i ' [ i
- - S - T — |
1 Effluent Treatment Charges 699432 2,120,000 KI | 42,44,661.00 :
| ;
| rod
SGST@6% . ! 6% ' 2,54,679.66
CGST@6% ! 6% | 2,54,679.66
Less ROUND OFF i | O ()0.32
|
) \ !
| | | i
f
SO _ | _ ' e
. Total [2,120.000K1 | 1 [%47,54,020.00 |
' Amount Chargeable (in words) E.&OE "
'INR Forty Seven Lakh Fifty Four Thousand Twenty Only
-— - - | - - —- - ~ ‘
HSN/SAC i Taxable | Cenlral Tax _StateTax__ Total
o B L 1 __ Value | Rate - Amount | Rate _ Amount l Tax Amount
Q‘ 3432 . o | 4244861, 00f _ 6%, 2,564,679, 66 66| _6%) _254679.66 _ 5,09,359.32
Total 42 44 661 00 ‘ 2,54,679. (:a‘f:‘oL .l 2,54,679.66 5,09,359.32 |

Tax Amount (inwords) :  INR Five Lakh Nine Thousand Three Hundred Fifty Nine and Thirty Two paise Only

Remarks:
BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF NOVEMBER,2022

Declaration Company's Bank Details

A/c Holder's Name
Bank Name

Alc Mo.

Branch & IFS Cade _

We declare that this invoice shows the amount ( based on
altached calculation sheet) of the goods/services described
and thal all particulars are true and correct.,

TERMS & CONDITIONS
Interest @ 15% P.A shall be charged as per TPA Clause B (
L4).if payment of lhe mvouce is delayed w.e. f 01 10 21

SUBJECT TO NALAGARH JURISDICTION

This is a Computer Genesated Invoice

: BEIL INFRASTRUCTURE LTD

. BANK OF BARODA - PKL 24880200000762
. 24880200000762

: Sector - 11 Panchkula & BARBOPANKAL

for BEIL Infrastructure Ltd
Signalure Not Verifled
SANJAY KUMAR SHARM
Lam appioving ths document
L e Vaemu I Authorised Signatory




TAXINVGIGE

N
Ny

{ORIGINAL FOR RECIPIENT)

IRN - 1562558402bf7b09fda690c09c5¢4000e2 adn38Tac9?-
6b91c8f089dd1a30610

Ack No. - 132313907197361

Ack Date : 5-Jan-23

BEIL Infrastructure Ltd
Village Kenduwal, Malpur,PO. Malpur

Baddi Distt. Solan '
GSTIN/UIN: 02AAACB8075F120 o
Slate Name : Himachal Pradesh, Code : 02 _

Buyer (Bill to)

Morepen Laboratories Ltd (Parwanoo)

VPQ Masulkhana Tehsil Kasuli Distt Solan,

Invoice No.
30065 _ _
Delivery Note

Referer;:;:‘ No & Date.

‘—B-uyer’s Order No:_

Dispatch Doc N'o;'

_|15.Days

e-lnvoice

31-Dec-22
Mode/Terms of Payment

Other References

Datea

Dglivefy Noté _Date

9816013410 . s
GSTINUIN : 02AABCM1083B1ZA ! Dispatched through Destination
State Name : Himachal Pradesh, Code : 02 ' o o -
ITerms of Delivery . /
(= !
i i
i 1
V 1
! '
| i
Sl Description of HSN/SAC Quantity . Rate ! per 1 Amount I
No.‘ __ Services — o o % i o
1 Effluent Treatment Charges i999432 13,140.000 Ki i . ©68,89,576.20
| .
SG5T@6% ! ’ ' | 4,13,374.57
CGST@6% | ; ' | 413,374.57
Less RCUND OFF ‘ 3 b (-)0.34 .
| |
' )
‘ ‘ ;
i +
f
k . — . — —_ _ N . e . ! : e
- Total 13,140.000 KI | . 1%77,16,325.00
Amount Chargeable (in words) E. & O.E [
INR Seventy Seven Lakh Sixteen Thousand Three Hund+*ed Twenty Five Only
HSN/SAC Yaxelte  _CentralTax | __ State Tax Total
L - . .. .. . i vae _; Rate ; Amount | Rate | Amount _TaxAmount
999432 oL B | 4,8,80,576,20 6%, _4,1337457) _ 6%. 4,13,374.57 = 8,26,749.14
Total 18.89,576.20,

| 41337457

T

4,13,374.57 © 8,26,749.14
e e e 1 P - .

Tax Amount (inwords) :  INR Eight Lakh Twenty Six Thousand Seven Hundred Forty Nine and Fourteen paise Only

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE
MOMTH OF DECEMBER,2022

Declaration

We declare that this invoice shows the amount ( based on
attached calculation sheet) of the goods/services described
and that all particulars are true and correct.

TERMS & CONDITIONS
Interest @ 15% P.A shall be charged as per TPA Clause B {
4).if payment orfrthe invoice is delayed w.e.f 01.10.21

Company's Bank Details
Alc Holder's Name
Bank Name

Al No.

Branch & IFS Code

: BEIL INFRASTRUCTURE LTD

: EANK OF BARGDA - PKL 24880200000762
: 24880200000762

: Sector - 11 Panchkula & BARBOPANKAL

for BEIL Infrastructure Ltd

Signature Not Verified

SANJAY KUMAR SHARM.
| am approving iis dozument

Baddi
05.01.2023 14:35

_I Authorised Signatory

|00
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TAX INVOICL,
IRN 93e3f0ff0E69edBal3d55f92d5215a54eze217- 2dcal!h4T-
5c9bded3bed3cdc5492
Ack No. - 132314112250083

Ack Date . 5-Feb-23

(ORIGINAL FOR RECIPIENT) e-Invoice

Dated

BEIL Infrastructure Ltc
Village Kenduwal, Malpur,PO. Malpur 30595 _|31Jan-23 _
Baddi Distt. Solan 1Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AAACBB075F1Z0 = - - — — -.115Days .
State Name : Himachal Fradesh, Code : 02 ) F"eferen\.e No & Date |Olher References
Buyer (Bill to) ) Buyer's Order No. 7 ) baled
Morepen Laboratories Ltd {(Parwanoo) ‘ ‘_
VPO Masulkhana Tehsil Kasuli Distt Solan, |Dlspatch Doc No. ‘Delivery Note Date
5816013410 o
GSTINUIN : 02AABCM1O§3B1ZA Dispatched through Destlnatlon :
State Name : Himacha! Pradesh, Code : 92 [ - - \
\Terms of Delivery
« | ;
| /
! !
; '
Sl . Description of HSN/SAC i Quantity | Rate | per Amount |
M. B _ Services b { o ;xr B !
1 Effluent Treatment Charges ‘999432 3,240.000 KI : ' ©65,82,065.80
. | 4
v !
: i v
SGST@6% I | 39402395
CGST@6% i | 3,94,923.95
ROUN: OFF | :| o 0.30
1 | % ' | ‘
I ! )
! i
: )
) f ‘
— e . S B o
L ! Total 3, 240, 000 Ki ! ‘ ? 73,71, 914 00
.Amoury! r‘hargeable (in words) E & O. E ‘
INR Seventy Three Lakh Seventy One Thousand Nine Hundred Fourteen Only
; _ . oY - . — .
HSN/SAC Taxanle Central Tax. : State Tax ! Total
o . o - Malue | Rate _ Amount i _Rate | Amount _Tax Amount
999432 65,82,005.8C R 6% 3.94,923. 951 6%l 3,94,923.95 7.89,847.90
Total r‘s 82 165,80 l_ 3, 94 923 95 ' 3,94, 923 95 . 7,89, 847 90

‘Tax Amount (inwords) :  INR Seven Lakh Eighty Nine The u_and Lxgbt Hundred Forty Seven and Ninety paise Only

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE

MONTH OF JANUARY,2023

Declaratlon

We declare that this invoice shows the amount ( based on
‘allached calculation sheet) of the goods/senices described

jand that all particulars are true and correct.

TERMS & CONDITIONS

Interest @ 15% P.A shall be charged as per TPA Clange B (

4).if payment of the invoice is delayed w.e.f 01.10 21

Company's Bank Details

£Jc lHolder's Name
isank Name

Alc No.

Branch & IFS Code

v

: BEIL INFRASTRUCTURE LTD
: BANK OF BARODA - PKL 24880200000762

- 24880200000762
: Sector - 11 Panchkula & BARBOPANKAL

for BEIL Infrastructure Ltd
Signature Not Venfied d
SANJAY KUMAR SHARMA
fam appru\-ng Wris dacument £~

e 023 17.04 1 Authorised Signatory
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\ TAX INVOICE {ORIGINAL FOR RECIPIENT) e-Invoice
IRN . 30ea48e7b6095b0faa7b5fb8147d690205fa43b41b69-
703e03ddac4Bel8aace2
Ack No. : 132314315298194

Ack Date - 5-Mar-23

BEIL Infrastructure Ltd Invoice No. Dated

|
I
Village Kenduwal, Malpur,PO Malpur 31071 - ___|28-Feb-23 e |
Baddi Distt. Solan Delivery Note Mode/Terms of Payment !
GSTIN/UIN' 02AAACBB075F1Z0 - - . {15 Days
State Name : Himachal Pradesh, Code - 02 Reference No. & Date. Other References
Buyer (Bil 10) N Buyél:;s Order No. . Déted ,
Morepen Laboratories Ltd (Parwanoo) |
VPO Masulkhana Tehsil Kasuli Distt Solan, Dispatch Doc No. Delivery Note Date
9816013410 .
GSTIN/UIN : 02AABCM1083B1ZA Dlspatched through Destlnatlon '
State Name : Himachal Pradesh, Code : 02 , N
{Terms of Delivery ‘.
“ | !
| )
| |
I
SI Description of " HSN/SAC : Quantity Rate % per Amount
. I
Ne. ) _ Services S - ! ] Lo
1 Effluent Treatment Charges 999432 |2,040.000KI | l 42,77,749.40
! ! |
| | | |
SGST@6% [ | 61% 2,56,664.96
CGST@6% ] | 6|% 2,56,664.96
Less: ROUND OFF : | : (-)0.32 |
f | ; [
U S S
1 Total 12,040.000 KI | | 17.47,91,079.00
Amounl Chargeable (|n words) E & O E
INR Forty Seven Lakh Nmety One Thousand Seventy Nine Only
HSN/SAC Taxable Central Tax B } State Tax o Tolal
L o L L . Valug Rate  Amount | Rate | Amount ' TaxAmount
992432 L . - _ . 4277,748.40 6%J 2,56,664.96, _ B%;  2,56,664.86  5,13,329.92
Total 42,77, 749 40 . 2,56,664.96 | | 2, 56 664.96 5, 13 329 92
- .- PR —_— R — - - - —L J— —~ . _ — !
Tax Amount (in words) :  INR Five Lakh Thirteen Thousand Three tiundred Twenty Nine and Nlnety Two paise Only
Remarks:
BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF FEBRUARY,2023
. Company’s Bank Details
Declaration o Aic Holder's Name : BEIL INFRASTRUCTURE LTD
We declare that thls invoice shows the a/mouht ( b;lSEd ‘on Bank Name . BANK OF BARODA - PKL 24880200000762
allached::alcul;hon sheet) of the SOOdS services described £ic No. - 24880200000762 |
and thal all particulars are true and correct. Branch & IFS Code : Sector - 11 Panchkula & BARBOPANKAL
TERMS & CONDITIONS ‘ Signature Not VZ%EEEIL Infrastructure Ltd
Interest @ 15% P.A shall be charged as per TPA Clause B ( SAN:AY KUMAR SHARMA
4).if payment qf the invoice is delayed w.e.f 01.}0.21 ] B i:za ,:22‘ = _1 Authorised Signzatory

2 r1eH
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TAX INVOICE (ORIGINAL FOR RECIPIENT) e-Invoice

IRN . ¢6587f5b0b0ce743735911bf7464f77542739bf5815347hb-
e2f75a07824bc2773
Ack No. . 132314553949045
Ack Date . 5-Apr-23
BEIL Infrastructure Ltd Invoice No. Dated
Village Kenduwal, Malpur,PO. Malpur 31555 31-Mar-23
Baddi Distt. Solan Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AAACB8075F 120 15 Days
State Name : Himachal Pradesh, Code : 02 Reference No. & Date. Other References

Buyer (Bill to)

Buyer's Order No. Dated
Morepen Laboratories Ltd (Parwanoo) vyers braer o ate
VPO Masulkhana Tehsil Kasuli Distt Solan, Dispatch Doc No. Delivery Note Date
9816013410
GSTIN/UIN : 02AABCM1083B1ZA Dispatched through Destination
State Name : Himachal Pradesh, Code : 02
Terms of Delivery
Sl Description of HSN/SAC Quantity Rate per Amount
No. Services
1 Effluent Treatment Charges 999432 1,580.000 KI 30,29,829.80
SGST@6% 1,81,789.79
CGST@6% 1,81,789.79
Less: ROUND OFF (-)0.38
Total 1,580,000 Ki ¥ 33,93,409.00
Amount Chargeable (in words) E. & O.E
INR Thirty Three Lakh Ninety Three Thousand Four Hundred Nine Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount Tax Amount
999432 30,29,829.80 6% 1,81,789.79 6% 1,81,789.79 3,63,579.58
Total 30,29,829.80 1,81,789.79 1,81,789.79 3,63,579.58

Tax Amount (inwords) :  INR Three Lakh Sixty Three Thousand Five Hundred Seventy Nine and Fifty Eight
paise Only

Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE

MONTH OF MARCH,2023

Declaration

We declare that this invoice shows the amount ( based on

Company’s Bank Details
Alc Holder's Name : BEIL INFRASTRUCTURE LTD

. ) . Bank Name - BANK OF BARODA - PKL 24880200000762
attached calcula'mon sheet) of the goods/services described Alc No. . 24880200000762
and that all particulars are true and correct. Branch & IFS Code - Sector - 11 Panchkula & BARBOPANKAL
TERMS & CONDITIONS :i;::t:;z :lsztA \:i::::;a:R sﬁf i%5or BEIL Infrastructure Ltd
Interest @ 15% P.A shall be charged as per TPA Clause B ( Reasal am approving this documétit
4).if payment of the invoice is delayed w.e.f 01.10.21 Signing Date 0504 2023 14 09 | Authorised Signatory

SUBJECT TO NALAGARH JURISDICTION

This is a Computer Generated Invoice
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TAX INVOICE (ORIGINAL FOR RECIPIENT) e-Invoice

IRN - cabe91bdae3a27f8d1902e32c6b10c106a86aa01785b-
d6aa6e02effe047ab00b
Ack No. :132314807005992

Ack Date : 5-May-23

BEIL Infrastructure Ltd Invoice No. Dated
Village Kenduwal, Malpur,PO. Malpur 32098 30-Apr-23
Baddi Distt, Solan Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AAACB8075F 120 15 Days
State Name : Himachal Pradesh, Code : 02 Refaranie No.&Osts. Gther Helbrences
CIN: U45300GJ1997PLC032696
, Buyer's Order No. Dated
Buyer (Bill to)
Morepen Laboratories Ltd (Parwanoo) Dispatch Doc No. Delivery Note Date
VPO Masulkhana Tehsil Kasuli Distt Solan,
9816013410 Dispatched through Destination
GSTIN/UIN : 02AABCM1083B1ZA
State Name : Himachal Pradesh, Code : 02 Terms of Delivery
S Description of HSNISAC Quantity Rate per Armount
No. Services
1 Effluent Treatment Charges 999432 1,520.000 KI 26,93,777.80
SGST@6% 1,61,626.67
CGST@6% 1,61,626.67
Less: ROUND OFF (-)0.14
Total 1,520.000 KI % 30,17,031.00
Amount Chargeable (in words) E. &OE
INR Thirty Lakh Seventeen Thousand Thirty One Only
HSN/SAC Taxable Central Tax State Tax Total
Value = Rate Amount Rate Amount . Tax Amount
999432 26,93,777.80, 6% 1,61,626.67 6% 1,61,626.67 3,23,253.34
Total 26,93,777.80 1,61,626.67 1,61,626.67  3,23,253.34

Tax Amount (in words) :  INR Three Lakh Twenty Three Thousand Two Hundred Fifty Three and Thirty Four paise Only
Remarks:

BEING EFFLUENT TREATMENT CHARGES FOR THE
MONTH OF APRIL ,2023.

Company’s PAN : AAACBBOT5F

Declaration

We declare that this invoice shows the amount ( based on

Company’s Bank Details
AJc Holder's Name : BEIL INFRASTRUCTURE LTD

h : : - Bank Name - BANK OF BARODA
att:ctheiti c;?icu:ta.\tnoln shee!)tof the goods/services described Ade Mo - 24880200000762
i Branch & IFS Code - Sector - 11 Panchkula & BARBOPANKAL
TERMS & CONDITIONS Signature Not Verified —#) for BEIL Infrastructure Ltd
Signed By-SANJAY KUMAR SHAR
Interest @ 15% P.A shall be charged as per TPA Clause B ( Reason am approving 1 documl
4).if payment of the invoice is delayed w.e.f 01.10.21 Signing Date'05.05.2023 1511 =1

Authorised Signatory
SUBJECT TO NALAGARH JURISDICTION

This is a Computer Generated Invoice
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T S [l Foue .
A BT N VL e s PO Masalihana, Parnwanico, Distt. Solan
Himse ot vredesh 0 173220 | Contact Mo, - 01792-233283-88
0L No.  WMBIY I | MINB/Y3IS
GCOVIN No.  QZAABCM1083B1ZA PAN No.:. AABCM1083B
PURCHASE ORDER Capex . Capacity Enhancament of Existing ETP
—— . Masulkhana
_ Vedndor Detal ! Billing Address
Narie  CHEMEDTCISS SYRTEY 1 ) R
fod o ‘ DU Ne MSL/2023-24/10008
F2y 1ciey
i " 4 [ PO Date : 24/04/23
Stat Gujarat s )
ate ’ ' Billing Add: MOREPEN LABORATORIES LIMITED, Viliage & PO
Counury INDIA ! Masulkhana, Parwanoo,, Distt. Solan, Himachal Pradesh - 173220
Coniac:
COTIN AR S AT ; Contact No. : 01792-233202-88
PANNC  AABCCHEA : SRl et I
Email ifnull;‘ Lude l &4 l Stato Code : | 02
s [item Name UOM | Qty | Pricc | HSN | Disco|Discount|Taxable |SGST | SGST [CGST| CGST |IGST| IGST.
N ung Value |Value % Amt % Amit " |- % | AmtTT
o Yo R B ’
o Loctg enoddiation s fuacomiing 1l ! Bee ] o ! Oituutioy ¢ 0 U cf o 0
Tt T MR Pl i 1)
1 1
Dhenesn Wi GG Sy ol T 100 ' i s Ly N v L Yy N %
L o i . } u I
ISRl P (71 TN RPN i " , Q !
PR IR T3 RS TN ‘ : ' ' ] ,
i v . . ) t
P Ly ! : ! i 1
i i . |
i LU as@i wath v ! : 1 ! i
P | ! | "'
’ oS o seesnRE Tacha, H : -!
et o
N S R TERURR i ; : ! | :
e e —— e d S T L i —
l o 0 ; . 0 0
P B T T - Transaction Value 0
VLoss: Discount @ 0 % 0
Other Charges 0
Add : SGST 0
Add: CGST ¢}
5 Add: IGST U
! Total Amuunt {GST 1200000
g Grand 1ol B 11240000 0
T e - - - AT ;
i Payime | Temi 3% AOVANCE 5U %% AGAING D 0 0o MeTRT o e Morepen Laborailtories Limited
| Ceivery 1012 Waouks :
| N a
I i S '/
| Frewtd TOPRAY .
| e Authortiskg Signatory
! Dativer; Throagh - QY ROAD e
FoSpesial astruchion nvoiee ran Sl Ton Coay Lo treont e AL aue PO Sddiess,
i
!
[ o - i
i TERIAS AND JONDHIONS OF PURCHASE |




R MNOREPEN
&;\.{? & Y Joy of Gumang Tigether

MOREPEN LABOﬁyﬁRlES LIMITED
1, £5)

Village & PO Mas

Himachal Pradesh , 173220 , Contact No.

, Parwanoo, ,Distt. Solan

: 01792-233283

| OF

88

DL No.: MB/93/6 , MNB/9J/5
GSTIN No.: 02AABCM1083B1ZA PAN No.: AABCM1083B
PURCHASE ORDER Capex : Capacity Erjhancement of Existing ETP
Masulkhana
Vendor Detail Billing Address
Name : PERMIONICS MEMBRANES PRIVATE LIMITED
. PO No MSL/2023-24/10033
Address  3/29,4/19,B.1.D.C., Gorwa Estate Vadodara-390016
\VADODARA PO Date : 29/05/23
Stat Gujarat arpe
tate wara Billing Add: MOREPEN LABORATORIES LIMITED, Village & PO
Country INDIA Masulkhana, Parwanoo,, Distt. Solan, Himaphal Pradesh - 173220
Contact
GSTIN : 24AACCPQ1BTE1ZD Contact No. : 01792-233283-88
PAN No. : AACCP9167E
Email State Code: |24 State Code: | 02
S-[ltem Nameg v fuom | aty | Price HSN | Disco | Discount| Taxable |SGST | SGST |CGST| CGST JIGST| IGST
N> : 1 » unt | Value (Value - % .| Amt %l Amt- | %-{ Amt
o ) % . - R e
4 |RO Plant Cap 60 KLD SET 1 4200000 | 8421 4200000.f © of o 0} 18 |75800000
00
(Tube Settler +2 Stage HPA RO
System+
RO Polisher Cap 60 KLD 3M2/Hr
Constcering 20np operadon)
As per Quote
Ref.PMPL/QTN/WWI/S00-1/
22-23 Dated 4/05/2023
Including Installation with one Year
warranty
Total Y 0| {756000.0
. . a
Transaction Value 4,200,000
Less: Discount @ 0 % 0
Other Charges 0
Add : SGST o]
Add: CGST 0
Add: IGST 756000.00
Total Amount :GST 756000
Grand Total : 4956000.00
. 0, o, 0,
Payment Terms : 30% ADVANCE 60 % AGAINST PI 10% 1MONTH PDC Morepen Labpratories Limited

Delivery : 10-12 Weeks

Freight : TO PAY
Delivery Through : BY ROAD

Special Instruction : {Invoice,Transporter copy & Eway bill should be as per our PO Address)

Aoy

Autlorised Signatory

TERMS AND CONDITIONS OF PURCHASE




;?A‘AO?E%EN MOREPERN LABOﬁ’;@; RIES LIMITED
I

A T Ty of Growre Tt Village & PO Mas a, Parwanoo, ,Distt. Solan
Himachal Pradesh , 173220 , Contact No. :01792-233283
DL No.: MBI93/6 , MNB/93/5
GSTIN No.: 02AAECM1083B1ZA

-88

PAN No.: AABCM1083B

PURCHASE ORDER Capex : Capacity Enfhancement of Existing ETP
Masulkhana
Vendor Detail Billing Address
Name : PERMIONICS MEMBRANES PRIVATE LIMITED
. PONo : MSL/2023-24/10033
Address : 3/29,4/19B.I D C , Gorwa Estate. Vadodara-390016
VADODARA PO Date : 29/05/23
State - Gujarat Billing Add: MOREPEN LABORATORIES LIMITED, Village & PO
Country ~ INDIA Masulkhana, Parwanoo,, Distt. Solan, Hima¢hal Pradesh - 173220
Contact
GSTIN  : 24AACCP9167E12D Contact No. : 01792-233283-88
PAN No. : AACCP9167E _
Email : State Code: |24 State Code: | 02

1. ACCEPTANCE : If no formal acceptance received with in 10 days from date of order, the same shall be deemed accgpted

2. SPECIFICATION : Specifications stipulated must be adhered to otherwise we reserve the right to cancel whole/ part

3. INSPECTION : Company will not be liable for non performance, either in whole or in part of any contract, or any deld
there of, as a consequence of occurances beyond the control of the company.

4, VALIDITY : Delivery must be as per given schedule. Failing which, we reserve the right to cancel order, whole/part.
compensated for losses for non compliance of order. Our assessment of losses shall be final.

5. INVOICE : All invoices shall be made as per prevailing Central Excise rules so that MODVAT can be avaied of.

6. FORCE MAJURE : Company will not be liable for non performance, either in whole or in part of any contract, or any|
performance there of, as a consequences of occurances beyond the control of the company.

7. JURISDISCTION : All disputes arising out of this contract shall lie within the Solan Jurisdiction only.

Do not charge TCS on your invoices, We will deduct TDS as per section 184 Q, if applicable on you

order.

y in performance

(Ve shall be

defay in




év E@) Q\D }\ ED B Date:25IO5IE!02$

To .

-\/A{t.En\;ironmental Engineer

Regional Office H.P.S.P.C.B,
Sec-4 Parwanoo (H.P.)

Subject Application for amendment regarding treatment and

discharge of effluent.

Dear Sir,

This is with reference to the subject cited above. We would like to
propose the amendment in mode of discharge of effluent in the
Consent to Operate which we obtained vide letter. HPSPCB No 193-

C dated 29.03.2022.

We would like to inform you that out of total 72 KLD ETP capacity,
there is"around 65KLD effluent generation. in the current scenar.o, 10-
15KLD wastewater is being treated in-house and 40-50 KLD
wastewater is being sent to CETP Baddi for its treatment and disposal
for which we have an agreement with CETP and obtained BBNIA
membership. As of now, the Consent to Operate in hand is valid up to

March 2025, wherein the disposal of effluent method is recycling.

Further, the existing ETP is undergoing some modification and
upgradation hence the effluent needs to be sent to CETP- Baddi, tili
we attain Zero Liquid Discharge (ZLD) as mentioned in EC condition
We are not doing any illegal discharge, we are in favor of protetion of

Envirofiment.

You are requested please to amend our Consent to Operate (CTO)

permit for mode of ireatment & discharge of effluent methods.

For Morepen Laboratories Ltd.

£. * OZZE( 1_0’
( L &
o .
O " o)
-~ " C
Y %
A Q‘,, 5 "l Member Secretary, HP State Pollution Control Board, Him Farivesh,
26} ¢ 0* ) W‘@ﬁcﬁh’aselamewsmmla HBy -
& ;;P‘S M ,:-.__‘.

{ 14} s ~




01/06/2023,08:12 Fwd: DST-TEC PU Ch‘-lll\ll1‘..u'9)9di\cx and Mandatesl - sanjay suri1 @ gmail .com - Gmail

From: Dr. Ajay Sharma <official_manager@pu.ac.in>

Date: Thu, May 25, 2023, 15:59

Subject: DST-TEC PU Chandigarh [|Objectives and Mandates||
To: <vivan.prashar@morepen.com>

Cc: Ankush Gawri <agawri@pu.ac.in>

Dear Mr. Vivan Prashar

Greetings of the day from Technology Enabling_Centre (TEC) - Panjab University, Chandigarh!

It was nice interaction with you on 25.05.2023 (Thursday) over the telephone.

Technology Enabling Centre (TEC)-Panjab University, Chandigarh is Department of Science & Technology
(Gol) funded entity and mainly has two mandates.

(A)To mine Technologies being developed at various Labs in the region and take these to next level,
(B)To assess the technological requirement of industry in and around.

So accordingly TEC - PU aims to assess R & D needs of industry, promote innovation in technology, and
bridge the gap between industry & academia to open avenues for collaborative research and innovation
on industry needs using Government and/or Industry Funding as per requirement.

As per our telephonic discussion you want to validate the ETP process for your plant in Baddi. We have a
team where scientist from the PU and from IIT Ropar are working in collaboration to develop new water
treatment technologies and we have already successfully worked with Ludhiana Wire Manufacturers
Association (LWMA) and Baddi Brotiwala Nalagarh Industry Association (BBNIA) on the waste water
problem.

TEC-PU charges a nominal fee of 8-10% (of project cost) for its facilitation services (understanding
industrial requirement, mapping of best consultant/researcher/scientist/technology, liasioning between
industry and consultant, travelling of consultants during project discussion, negotiation, documentation
(agreement/MoU/MoA) etc.)

I would request you to kindly send me more details about your query so that I can share it with the
scientists and take the necessary actions.

Waiting for your response.

Thanks & Regards

Dr. Ajay Sharma

Manager Technology

Technology Enabling Centre (TEC) - Panjab University
1st Floor, GTB Building, Panjab University,
Chandigarh ~ 160014, India.

Mob: 8699992418

official managerlpu.ac.in

https://mail.google com/mail/u/Q0/#search/vivan.prashar% 40morepen.com/FMfegzGsmhldQmVTinsgmBZIxwpjfhx D 171
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To Date: 14/04/2023

The Asst.Environmental Engincer
Regional Office 1LP.S.P.C.B,
Sce-4 Parwanoo (I11L.P.)

Subjeet: To develop SOP for utilization of Spent Solvent in incincrator

Dear Sir.

I is being submitted in your good office that we want to utilize the spent
solvent(28.6) as per Schedule-L. Hazardous and Other waste (Management
and I'ransboundary Movement) Rules 2016, in our incinerator w hich will
lead 10 generation of steam and  reduce fucl consumption being uscd in
boiler. 1lence. there will conservation of fuel by utilizing hazardous waste.
Further, it will cause proper utilization of waste rather than polluting
Lnvironment. We are in favor ol protection of  Environment. The
application form is attached alongwith for your nceessary action

Thanks & Regards

For Morepen Laboratories Litd.

o

Authorized Signatory

CC: Scientific Division, Head of HPSPCB Shimla

CC: Scientific Division, CPCB Delhi

HP. sé'-g/L on conum Board,
PARWANOL.. Jistt Solan-H.P. p-173220

R T s
N O S

e RTINS e Db sz P ckE 73220
A b : VUTOL LU L@l RS e aNoIER2 o
Cn et L et die i dnneDen Vilqa n 2 adh ralacarn Ruad
Bk Disll Soiae. chinach-ar Sradeshy India 173200
v 91-1795-2T6201-08 For #91-1795:2 76204, £-mian DIANTS WUl epen com

CIN Ko L24251HP 9B IPLLOUDOZB
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Annexure-I

Revised Format for obtaining approval from the Central Pollution Control Board

under the Rule9 of the Hazardous and Other Wastes(Management and Transboundary

Movement)Rules,2016

1 General Information
1.1 | Name and Address of the unit Morepen Laboratories Ltd., Vill.-
Masulkhana, Distt.-Solan H.P.-173220
1.2 Contact Person and Phone No. and E- Ms.Shalini, 9816370972, 7018218422
mail Id shalini.chaudhary@morepen.com
1.3 Products to be Manufactured and Loratadine-0.49MT, Desloratadine-
Quantity (MT/D) 0.065MT, Montelukast- 0.197 MT
1.4 | Please attach copy of air consent,water | Attached Annexure-A
consent and authorization
2 DETAILS OF HAZARDOUS
WASTE TO BE UTILIZED
2.1 | Name, Category & address of hazardous | Morepen Laboratories Ltd., Vill.-
or other waste generating industry Masulkhana, Distt.-Solan H.P.-173220,
Category -Annexure-A -Authorization
2.2 | Name/Type of the hazardous wastes or | Spent Solvent- 28.6 (Schedule-I)
other waste including category (as per
schedule I or II or III) intended for
utilization
2.3 Detailed characteristics of hazardous Spent Solvent, it’s mixed solvent as
waste or other waste proposed for during manufacturing of API lots of
utilization (including individual solvent is used, which further passes
concentration of all raw through Solvent Recovery Section. The
material/product and by good quality solvent is reused, rest is
product/possible organic compounds being saled which can incinerated.
utilized during hazardous waste
generation)
2.4 | Complete Process details from which The waste is generated from Solvent
such hazardous or other waste is Recovery Section,
generated
3 DETALIS OF UTILIZATION OF
HAZARDOUS AND OTHER
WASTE IN PRODUCT
MANUFACTURING
3.1 Proposed Quantity (in MTA) of 600
hazardous or other waste to be utilized
3.2 | Process details of hazardous waste The solvent residue from the solvent
utilization Recovery section to be stored in tank
which is being sent to incinerator which
will convert it into steam and will be
utilized in production plant.

(13



202

3.3 | Chemical reactions involved at various | It’s the mixed solvent not utilized in
stages of utilization process along with | production, which will be discarded. It’s
material balance utilization in incinerator will protect the

environment and will lead to steam
energy else will depend on boiler which
lead to consumption on HSD.

3.4 | Detailed characteristics of product No product will be made using this
manufactured by using above hazardous | hazardous waste
waste

3.5 | Baseline data including characteristics It will only have air emission and the
pertaining to air emission, wastewater characteristics will be
generation and other solid waste SO2- 7 mg/Nm3
including hazardous or other waste NOx- 10 mg/Nm3
expected to be generated in proposed PM- 30 mg/Nm3
utilization process

3.6 | Material balance with and without NA, The waste from SRP will be burnt
utilizing hazardous or other wastes, in in incinerator
case the waste is proposed for
utilization/co-processing in already
existing process

3.7 | Details of hazardous or other waste The waste will be stored in the storage
storage facility and process area facility: | tanks

3.8 Quantity of fuel and/or other raw The HSD will used less, if we use spent
material that are expected to be solvent incinerator
conserved (in % of raw material
replaced) from the proposed utilization

3.9 | Details of finding of laboratory/pilot It was used in the plant, CPCB has
scale study, international practice etc. conducted trials and approved in year

1998

3.10 | End use process details of the product(s) | It will not be used in form of steam
manufactured by using the above waste | during manufacturing of finished good.
and its environmental impact thereof :

3.11 | Specifications of product derived with | N.A
and without utilization of the aforesaid
hazardous waste

4 ADDITIONAL DETAILS OF
UTILIZATION OF HAZARDOUS
AND OTHER WASTEE IN
CETP/ETP

4.1 Name of chemical being currently used | N.A
as neutralizing/coagulating agent/others

42 | Consumption of quantity of chemical N.A
being currently used as
neutralizer/coagulant/ in terms of per
MLD

4.3 | Proposed dosing of hazardous waste in | 6120
terms of MLD

4.4 | Current intake of CETP/ETP Monthly NA
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4.5

Details of ETP/CETP along with
various intermediates treatment units
and expected impact by the said
utilization on the treated wastewater

NA

ADDITIONAL DETAILS OF
UTILIZATION OF HAZARDOUS
AND OTHER WASTES IN
ENERGY RECOVERY

5.1

Name of the material that is being
currently used as fuel for energy source
and it’s calorific value

Currently, only boiler is used and it’s run
on HSD

5.2

Consumption of quantity of fuel that is
being currently used as fuel in terms of
MTA

Currently for steam boiler is used, and
then 261,700 fuel will be conserved

5.3

Details of the hazardous waste proposed
to be utilized with their calorific value,
proximate analysis, ultimate analysis
and expected impact by said utilization
as emissions

Calorific Value of Spent Solvent- 4045
KCal/Kg,

5.4

Name and details of the
furnace/kiln/boiler that is used in the
utilization process with working
principle and it’s operational conditions.

The incinerator will be used. The
incinerator works on combustion of
material at specific temperature.

**To be filled and submitted to the concerned SPCB/PCC by the unit, who desires to utilize
hazardous or other wastes as a resource or after pre-processing either for co-processing or for
any other use, including within the premises of the generator (if it is not part of process)

WM-II Division, CPCB
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

HPSPCB No : 193-C Date: 29/03/2022
Industry Registration ID: 10026 Application No: 4535720
To,

M/s. Morepen Laboratories Limited

Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana
Parwanoo

Solan Parwanoo

173220

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/R0/2022/4535120
Consent valid from: 01/04/2020

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Morepen Laboratories Ltd , (Authorized
Signatory)
Address of Industrial premises M/s. Morepen Laboratories Limited,

Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana,
Parwanoo,Solan Parwanoo-173220

Category of Industry Red

Type of Industry Basic drugs and Pharmaceuticals
Scale of the Industry Micro

Office District Solan Parwanoo

Capacity

Raw Materials (Name with quantity per day)

“This is computer generated document from OCMMS by HPSPCB™
M/s. Morepen Laboratories Limited Musulkhana, Kasauli Roud Parwanoo District Solan, H.P.Musoolkhuna, Purwanoo,Solan Parwaneo, 173220
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Raw Materials Quantiry Unit

LN8 19.5 M.T./Month
HF 23.4 M.T./Month
BF3 Gas 11.7 M.T./Month
KOH 85.5 M.T./Month
NaCl 9.75 M.T./Month
Water 380.25 M.T./Month
Toluene 2.55 M.T./Month
Ethyl Chloro formate 12.15 M.T./Month
N.N. Diisopropyl Ethyl Amine | 1.8 M.T./Month
HCI 0.6 M.T./Month
Isopropyl Either 33 M.T./Month
Carbon 1.35 M.T./Month
Hyflo 1.5 M.T./Month
Ethyl Acetate 0.6 M.T./Month
Acetonitrile 0.9 M.T./Month
MTS8 10.82 M.T./Month
Acetonitrile 67.23 M.T./Month
Di Isopropyl Ethyl Amine 4,56 M.T./Month
Methyl Sulfonyl Chloride 2.86 M.T./Month
Methanol 88.34 M.T./Month
DMF 15.48 M.T./Month
THF 28.90 M.T./Month
Liquid Nitrogen 216.53 M.T./Month
Caustic 1.73 M.T./Month
MN-7/ MTS-5 4.98 M.T./Month
Ethyl Acetate 64.95 M.T./Month
Sodium Sulphate 2.13 M.T./Month
Sodium Chloride 12.59 M.T./Month
Tartaric Acid 4.33 M.T./Month
Caustic prill 1.73 M.T./Month
Dicyclo Hexyl Amine 6.171 M.T./Month
Toluene 69.98 M.T./Month

“This is computer generated document from OCMMS by HPSPCB”
M/s. Morepen Laboratories Limited Masulkhana, Kasuuli Road Parwanoo District Solan, H.P.Masoolklana, Parwanoo,Solan Parwanoo, 173220
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Hexane 25.11 M.T./Month
Acetic Acid 2.24 M.T./Month
Caustic LR grade 0.44 M.T./Month
Carbon 0.459 M.T./Month
Hyflo 0.306 M.T./Month
MTS-4 5.24 M.T./Month
MDC 8.387 M.T./Month
Sodium Bi Carbonate 2.09 M.T./Month
Water 432 M.T./Month
Sulphuric Acid 0.26 M.T./Month
L10 2.78 M.T./Month
Caustic 3.07 M.T./Month
Ethyl Acetate 6.96 M.T./Month
Methanol 25.06 M.T./Month
Carbon 0.064 M.T./Month
Hyflo 0.278 M.T./Month
Water 74 M.T./Month
Sodium Chloride 0.167 M.T./Month
Products (Name with quantity per day)
Name of Products | Unit Quantity Intermediate Principal Use
Product
Loratadine M.T./Year 180 Nil For Medication
Montelukast M.T./Year 72 Nil For Medication
Sodium
Desloratadine M.T./Year 24 Nil For Medication
Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
STP 20 KL.D 10
ETP 72 KLD 61.5
Mode of Disposal
Description Quantity(in KLD) Method of Treatment Method of Disposal
Boiler Cooling 5.7 ETP Recycle
Domestic 10 STP Irrigation/Gardening
Industrial Process 55.8 ETP Recycle

“This is computer generated document from OCMMS by HPSPCB"
M/s. Morepen Laboratories Limited, Masulkhana, Kasauli Road Panvanoo District Solun, H.P.Masoolkhana, Parwanoo,Solan Parwanoo, 173220

Page3




207

£

N’
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporators/I rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour
DG Sets 2 500 KVA & DG set Diesel 65 Ltrs/ hr &
250 KVA 30 Ltrs /hr
Boilers 2 2.5and 1.5 Heaters Furnace oil 60 Ltrs /hr
Ton/hr
Incinerator 1 0.6 Ton/ hr Heaters Wastes from 80 Ltrs /hr
manufacturing
process
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of installation | ction) concentration of
pollution being
emitted
Wet Scrubber Boilers FriJan 19 98% PM, SO2,NO2 &
00:01:00 IST 2018 Carbon Monoxide
Wet Scrubber Incinerator Sat Jan 15 98.5% PM, SO2,NO2 &
00:01:00 IST 2000 carbon Monoxide
Sources of emissions and type of pollutants
Name and location of Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent is NOX,H2S, Cl, HCI ground level in meters
attached etc. in mg/NM 3
R-201 A-IT & R-217 are { HF-3.96 Kg/hr Hydrogen Fluoride 6.1 Meters
attached with process
scrubber at unit-II
RE-04 B-I is attached HCl1 -2.45 Kgs /hr HCI] 16 Meters
with process scrubber
at unit-I
APOORY byaoory

DEVGAN
DEVGAN pate: 20220331

10:24:07 +05'30°

Apoorv Devgan,IAS
Member Secretary
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCB”
M/s. Morepen Laboratories Limited Masulkhana, Kasauli Road Parvanoo District Solan, H.P.Masoolkhana, Purwanoo,Solan Parwanoo, 173220
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Endst. No.:

Copy To:-

1.The Regional Officer, HPSPCB Parwanoo for kind information and shall ensure the operation of the unit with adequate Pollution
control devices.

Digitally signed
APOORY byaroorv
DEVGAN
DEVGAN Date: 2022.03.31

10:24:19 +05'30"

Apoorv Devgan,IAS
Member Secretary

For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCB™
M/s. Morepen Laboratories Limited Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Musoolkhana, Parwanoo,Solan Parwanco, 173220
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5.

i)

iii)

iv)

a)

b)

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of Water
Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order and
the applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This ‘Renewal of Consent to Operate” is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-III of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter for
running pollution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.
The unit shall maintain the record regarding the daily water consumption as per flow meter
installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.

“This is computer generated document from OCMMS by HPSPCB”
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11.

13.

14.

15.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control arrangements
for control emission from its coal/fuel handling area and from handling, transportation and
processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any Court
of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-006, if
applicable.

“This is computer generated document from OCMMS by HPSPCB”
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10.
1.

12.

13.

N

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the industry
shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

Digitally signed

APOOQORY by aroorv
DEVGAN
DEVGAN Date: 2022.03.31

10:24:31 +05'30'
Apoorv Devgan,IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)
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HPSPCB/HWMR/10026

o

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

Date : 03/02/2023

To,

Subject:

M/s

Morepen Laboratories Limited
Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana
Arki,Distt.Solan Parwanoo(HP)

Amendment of Authorization for operating a facility for generation, storage and disposal of Hazardous

Wastes.

(a) Number of authorization

(b) Period of Authorization

(c) Valid from
(d) Date of Expiry

Details Of Authorization

SOL-PWN-162
1 years
23/01/2023
31/03/2023

S.No

Categories/ Waste
Streams of
Hazardous Waste

Type of Hazardous
Waste

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

1700 Lir/year

SSWML TSDF,
Dabhota

35. Purification
and treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’s)

35.1 Exhaust Air
or Gas cleaning
residue

500 Kg/year

SSWML TSDF,
Dabhota

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.3 Spent carbon

34 MT/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.1 Process
Residue and

40 MT/year

SSWML TSDF,
Dabhota

35. Purification
and treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’s)

35.3 Chemical
sludge from waste
water treatment

8 MT/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.5 Date-expired
products

0.5 MTl/year

SSWML TSDF,
Dabhota

5. Industrial
operations using
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications

5.2 Wastes or
residues
containing oil

100 Kg/year

SSWML TSDF,
Dabhota

33. Handling of
hazardous
chemicals and
wastes

33.2 Contaminated
cotton rags or
other cleaning
materials

5.5 MT/year

SSWML TSDF,
Dabhota

33. Handling of
hazardous
chemicals and
wastes

33.1  Empty
barrels/containers/|
iners contaminated
with hazardous
chemicals /wastes

350 Numbers/year

Authorized vendor
& TSDF

10

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.6 Spent
solvents

600 KL/year

Authorized vendor

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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Recyclable hazardous wastes procured per annum

S.No | Hazardous Wastes | Passbook Type Quantity Source
. Type (Domestic/Importe
d)
Schedule | Name of Name of Passbook | Quantity |Mode Of | Source of
Process Process Type Disposal generation
Waste of waste)

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2023
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other

authorization required from the State Board.

3. Morepen Laboratories Limited, is hereby granted authorization/ renewal of authorization under Rule 6
of the Hazardous andOther Wastes (Management and Transboundary Movement) Rules, 2016 of
Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous waste

in the premises situated at above mentioned address.

4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf.

You shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.

ii) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office

before the expiry of this authorization.

iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the

disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due

against the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary

Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned

Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and

handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in

the State Board Websitehttp://hppcb.nic.in/Notificatioo/HWM/HWM_Notification.pdf.
10.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-

processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11.  Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand

cancelled.

SPECIAL CONDITIONS:

In continuation to renewal of Authorization issued to your unit vide this office letter No.

HPSPCB/HWMR/(47) Morepen Laboratories Ltd./ID-10026/2018-24160-63 dated 29.11.2018 under
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016. Now, as per

“This is computer generated document from HPOCMMS”
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online recommendation of Regional Officer, you are hereby authorized for generation/storage/disposal of
revised/amended quantities/ categories of hazardous wastes. All other terms and conditions mentioned in
the letter dated 29.11.2018 will remain unchanged.

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

Copy to:

1. The Consent Branch, Head Office for information please.

2. Case File.

3. The Regional Officer, HP State Pollution Control Board, Parwanoo, Distt. Solan for information in reference to case
recommended by you and you are directed to ensure the compliance of conditions of Authorization and assess the quantum
of hazardous waste generated by the unit and submit report thereof to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, P.O. Dhabota, Tehsil Nalagarh Distt. Solan (H.P.) for

information and necessary action.

A POO R Digitally signed
by APOORV

V DEVGAN
Date:

DEVGA 2023.0203
12:05:50

N +05'30"

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS OF AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the
State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.
Solan (HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.

“This is computer generated document from HPOCMMS" Page 50f 7

To verify this document please scan the QR Code.



22,

23.

24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.
35.

36.

37.

217

The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green) To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall label the
hazardous and other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’x4’
at main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.
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38.  The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

Member Secretary
( H. P. State Pollution Control Board)
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Himachal State Pollution Control Board
[See Rules 6(1)]
APPLICATION REQUIRED FOR GRANT/RENEWAL OF AUTHORISATION FOR GENERATION OR
COLLECTION OR STORAGE OR TRANSPORT OR RECEPTION OR RECYCLING OR REUSE OR
RECOVERY OR PRE PROCESSING OR CO- PROCESSING OR UTILISATION OR TREATMENT OR
DISPOSAL OF HAZARDOUS AND OTHER WASTE

From

SANJAY SURI

Director

Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana

To
Member Secretary,
H.P. State Pollution Control Board,

Sir

I/We hereby apply for authorisation/renewal of authorisation under the Sub-rule (1) of Rule 6 of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.

Part A: General(to be filled by all)

1. |Name and address of the unit and location of facility: Morepen Laboratories Limited
(a) Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana

(b) |Name of the Occupier of the facility or operator of SANJAY SURV/
disposal facility with designation,Tel,Fax and e-mail: | Director/8875028463/vikas.thakur@morepe
n.com

(c) | Authorisation required for(Please tick mark appropriate | Generation,Storage
activity or activities:)

(d) |In case of renewal of authorization previous Attached
authorization numbers and dates and provide copies of
annual returns of last three including the compliance
reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable:)

2 |Nature and quantity of Hazardous waste handled in T/Annum (or) KL/Annum

----This is computer generated application ----
Page: |
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Name of Name of | Quantity | Waste Waste Waste | Source of | Physical | Quantity
Process Hazardou Type Storage | Disposal |generation| status stored at
s Waste of waste any time
(Category
No)
5. Industrial {5.1 Used |1700 Recyclabl | Plastic SSWML |vaccum |Liquid 250
operations orspent |Ltr/year |e Drums TSDF, pumps &
using mineral |oil Dabhota |D.G.Set
or synthetic
oil as
lubricant in
hydraulic
systems or
other
applications
35. 35.1 500 Landfillab | Storage |SSWML |APCD Solid 42
Purification |Exhaust |Kg/year |le Rooms TSDF,
and treatment | Air or Gas Dabhota
of exhaust cleaning
air/gases, residue
water and
waste water
from the
processes in
this schedule
and common
industrial
effluent
treatment
plants
(CETP’s)
28. 28.3 34 Landfillab | Storage = |SSWML |Process |Solid 8
Production/fo |Spent MT/year |le Rooms TSDF,
rmulation of |carbon Dabhota
drugs/pharma
ceutical and
health care
product
28. 28.1 40 Landfillab |Storage = |SSWML |Process |Solid 12
Production/fo |Process |MT/year |le Rooms TSDF,
rmulation of |Residue Dabhota
drugs/pharma |and
ceutical and | Wastes
health care
product
3s. 353 8 Landfillab | Storage |SSWML |ETP Solid 700
Purification |Chemical |MT/year |le Rooms TSDF,
and treatment |sludge Dabhota
of exhaust from
air/gases, waste
water and water
waste water | treatment
from the
processes in
this schedule
and common
industrial
effluent
treatment
plants
(CETP’s)
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35. 353 8 Landfillab | Storage |SSWML |ETP Solid 700
Purification [Chemical [MT/year [le Rooms TSDE,
and treatment |sludge Dabhota
of exhaust from
air/gases, waste
water and water
waste water treatment
from the
processes in
this schedule
and common
industrial
effluent
treatment
plants
(CETP’s)
28. 28.5 Date-{0.5 Landfillab | Storage [SSWML |Labs Liquid 0.12
Production/fo |expired |[MT/year |le Rooms TSDF, and Solid
rmulation of | products Dabhota
drugs/pharma
ceutical and
health care
product
5. Industrial  [5.2 100 Landfillab | Storage |SSWML |Cleaning |Solid 25
operations Wastes or | Kg/year |le Rooms TSDF, of
using mineral |residues Dabhota |Equipmen
or synthetic  |containing ts
oil as oil
lubricant in
hydraulic
systems or
other
applications
33. Handling |33.2 5.5 Landfillab | Storage |SSWML |Intermedi |Solid 15
of hazardous |Contamin |MT/year |le Rooms TSDF, ates,
chemicals and | ated Dabhota |Centrifug
wastes cotton e bags and
rags or filters
other
cleaning
materials
28. 28.6 600 Recyclabl |MS Triveni  [Process |Liquid 85
Production/fo | Spent Kl/year |e Drums and and SRP
rmulation of |solvents Cloudche
drugs/pharma m
ceutical and
health care
product
33. Handling |[33.1 350 Recyclabl |Storage |SSWML |Process |Solid 40
of hazardous |Empty Numbers/ |e Rooms TSDF,
chemicals and | barrels/co |year Dabhota
wastes ntainers/li
ners
contamina
ted with
hazardous
chemicals
/wastes
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37. Hazardous | 37.3 500 Landfillab | Storage
waste Concentra | MT/year |le Rooms
treatment tion or
processes, €.g. | evaporatio
pre- n residues
processing,
incineration
and

concentration

SSWML |Process Solid 80
TSDF,
Dabhota

3a)

Year of commissioning and commencement of
Production?

1984

b)

Whether the industry works 1 shift/2 shifts/round the
clock?

Round the clock

Provide copy of the Emergency Response Plan (ERP)
which should address procedures for dealing with
emergency situations (viz. Spillage or release or fire) as
specified in the guidelines of Central Pollution Control
Board. Such ERP shall comprise the following, but not
limited to:

* Containing and controlling incidents so as to minimise
the effects and to limit danger to the persons,
environment and property;

* Implementing the measures necessary to protect
persons and the environment;

* Description of the actions which should be taken to
control the conditions at events and to limit their
consequences, including a description of the safety
equipment and resources available;

« Arrangements for training staff in the duties which
they are expected to perform;

» Arrangements for informing concerned authorities and
emergency services; and

* Arrangements for providing assistance with off-site
mitigatory action.

(To be attached separately)

Attached

Provide undertaking or declaration to comply with all
provisions including the scope of submitting bank
guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste

(To be attached separately)

Attached

Part B: To be filled by hazardous waste generators

Products and by-products manufactured (names and
product wise quantity per annum):

Loratadine- 180 MTPA
Desloratadine- 24 MTPA
Montelukast Sodium- 72 MTPA
Sodium Montelukast - 72 MTA
.Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana

Process description including process flow sheet
indicating Inputs and Outputs (raw materials,
chemicals, products, by-products,wastes, emissions,
wastewater etc.) Please attach separate sheets: )

Attached
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c)

Characterstics(waste-wise) and Quantic of waste generation per annum:
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13¢

Schedule | Name of | Name of | Quantity | Characte | The details If not Details of | Details of
Process | Hazardo risitics of | of utilization| utilised | arrangement the
us Waste each with in the | within the s for environment
(Categor waste | plants such plant, transportatio al
y No) as Reuse/ provide n to actual | safeguards
Recycling/ | details of | users/ TSDF and
Recovery/R | what is done environment
eprocessing | with this al facilities
etc waste provided for
safe
handling
Schedule | 5. 5.1 Used | 1700 Liquid NA Waste is Vehicleis  [Safety
I Industria | or spent |Ltr/year sent to sent by shoes,
1 oil TSDF TSDF as per | gloves,helm
operatio norms et are being
ns using used
mineral
or
synthetic
oil as
lubricant
in
hydrauli
c
systems
or other
applicati
ons
Schedule | 35. 35.1 500 Solid NA Waste is Vehicleis |Safety
I Purificati [ Exhaust |Kg/year sent to sent by shoes,
onand |Airor TSDF TSDF as per | gloves,helm
treatmen |Gas norms et are being
t of cleaning used
exhaust |residue
air/gases,
water
and
waste
water
from the
processe
s in this
schedule
and
common
industria
1 effluent
treatmen
t plants
(CETP’s
)
Schedule |28. 28.3 34 Solid NA Waste is Vehicleis | Safety
I Producti |Spent MT/year sent to sent by shoes,
on/formu | carbon TSDF TSDF as per | gloves,helm
lation of norms et are being
drugs/ph used
armaceut
ical and
health
care
product
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(\27)

Schedule
I

28.
Producti
on/formu
lation of
drugs/ph
armaceut
ical and
health
care
product

28.1
Process
Residue
and
Wastes

40
MT/year

Solid NA

Waste is
sent to
TSDF

Vehicle is
sent by
TSDF as per
norms

Safety
shoes,
gloves,helm
et are being
used

Schedule
I

35.
Purificati
on and
treatmen
t of
exhaust
air/gases,
water
and
waste
water
from the
processe
s in this
schedule
and
common
industria
1 effluent
treatmen
t plants
(CETP’s
)

353
Chemica
1 sludge
from
waste
water
treatmen
t

8
MT/year

Solid NA

Waste is

sent to
TSDF

Vehicle is
sent by
TSDF as per
norms

Safety
shoes,
gloves,helm
et are being
used

Schedule
I

28.
Producti
on/formu
lation of
drugs/ph
armaceut
ical and
health
care
product

28.5
Date-
expired
products

0.5
MT/year

Solid &
Liquid

NA

Waste is
sent to
TSDF

Vehicle is
sent by
TSDF as per
norms

Safety
shoes,
gloves,helm
et are being
used

Schedule
I

S.
Industria
1
operatio
ns using
mineral
or
synthetic
oil as
lubricant
in
hydrauli
c

systems
or other
applicati
ons

5.2
Wastes
or
residues
containin
goil

100
Kg/year

Solid NA

Waste is
sent to
TSDF

Vehicle is
sent by
TSDF as per
norms

Safety
shoes,
gloves,helm
et are being
used
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~

Schedule | 33. 33.2 5.5 Solid NA Waste is Vehicleis  |Safety
I Handling | Contami |MT/year sent to sent by shoes,
of nated TSDF TSDF as per | gloves,helm
hazardou | cotton norms et are being
s rags or used
chemical | other
s and cleaning
wastes | materials
Schedule | 28. 28.6 600 Liquid | NA Authorized |Vehicleas |Safety
I Producti |Spent KL/year Vendor per norms |shoes,
on/formu | solvents gloves,helm
lation of et are being
drugs/ph used
armaceut
ical and
health
care
product
Schedule | 33. 33.1 350 Solid NA Waste is Vehicleis |Safety
I Handling { Empty | Numbers sent to sent by shoes,
of barrels/c |/year TSDF TSDF as per | gloves,helm
hazardou | ontainers norms et are being
5 /liners used
chemical |contamin
s and ated with
wastes  |hazardou
s
chemical
s /wastes
Schedule | 37. 37.3 500 Solid NA Waste is Vehicleis |Safety
I Hazardo |Concentr |MT/year sent to sent by shoes,
us waste |ation or TSDF TSDF as per | gloves,helm
treatmen |evaporati norms et are being
t on used
processe |residues
S, .8.
pre-
processi
ng,
incinerat
ion and
concentr
ation
d) |Hazardous and other wastes generated from storage of |The hazardous waste is stored at the
hazardous chemicals as defined under the Manufacture, |designated area with secondary
Storage and Import of Hazardous Chemicals Rules, containment.
1989.
Part C: To be filled by Treatment, storage and disposal facility operators
1 ) |Provide details of the facility including:
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Location of site with layout map:

Loratadine- 180 MTPA
Desloratadine- 24 MTPA
Montelukast Sodium- 72 MTPA
Sodium Montelukast - 72 MTA
,Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana

ii)

Safe storage of the waste and storage capacity

iii)

The treatment processes and their capacities

iv)

Secured Landfills

Incineration, if any

Vi)

Leachate Collection and Treatment System

vii)

Fire Fighting Systems

viii)

Environmental management plan including monitoring

ix)

Arrangement for transportation of waste from
generators

2)

Provide details of Any other activities undertaken at
the Treatment, storage and disposal facility site.

3)

Attach a Copy of prior Environmental Clearance

Not Attatched

Part D: To be filled by recyclers or pre-processors or co-processors or users of hazardous or other

wastes
1. |Nature and quantity of different wastes received per annum from domestic sources or imported or
both:
Hazardous Wastes Type Passbook Type Quantity Source
(Domestic/Imported)
Schedule Name of Name of Passbook Type | Quanti Mode Of Source of
Process Process Waste ty Disposal generation of
waste
2. |Installed capacity as per registration issued by the Not Attatched
District Industries Centre or any other authorised
Government agency. Provide copy:
3. |Provide details of secured storage of wastes including
the storage capacity
4, |Process description including process flow sheet Not Attatched

indicating equipment details, inputs and outputs (input
wastes, chemicals, products, by-products, waste
generated, emissions, waste water, etc.) Attach separate
sheets:

Provide details of end users of products or by-products

Provide details of pollution control systems such as
Effluent Treatment Plant, scrubbers, etc. including
mode of disposal of waste

----This is computer generated application ----
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7. |Provide details of occupational health and safety
measures

8. |Has the facility been set up as per Central Pollution
Control Board guidelines? If yes, provide a report on
the compliance with the guidelines:

9. | Arrangements for transportation of waste to the facility

Place: Signature of the Applicant
Date: SANJAY SURI
Director

----This is computer generated application ----
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P H.P.STATE POLLUTION CONTROL BOARD
FORM X
= REPORT BY STATE BOARD ANALYST
(See Rule 26)
Report No: 47968/W-7317 26/04/2023

I hereby certify that | Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 01/04/2023
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of
Rainwater Runoff drain to Nallah from the unit of Morepen Laboratories Limited,
1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan,
H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated 31/03/2023 for analysis. The
sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 01/04/2023 to
26/04/2023 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS ,
Sr. Parameter Name Results Units Permissible Limit |Remark/Result
No. Analysis
1 BOD 72.0 mg/L 30 Not-In Permissible
Limit
2 Oil and Grease 2.80 mg/L 10 Within Permissible
Limit
3 Phenolic 0.209 mg/L 1.0 Within Permissible
Compounds(as Limit
CG6HS0OH)
4 Sulphide 04 mg/L 2 Within Permissible
Limit
5 TSS 246.0 mg/L 100 Not-In Permissible
Limit
6 Cyanide 0.0 mg/L 0.10 Within Permissible
Limit
Copper 0.0 mg/L NA NA
8 pH 7.53 6.0-8.5 Within Permissible
Limit
9 COD 312.0 mg/L 250 Not-In Permissible
Limit
10 Ammonical Nitrogen | 20.16 mg/L NA NA

“This is computer generated document from HPOCMMS” Page 1 of 2
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11 Total Phosphate 0.30 mg/L 5 Within Permissible
Limit

12 SAR 0.35 NA NA

13 Hexavalent 0.0 mg/L NA NA

Chromium

14 Zinc 0.245 mg/L NA NA

15 Total Chromium 0.0 mg/L NA NA

16 Lead 0.045 mg/L 0.10 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB268
Signed this on 26/04/2023

Remarks of Lab Head:

BOD, TSS, COD parameters result are above the permissible limit as mentioned above.

From:

H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Morepen Laboratories Limited
1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220

“This is computer generated document from HPOCMMS”

EE
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Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo
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7 H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 11960/W-7315 26/04/2023

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 01/04/2023
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
Outlet of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 31/03/2023 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 01/04/2023 to
26/04/2023 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit |Remark/Result

No. Analysis

1 pH 7.29 6.5-9.0 Within Permissible
Limit

2 COD 192.0 mg/L 250 Within Permissible
Limit

3 BOD 144 mg/L 30 Within Permissible
Limit

4 Oil and Grease 1.60 mg/L 10 Within Permissible
Limit

5 TSS 93.0 mg/L 99 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB268
Signed this on 26/04/2023

Remarks of Lab Head:

All the prescribed parameters result are with in permissible limit as mentioned above.

Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo
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From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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Report No: 43291/W-7316
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

26/04/2023

I hereby certify that  Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 01/04/2023
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of
Discharge to CETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 31/03/2023 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 01/04/2023 to

26/04/2023 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units Permissible Limit | Remark/Result

No. Analysis

1 BOD 7200.0 mg/L 30 Not-In Permissible
Limit

2 Qil and Grease 50.0 mg/L 10 Not-In Permissible
Limit

3 TSS 245.0 mg/L 100 Not-In Permissible
Limit

4 Sulphide 1.20 mg/L 2 Within Permissible
Limit

5 Ammonical Nitrogen | 148.40 mg/L 50 Not-In Permissible
Limit

6 Cyanide 0.0 mg/L 0.2 Within Permissible
Limit

7 Copper 0.014 mg/L 3 Within Permissible
Limit

8 pH 6.11 6.0-9.0 Within Permissible
Limit

9 COD 32000.00 mg/L 250 Not-In Permissible
Limit

10 Phenolic 0418 mg/L 1 Within Permissible

Compounds(as Limit
C6HS0OH)
11 SAR 0.27 NA NA

“This is computer generated document from HPOCMMS”
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12 Hexavalent 0.0 mg/L 0.1 Within Permissible
Chromium Limit
13 Zinc 0.373 mg/L 5 Within Permissible
Limit
14 Total Chromium 1.034 mg/L NA NA
15 Lead 0.045 mg/L 0.1 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB268

Signed this on 26/04/2023

Remarks of Lab Head:
BOD, Gil&Grease, TSS, Ammonical Nitrogen, COD parameters result are above the permissible limit as

mentioned above.

From:

H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Morepen Laboratories Limited
1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220

“This is computer generated document from HPOCMMS”
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(State Board Analyst)
CL Parwanoo
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S H.P.STATE POLLUTION CONTROL BOARD

=
L2 REPORT BY STATE BOARD ANALYST

FORM X
(See Rule 26)

Report No: 4254122/W-685 25/10/2021

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 03/09/2021 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a GRAB sample of FINAL
OUTLET OF ETP of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13
Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan
Parwanoo, H.P. 173220 on dated 02/09/2021 for analysis. The sample was in a condition fit for analysis
reported below:

I further certify that I have analyzed the aforementioned sample on 03/09/2021 to
25/10/2021 and declare the result of analysis is to be as follows :-

Method of énalysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit |Remark/Result

No. Analysis

1 Total Chromium 0.00 mg/L NA NA

2 TSS 11.7 mg/L 100 Within Permissible
Limit

3 COD 114.84 mg/L 250 Within Permissible
Limit

4 pH 7.80 6.0-8.5 Within Permissible
Limit

5 Phenolic 0.00 mg/L 1.0 Within Permissible

Compounds(as Limit
C6HS0H)

6 BOD 48.0 mg/L 30 Not-In Permissible
Limit

7 Total Phosphate 0.08 mg/L 5 Within Permissible
Limit

8 Sulphides 0.120 mg/L 2 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 25/10/2021

“This is computer generated document from HPOCMMS”
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BOD parameters result Is ABOVE prescribed Standard Limits.

e
i

Satvinder Kaur, SO
(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

M/s. Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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VY H.P.STATE POLLUTION CONTROL BOARD
FORM X
= REPORT BY STATE BOARD ANALYST

(See Rule 26)

Report No: 4254165/W-686 25/10/2021

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 03/09/2021 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a GRAB sample of FINAL
OUTLET OF STP of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13
Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan
Parwanoo, H.P. 173220 on dated 02/09/2021 for analysis. The sample was in a condition fit for analysis
reported below:

I further certify that I have analyzed the aforementioned sample on 03/09/2021 to
25/10/2021 and declare the result of analysis is to be as follows :-

Method of analysis
IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
, SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit | Remark/Result
No. Analysis
1 pH 7.18 5.5-9.0 Within Permissible
Limit
2 Oil and Grease 0.00 mg/L 10 Within Permissible
Limit
3 BOD 18.0 mg/L 4
TSS |21.5 mg/L 100 Within Permissible |5
Limit
COD {39.60 mg/L 250 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 25/10/2021

Remark:

All parameters results are within prescribed Standard Limits.

Satvinder Kaur, SO
(State Board Analyst)
CL Parwanoo

“This is computer generated document from HPOCMMS” Page 1 of 2
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To:

M/s. Morepen Laboratories Limited

238

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,

Distt.Solan Parwanoo, H.P.173220
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sy H.P.STATE POLLUTION CONTROL BOARD
FORM X
NEZ REPORT BY STATE BOARD ANALYST
(See Rule 26)
Report No: 7079264/W-4524 28/09/2022

I hereby certify that | Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 05/09/2022
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of CETP
disposal effluent Sample of Morepen Laboratories Limited, 1330,1329,828,824,1328,13
Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan
Parwanoo, H.P. 173220 on dated 04/09/2022 for analysis. The sample was in a condition fit for analysis
reported below:

[ further certify that I have analyzed the aforementioned sample on 05/09/2022 to
28/09/2022 and declare the result of analysis is to be as follows :-

Method of analysis
IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water’, 22th edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit | Remark/Result
No. Analysis
1 Oil and Grease 8.24 mg/L 15 Within Permissible
Limit
2 TSS 545.0 mg/L 250 Not-In Permissible
Limit
3 Total Phosphate 0.061 mg/L 5 Within Permissible
Limit
4 pH 7.22 NA NA
5 Phenolic 0.125 mg/L 5 Within Permissible
Compounds(as Limit
CG6H50H)
6 Sulphide 240 mg/L 5 Within Permissible
Limit
7 Hexavalent 0.008 mg/L 2 Within Permissible
Chromium Limit
8 Lead 0.00 mg/L 1 Within Permissible
Limit
9 BOD 880.00 mg/L 350 Not-In Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

“This is computer generated document from HPOCMMS” Page 1 of 2
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Signed this on 28/09/2022

Remarks of Lab Head:
TSS and BOD parameters are above the inlet quality standards in respect of Common Effluent Treatment Plant
(CETP).

i
LIRS

Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo

e [a]
2]

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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H.P.STATE POLLUTION CONTROL BOARD

Report No: 7079216/W-4523

FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

28/09/2022

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 05/09/2022
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
Outlet of ETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 04/09/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 05/09/2022 to

28/09/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS
Sr. Parameter Name | Results Units Permissible Limit | Remark/Result
No. Analysis
1 Oil and Grease 0.0 mg/L 10 Within Permissible
Limit
2 TSS 8.0 mg/L 100 Within Permissible
Limit
3 Total Phosphate 0.069 mg/L 5 Within Permissible
Limit
4 pH 7.84 6.0-8.5 Within Permissible
Limit
5 BOD 0.60 mg/L 30 Within Permissible
Limit
6 Phenolic 0.00 mg/L 1.0 Within Permissible
Compounds(as Limit
CGH50H)
7 Sulphide 0.00 mg/L 2 Within Permissible
Limit
8 Hexavalent 0.00 mg/L NA NA
Chromium
9 Lead 0.00 mg/L 0.10 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

“This is computer generated document from HPOCMMS”
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Signed this on 28/09/2022

Remarks of Lab Head:
All the prescribed parameters are with in limit.

EI"E,EI
Ko
Rama Kant Awasthi , SO

(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:
Morepen Laboratories Limited
1330,1329,828.,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,

Distt.Solan Parwanoo, H.P.173220
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Y H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 7079175/W-4525 28/09/2022

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 05/09/2022
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
Outlet of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 04/09/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 05/09/2022 to
28/09/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water’, 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit | Remark/Result

No. Analysis

1 Oil and Grease 1.6 mg/L 10 Within Permissible
Limit

2 COD 156.0 mg/L 250 Within Permissible
Limit

3 TSS 23.0 mg/L 99 Within Permissible
Limit

4 pH 7.47 6.5-9.0 Within Permissible
Limit

5 BOD 6.00 mg/L 30 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 28/09/2022

Remarks of Lab Head:

All the parameters are with in prescribed limit.

Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo

“This is computer generated document from HPOCMMS” Page 1 of 2
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EXE

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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7T, H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 6593831/W-3831 03/08/2022

I hereby certify that  Chaman Thakur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 11/07/2022 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final Outlet
of ETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli Road
Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated
08/07/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 11/07/2022 to
03/08/2022 and declare the result of analysis is to be as follows :-

Method of analysis
IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water’, 22th edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit |Remark/Result
No. Analysis
1 Phenolic 0.00 mg/L 1.0 Within Permissible
Compounds(as Limit
CG6H50H)
2 Total Phosphate 0.144 mg/L 5 Within Permissible
Limit
3 Oil and Grease 0.12 mg/L 10 Within Permissible
Limit
4 COD 72.00 mg/L 250 Within Permissible
Limit
5 Cadmium 0.00 mg/L NA NA
6 Zinc 0.028 mg/L NA NA
7 Lead 0.00 mg/L 0.10 Within Permissible
Limit
Copper 0.00 mg/L NA NA
9 pH 747 6.0-8.5 Within Permissible
Limit
10 BOD 6.00 mg/L 30 Within Permissible
Limit
11 TSS 20.10 mg/L 100 Within Permissible
Limit
12 Total Chromium 0.00 mg/L NA NA

“This is computer generated document from HPOCMMS” Page 1 of 2
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13

Sulphide

0.20

mg/L 2

Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 03/08/2022

Remarks of Lab Head:

From:
H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Morepen Laboratories Limited
1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220

“This is computer generated document from HPOCMMS”
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Chaman Thakur , SO
(State Board Analyst)
CL Parwanoo
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& ‘"\\ H.P.STATE POLLUTION CONTROL BOARD
FORM X
Lz REPORT BY STATE BOARD ANALYST
(See Rule 26)
Report No: 6593724/W-3832 03/08/2022

I hereby certify that I Chaman Thakur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 11/07/2022 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final Qutlet
of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli Road
Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated
08/07/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 11/07/2022 to
03/08/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

, SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit |Remark/Result

No. Analysis

1 Oil and Grease 10.8 mg/L 10 Not-In Permissible
Limit

2 COD 976.00 mg/L 250 Not-In Permissible
Limit

3 pH 6.82 5.5-9.0 Within Permissible
Limit

4 BOD 120.00 mg/L 30 Not-In Permissible
Limit

5 TSS 355.20 mg/L 100 Not-In Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

Signed this on 03/08/2022
Remarks of Lab Head:

Chaman Thakur, SO
(State Board Analyst)
CL Parwanoo
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From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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7N H.P.STATE POLLUTION CONTROL BOARD
FORM X
N REPORT BY STATE BOARD ANALYST
(See Rule 26)
Report No: 6593724/W-3832 03/08/2022

I hereby certify that ] Chaman Thakur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 11/07/2022 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final Outlet
of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli Road
Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated
08/07/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 11/07/2022 to
03/08/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit |Remark/Result

No. Analysis

1 0Oil and Grease 10.8 mg/L, 10 Not-In Permissible
Limit

2 COD 976.00 mg/L 250 Not-In Permissible
Limit

3 pH 6.82 5.5-9.0 Within Permissible
Limit

4 BOD 120.00 mg/L 30 Not-In Permissible
Limit

5 TSS 355.20 mg/L 100 Not-In Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 03/08/2022

Remarks of Lab Head:

Chaman Thakur , SO
(State Board Analyst)
CL Parwanoo
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From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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A,

VY H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
S (Stack/Ambient Air) Monitoring Report
Report No: 9534778/A-7738 20/05/2023

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (2)
of section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 15/05/2023 from Punesh
Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Boiler Stack of
Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated 15/05/2023 for
analysis. The sample was in a condition fit for analysis reported below:

[ further certify that I have analyzed the aforementioned sample on 15/05/2023 to
20/05/2023 and declare the result of analysis is to be as follows :-

SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit | Remark/Result
No. Analysis
1 PM(Stack) 47.0 mg/Nm3 1200 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of HPPCB268. The envelope contained details of sample
like source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 20/05/2023

Remarks of Lab Head:
Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo
From:

H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited
1330.1329.828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
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Distt.Solan Parwanoo, H.P.173220

“This is computer generated document from HPOCMMS" Page 2 of 2



253

7Y, H.P.STATE POLLUTION CONTROL BOARD
FORM X
=2 REPORT BY STATE BOARD ANALYST

(See Rule 26)

Report No: 6913806/W-4157 06/09/2022

I hereby certify that I Anup Vaidya , PSO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 16/08/2022 from
Pradeep Moudgil, AEE, HP State Pollution Control Board RO Parwanoo a Grab sample of F.O. ETP of
Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated 13/08/2022 for
analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 16/08/2022 to
06/09/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit | Remark/Result

No. Analysis

1 BOD 1.00 mg/L 30 Within Permissible
Limit

2 TSS 9.20 mg/L 100 Within Permissible
Limit

3 Oil and Grease 0.00 mg/L 10 Within Permissible
Limit

4 COD 32.00 mg/L 250 Within Permissible
Limit

5 Phenolic 0.00 mg/L 1.0 Within Permissible

Compounds(as Limit
C6H50H)

6 Sulphide 0.00 mg/L 2 Within Permissible
Limit

7 pH 7.96 6.0-8.5 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 06/09/2022

Remarks of Lab Head:
Prescribed parameters are with in limit.
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Anup Vaidya, PSO
(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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7N, H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 6914249/W-4158 06/09/2022

I hereby certify that I Anup Vaidya , PSO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 16/08/2022 from
Pradeep Moudgil, AEE, HP State Pollution Control Board RO Parwanoo a Grab sample of STP F.O. of
Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo
District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on dated 13/08/2022 for
analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 16/08/2022 to
06/09/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit | Remark/Result

No. Analysis

1 pH 8.36 6.5-9.0 Within Permissible
Limit

2 BOD 0.80 mg/L 30 Within Permissible
Limit

3 TSS 2.80 mg/L 99 Within Permissible
Limit

4 Oil and Grease 0.00 mg/L 10 Within Permissible
Limit

5 COD 8.00 mg/L 250 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

Signed this on 06/09/2022
Remarks of Lab Head:

Prescribed parameters are with in limit.

Anup Vaidya, PSO
(State Board Analyst)
CL Parwanoo
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H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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7N, H.P.STATE POLLUTION CONTROL BOARD
FORM X

= REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 7435804/W-4977 06/11/2022

I hereby certify that ] Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 18/10/2022
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
outlet of ETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 18/10/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 18/10/2022 to
06/11/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit |Remark/Result

No. Analysis

1 pH 8.28 6.0-8.5 Within Permissible
Limit

2 TSS 6.0 mg/L 100 Within Permissible
Limit

3 TDS 189.0 mg/L NA NA

4 Cadmium 0.0 mg/L NA NA

5 Zinc 0.219 mg/L NA NA

6 Total Chromium 0.0 mg/L NA NA

7 Lead 0.0 mg/L 0.10 Within Permissible
Limit

8 Copper 0.051 mg/L NA NA

9 BOD 4.0 mg/L 30 Within Permissible
Limit

10 Oil and Grease 0.0 mg/L 10 Within Permissible
Limit

11 Phenolic 0.0 mg/L 1.0 Within Permissible

Compounds(as Limit
C6HS50H)

12 Sulphide 0.0 mg/L 2 Within Permissible

Limit
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13 COD 24.0 mg/L 250 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 06/11/2022

Remarks of Lab Head:
All the prescribed parameters are with in permissible limit as mentioned above.

EHEI
B

Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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v H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 7435771/W-4976 06/11/2022

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 18/10/2022
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
outlet of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 18/10/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 18/10/2022 to
06/11/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit |Remark/Result

No. Analysis

1 pH 7.38 6.5-9.0 Within Permissible
Limit

2 COD 16.0 mg/L 250 Within Permissible
Limit

3 TSS 42.0 mg/L 99 Within Permissible
Limit

4 BOD 3.0 mg/L 30 Within Permissible
Limit

5 Oil and Grease 0.0 mg/L 10 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

Signed this on 06/11/2022

Remarks of Lab Head:
All the prescribed parameters are with in permissible limit as mentioned above.

Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo
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From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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Report No: 4709120/A-988

H.P.STATE POLLUTION CONTROL BOARD
REPORT BY STATE BOARD ANALYST
(Stack/Ambient Air) Monitoring Report

03/12/2021

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act, 1981 received on 27/11/2021 from Punesh
Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Incinerator stack
sample of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 25/11/2021 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 27/11/2021 to

03/12/2021 and declare the result of analysis is to be as follows :-

SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit |Remark/Result
No. Analysis
1 PM(Stack) 16.10 mg/Nm3 1600 Within Permissible
Limit
2 SO2(Stack) 2.40 microgramm | 600 Within Permissible
es/Nm3 Limit
3 NOx(Stack) 4.20 microgramm |300 Within Permissible
es/Nm3 Limit

The condition of the seals, fastening and container on receipt was asfollows:-

Filter paper was enclosed in sealed envelope with the impression of PCB. The envelope contained details of sample like

source of sample, time and date of collection, name and designation of person who had collected the sample.

Signed this on 03/12/2021

Remark:

All Parametrs are within prescribed standard limits if AStack Emission.

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

“This is computer generated document from HPOCMMS”
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Satvinder Kaur, SO
(State Board Analyst)
CL Parwanoo
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To:

M/s. Morepen Laboratories Limited

1330,1329,828.824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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7T, H.P.STATE POLLUTION CONTROL BOARD
FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 5529119/W-2570 29/04/2022

I hereby certify that I Chaman Thakuar , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 26/03/2022 from
Anurag Raina, JEE, HP State Pollution Control Board RO Parwanoo a Grab/Legal/Water sample of
Final Outlet of ETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 25/03/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 26/03/2022 to
29/04/2022 and declare the result of analysis is to be as follows :-

Method of analysis
IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water’, 22th edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit |Remark/Result
No. Analysis
1 pH 8.39 6.0-8.5 Within Permissible
Limit
2 BOD 160.0 mg/L 30 Not-In Permissible
Limit
3 Turbidity 0.00 NA NA
Potassium 0.00 NA NA
5 TSS 214 mg/L 100 Within Permissible
Limit
6 Phenolic 0.00 mg/L 1.0 Within Permissible
Compounds(as Limit
C6H50H)
7 Total Phosphate 0.04 mg/L 5 Within Permissible
Limit
8 Sulphide 1.68 mg/L 2 Within Permissible
Limit
9 Oil and Grease 32 mg/L. 10 Within Permissible
Limit
10 COD 416.0 mg/L 250 Not-In Permissible
Limit
11 Cadmium 0.00 mg/L NA NA
12 Total Metals 0.018 mg/L NA NA
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13 Nickel 0.00 mg/L NA NA

14 Zinc 0.018 mg/L NA NA

15 Total Chromium 0.00 mg/L NA NA

16 Lead 0.00 mg/L 0.10 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 29/04/2022

Remarks of Lab Head:
Turbidity and potassium could not be analysed, hence,reported as 0.0

From:
H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220

“This is computer generated document from HPOCMMS”

Chaman Thakur , SO

(State Board Analyst)
CL Parwanoo
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7, H.P.STATE POLLUTION CONTROL BOARD
FORM X
S REPORT BY STATE BOARD ANALYST

(See Rule 26)

Report No: 5529069/W-2583 29/04/2022

I hereby certify that I Chaman Thakur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 26/03/2022 from
Anurag Raina, JEE, HP State Pollution Control Board RO Parwanoo a Grab/Legal/Water sample of
Final outlet of STP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 25/03/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 26/03/2022 to
29/04/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit | Remark/Result

No. Analysis

1 pH 7.62 6.5-9.0 Within Permissible
Limit

2 BOD 26.5 mg/L 30 Within Permissible
Limit

3 TSS 32.5 mg/L 99 Within Permissible
Limit

4 Oil and Grease 0.56 mg/L. NA NA

5 COD 120.0 mg/L NA NA

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 29/04/2022

Remarks of Lab Head:
Freezed

(] s [ ]
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Chaman Thakur , SO
(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoco

To:

Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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H.P.STATE POLLUTION CONTROL BOARD

=
=% REPORT BY STATE BOARD ANALYST

FORM X
(See Rule 26)

Report No: 4709049/W-1028 02/12/2021

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 27/11/2021 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final OQutlet
of ETP of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 25/11/2021 for analysis. The sample was in a condition fit for analysis reported below:

I further certify' that I have analyzed the aforementioned sample on 27/11/2021 to
02/12/2021 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

~ SAMPLING PARAMETERS

Sr. Parameter Name Results Units Permissible Limit | Remark/Result

No. Analysis

1 TSS 19.5 mg/L 100 Within Permissible
Limit

TDS 1052.0 mg/L NA NA
pH 7.95 6.0-8.5 Within Permissible

Limit

4 BOD 28.0 mg/L 30 Within Permissible
Limit

5 Oil and Grease 0.48 mg/L 10 Within Permissible
Limit

6 FDS 938.0 mg/L NA NA

7 Total Chromium 0.00 mg/L NA NA

8 Lead 0.00 mg/L 0.10 Within Permissible
Limit

9 COD 180.0 mg/LL 250 Within Permissible
Limit

10 Total Phosphate 0.24 mg/L 5 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 02/12/2021

“This is computer generated document from HPOCMMS”
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Remark:
All parameters are within prescribed Standard Limits for Discharge.
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Satvinder Kaur, SO
(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

M/s. Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Mascolkhana, Arki,
Distt.Solan Parwanoco, H.P.173220
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7 -m-.,\k H.P.STATE POLLUTION CONTROL BOARD
FORM X
= REPORT BY STATE BOARD ANALYST

(See Rule 26)

Report No: 4709062/W-1029 02/12/2021

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 27/11/2021 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final Qutlet
of STP of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 25/11/2021 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 27/11/2021 to
02/12/2021 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit | Remark/Result
No. Analysis
1 COD 11.98 mg/L 250 Within Permissible
Limit
TDS 824.0 mg/L NA NA
FDS 740.0 mg/L NA NA
pH 7.62 5.5-9.0 Within Permissible
Limit
5 BOD 1.8 mg/L 30 Within Permissible
Limit
6 Oil and Grease 0.00 mg/L 10 Within Permissible
Limit
7 TSS 3.90 mg/L 100 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

Signed this on 02/12/2021

Remark:

All parameters are within prescribed Standard Limits for Discharge.

“This is computer generated document from HPOCMMS”

Satvinder Kaur, SO
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(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

M/s. Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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VY H.P.STATE POLLUTION CONTROL BOARD
FORM X
Sz REPORT BY STATE BOARD ANALYST

(See Rule 26)

Report No: 5052390/W-1830 24/02/2022

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/01/2022 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final Qutlet
of ETP of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 27/01/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 28/01/2022 to
24/02/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name | Results Units Permissible Limit | Remark/Result

No. Analysis

1 Cadmium 0.00 mg/L NA NA

2 Lead 0.00 mg/L 0.10 Within Permissible
Limit

3 pH 8.19 6.0-8.5 Within Permissible
Limit

4 Oil and Grease 0.00 mg/L 10 Within Permissible
Limit

5 COD 72.0 mg/L 250 Within Permissible
Limit

6 Total Phosphate 0.24 mg/L 5 Within Permissible
Limit

7 BOD 32.50 mg/L 30 Not-In Permissible
Limit

8 TSS 11.70 mg/L 100 Within Permissible
Limit

9 TDS 552.8 mg/L NA NA

10 FDS 387.0 mg/L NA NA

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 24/02/2022
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BOD parameter is above the prescribed Standard Limits for discharge of Effluent.
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Satvinder Kaur, SO
(State Board Analyst)
CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

M/s. Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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& ....,.,\' H.P.STATE POLLUTION CONTROL BOARD
FORM X
S REPORT BY STATE BOARD ANALYST
(See Rule 26)
Report No: 5052412/W-1690 17/02/2022

I hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/01/2022 from
Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final outlet
of STP of M/s. Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 27/01/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 28/01/2022 to
17/02/2022 and declare the result of analysis is to be as follows :-

Method of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS
Sr. Parameter Name Results Units Permissible Limit |Remark/Result
No. Analysis
l pH 7.49 5.5-9.0 Within Permissible
Limit
2 Oil and Grease 0.00 mg/L 10 Within Permissible
Limit
3 BOD 0.80 mg/L 30 Within Permissible
Limit
4 TSS 0.30 mg/L 100 Within Permissible
Limit
5 TDS 178.8 mg/L NA NA
FDS 125.2 mg/L NA NA
COD 12.0 mg/L 250 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB
Signed this on 17/02/2022

Remark:

All Parameters are within the prescribed Standard Limits for discharge of effluent.

Satvinder Kaur, SO
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LIt
(State Board Analyst)

CL Parwanoo

From:
H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:

M/s. Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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7Y, H.P.STATE POLLUTION CONTROL BOARD
A FORM X

REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 69925/W-7722 19/05/2023

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 29/04/2023
from Punesh Kumar , JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Final
Outlet of ETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana,
Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P.
173220 on dated 29/04/2023 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 29/04/2023 to
19/05/2023 and declare the result of analysis is to be as follows :-

Method of analysis
IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
SAMPLING PARAMETERS
Sr. Parameter Name | Results Units Permissible Limit | Remark/Result
No. Analysis
1 Zinc 0.150 mg/L. NA NA
2 Total Chromium 0.0 mg/L NA NA
3 Lead 0.170 mg/L. 0.10 Not-In Permissible
Limit
Copper 0.182 mg/L NA NA
5 BOD 6.4 mg/L 30 Within Permissible
Limit
6 COD 56.0 mg/L 250 Within Permissible
Limit
7 TSS 21.0 mg/L 100 Within Permissible
Limit
8 Oil and Grease 04 mg/L 10 Within Permissible
Limit
9 Phenolic 0.0 mg/L 1.0 Within Permissible
Compounds(as Limit
CG6H50H)
10 Sulphide 0.0 mg/L 2 Within Permissible
Limit
11 Cyanide 0.0 mg/L 0.10 Within Permissible
Limit
12 Ammonical Nitrogen | 2.24 mg/L NA NA
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13 SAR 0.68
14 Hexavalent 0.0 mg/L NA NA
Chromium
15 pH 8.18 6.8-8.5 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB268

Signed this on 19/05/2023

Remarks of Lab Head:

Lead parameter result is above the permissible limit as mentioned above.

From:

H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Morepen Laboratories Limited
1330,1329.828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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Rama Kant Awasthi , SO

(State Board Analyst)
CL Parwanoo
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,f;“:\\ H.P.STATE POLLUTION CONTROL BOARD
:_é:_’,_: FORM X
R REPORT BY STATE BOARD ANALYST
(See Rule 26)
Report No: 7489169/W-5200 23/11/2022

I hereby certify that I Rama Kant Awasthi , SO, State Board Analyst duly appointed under sub-section (3)
of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 31/10/2022
from Rajesh Kumar, JEE, HP State Pollution Control Board RO Parwanoo a Grab sample of Discharge
to CETP of Morepen Laboratories Limited, 1330,1329,828,824,1328,13 Masulkhana, Kasauli
Road Parwanoo District Solan, H.P.Masoolkhana, Arki Distt. Solan Parwanoo, H.P. 173220 on
dated 29/10/2022 for analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 31/10/2022 to
23/11/2022 and declare the result of analysis is to be as follows :-

Metliod of analysis

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water’, 22th edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Waterqullugipn Control Federation

Sr. Parameter Name Results Units Permissible Limit | Remark/Result
No. Analysis
1 BOD 2700.0 mg/L 350 Not-In Permissible
Limit
2 Qil and Grease 8.0 mg/L 15 Within Permissible
Limit
3 Phenolic 1.63 mg/L 5 Within Permissible
Compounds(as Limit
C6H50H)
4 Sulphide 3.6 mg/L 5 Within Permissible
Limit
5 TSS 127.0 mg/L 250 Within Permissible
Limit
6 Ammonical Nitrogen | 40.32 mg/L 50 Within Permissible
Limit
7 Total Phosphate 0.366 mg/L 5 Within Permissible
Limit
8 Hexavalent 0.0 mg/L 2 Within Permissible
Chromium Limit
9 COD 17640.0 mg/L 1000 Not-In Permissible
Limit
10 Lead 0.0 mg/L 1 Within Permissible
Limit
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The condition of the seals, fastening and container on receipt was as: sealed as PCB

Signed this on 23/11/2022

Remarks of Lab Head:
BOD & COD parameter are above the permissible limit for inlet quality standards in respect of Common
Effluent Treatment Plant (CETP) as mentioned above in sampling point.

[=]hi[E]
i
CIETI 5

Rama Kant Awasthi , SO
(State Board Analyst)
CL Parwanoo

From:

H.P. STATE POLLUTION CONTROL BOARD,
CL Parwanoo

To:
Morepen Laboratories Limited

1330,1329,828,824,1328,13 Masulkhana, Kasauli Road Parwanoo District Solan, H.P.Masoolkhana, Arki,
Distt.Solan Parwanoo, H.P.173220
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